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LEGISLATIVE ASSEMBLY. 
TU6BdIlY. 14th MaTch, 1939. 

The Assembly met in the Assembly Chamber of the Council HOUBe 
at. Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

~  QUESTIONS AND ANS,WEUS. 

(a) ORAL ANSWERS. 

UTILISATION OJ!' MOLASSES FOB MANUFACTURE OJ!' Pown ALcOHOL. 

+1018. ·Seth Ha.ii Sil: Abdoola Ba.roon: Will the Serretary for Educa-
tion, Health and Lands be pleased to sLlte: 

(a) whether the ~  of the Government of India has been 
drawn to the question of taking steps to sel' the proper utili-
sation of molasses either in the direction of export, or in the 
direction of manufacturing fertilizers, road making, etc.; and 

(b) whether Goverllln·;nt·s Rttfmtion has been drawn to the appoint-
ment of u Conmllttee for investigation of the possibility of 
utilisation of molasses in the Provinces of Bombay and 
Mysore. nnd whethel· Government are aware of the volume 
of public opinion in favour of ~  of molasses in the 
direction of the manufacture of power alcohol with a view to de-
veloping 1I lIew ind·lIstry ill the country. and to reducing the 
necessity of dependence of India on imported petrol? 

Sir Girja Shankar Balpa.i: (a) Yes. 

(b) Government ar(' aware that the objects stated by the Honourable 
Member have considerable public support. 

ALLocATION TO PBOVINCBS OUT OF THE PRoCEEDS OF THE SUGAR EXCISE DUTY. 

tlOl7. ·Seth Bajl Sir Abdoola BarooD: Will the Edueotion Secretary 
please state whcthl'r the attention of Government has been drawn to the 
demands of the Provincial Governments of thp United Provinces and 
Bihar for allocation of at least three annas out of the proceeds of the 
excise duty? Did the ~  Committee of the Imperial Council also 
make any such recommcndr,tion ',' If so, when and with what eRect? 

Sir GlrJa Shankar Bajpal: No such proposal has been received from the 
Government of the Unit,ed Provinl'(,s or the Government of Bihnr. As 
regards the second part the Honourable Member's attention is invited to the 
reply givAn to Mr. ~  Narayan Sinha's starred question No. 1885 on the 
28rd March, 1986. 

.  t Anlwel' to t.hi. qaeetion laid on the table, the questioJl(lr being ablllll1t. 

( 2003 ) 4 
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NOTIOB OJ' TBBJlINATION OJ' TBB 'rBADB AaUBIIBNT ~ BUBIU.. 

1018. -Mr. T. S. AvtnublUn,am CJhett1ar: Will the Honoutable the-
Commerce Member state: . 

(a) whether Government have finished consideration of the matter 
of giving notice of termination of the trade agreement with 
Burma; and 

(b) if so, to what conclusion they have come? 

The Honourable Sir Jluhammld ~ DaD: (8.) No, Sir. 

(b) Does not arise. 

1Ir. T. S. Avinashilingam Ohettiar: Do they expect to come to 1\ con-
clusion in the near future? 

The Honourable Sir Muhammad Zafrullah Khan: Naturally, as some 
decision one way or the other must be arrived at before the 31Bt of March. 
I suppose that is in the neur future. 

1Ir. T. S. AviDash1liDlam Ohettlar: Do they expect to give t,his notice-
before this Session finishes ~ . 

The Honourable Sir Muhammad Za1rullah Khan: If notiee hos t·o be 
given, it must be given before the end of this Session. 

1Ir. T. S. Avinashilingam Chettiar: Have Government eonsiden'll the 
fact that the Burma Government have not yet accepted the principle of 
givillg compensation for injury to Indian life and property and in view of 
that, may I ask if Government hove ('onsidered the urgelley of ~ such 
a notice? 

The Honourable Sir Muhammad Zafrllllah Xhan: ThlLi is a qUCI;t,ion 
which should be addressed to my Honouruble friend, the Secretary for the 
Department of Education, Health nnd LancIs. 

1Ir. T. S. Avinaahilingam Chett1ar: I IlIll using the illformntion which 
the Honourable the Secretary for the D(lpartlllent of Education, Health 
and Lands gave and I am mlking ahout the question of the urgency of giving 
notice for the terminnt,ion in view of what the Honoumble the Education 
Secretary said. 

The Honourable Sir Jluhammad Zafrullab lthan: As I have said, the 
matter is urgent in the sense that if notice has to be given, it must be given-
by the 31st March. 

1Ir. K. Santhanam: May I ask if Provincial Governments have been-
consulted about this notice 'of termination? 

ThellonOUlable Sir Muhammad Zatrullah Khan: I would require notice' 
of this question . . 
Mr. S. Sat1&murtl: After giving notice, it is possible to renew the trade-
~  flS it is. If they do not viVA not,ir.e at once. they cannot have 

a kesh agreement based on all considerations. Will Government kindly 
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keep this fact in mind that the giving of notice does not only involve the 
termination of the trade agreement, but also the protection of Indian life 
and property in Burma? 

'1'he JIo:lour&ble Sir Kubammld ZatrulJah Dan: J assure the Honour-
able Member that that very elementary consideration has not escaped the 
notice of Government. 

ColllPBNSATION PAID TO INDIAN LASCARS AND EUBOPEAli SBAJQB'. 

1019. -Mr. T. S. AviDIIJdUn,am Obettlar: Will the Honourable the 
Commerce Member state: . 

(a) whether Government have finished consideration of the matter 
of revising the Indian Merchants' Shipping Act with refer-
ence to compensation to be paid to Indian lascars in certain 
matters, which is less than that l&id down for European 
Seamen; 

(b) if so, with what result; ann 

(c) whether they propose to introduce amending legislation in the 
matter? 

The Honourable Sir Muhammad Zafrullah Khan: (a) t.o (c). The 
matter is still under consideration. 

Mr. T. S. AvinublJingam Ohetti&r: May I Ilsk for how long this matter 
bas been under the consideration of the Government of India? 

The Honourable Sir Muhammad ZafruUah Dan: I am afraid I ha.ve 
not got the dat.es here. 

Mr. T. S. Avinashilingam. Ohettiar: Mav I know what is the difference 
in the remunerat,ion paid to the Indinn nnd' the European lascars? 

The Honourable Sir Muhammad Zafrullab Da.n: Ohviously, that is a 
matter of which I must have notice. I cannot answer that on" a  . ~ 
mentary question. 

HEAVY IMPoBTS OJ' RICH AND PADDY INTO MAnKAS. 

tl020. -Mr. O. Ii. lIuth1l1'&Dl& J[uda1Jar: Will the Secretary for 
Education, Health and IJands please state: 

(a) whether it is a. fact that heavy shipments of rice and paddy 
recentlv arrived in Madras from Burma and Siam, "ide the 

~ from Tile Hindu of t.he 13th and 17th January, 1989; 

(b) whether, and if so, to what extent they have affected the local 
Madras market for rice and paddy; . 

(c) whether imports to the extent of 250,000 tons more thaD the' 
usual quota of rice nre expected t'.9 arrive in Madras ~  

the period from January to August this year; Bnd 

'(d) whether Rny action hfl,s been taken, or is to be taken, and if so, 
what? 

t.AnlWer to thi..quUWOD laid on the ·table; the questioner being abeenf,; 
~ 
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S1r Glrja Sh&Dklr Balpal: (a) The imports from Burma during January, 
1989, amounted to 89,542 tons of rice and 7,967 tons of paddy. Only 64 
tons of rice were imported from tSiam during that period. 

(b) The prices in January, 1939, in Madras City were slightly lower 
t.han in December. 1938, but were, on the whole. not -lower than the average 
price for 1938. 

(c) Government have Aeell the Press report Lut have no other informa-
tion. 

(d) Government do not consider that, any occasion hilS arisen for action 
nn their part. 

FUBT8:BR RESTRICTION ON INDIAN OWNERSHIP OF P'OPERTY IN EUBOPEAN 

.AB.EA.s IN SOUTH AnuOA. ' 

t102!. *JIr. O. B. Kuthuranga Kudaliar: Will tile Secretary for 
Education, Health and Lands pleuse state: 

(a) whether it is a fact that recently (vide The Hindu of the 24th 
JUlluary 1939,) the l\linistci ior trw Interior in the Union 
of South Africa gave lin assurance to a deputation of Euro-
peans that further restriction on Indian ownership of property 
in European areas would be imposed; 

(b) if so, the reasons for t.he proposal; 

(c) whet her any representatioll in this regard hus been made by 
Indians in South Africa either to the Agent-General or to the 
Government of lndic; 

(d) whether the Agent-General or the Government of India ha"e 
taken any action and If so. what: and 

(e) what is the present position? 

Sir Glrja Shankar Balpai: (11)-(<1). The uttentiul1 of the HOllourable 
Member is invited to thE' reply given by me on the 24th Fehruar.v, 1930, 
t,o the short notice questions usked by Sir ~  RRza Ali and Mr. ~  

Lal Sllksena and the supplernentaries thflreto. 

(e) The matter is still the subject of negotiations. 

RAISING OF THE RATE OF CESS ON EXPORTED TEA. 

'1022. *JI&ulvi Abdur RUheed Ohaudhury: (a) Will the Honourable 
the Commerce Member please state whether the Indian Tea Market 
&pansion Board consulted the Tea Industry before submitting their 
recommendation to raise the rate of cess on eJo.-ported tea from Re. 1-4-0 
~ Re. 1-6-01 

(b) If the reIlly to part (a) be in the affirmative. will the Honourable 
MAmber please state what per cent. of tea-growers was for the rise and 
lYhat per cent. against it? 

'!'he Bpnourable Sir Muhammad Zafrullah Khan: (a) Yes. 

(b) On an acreage bRsiB, m per cl'nt .. for and 9 per cent.  against. On 
the ClOP basis. 92 per rent. for Bnd 8 per cent. against. 

fAnswar to this question laid on the table, t.he questioner being "bll8nt. 
;. ,. 
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Kawlvl Abdu lit.UhHd ObaudhUIJ: Ma.y I know the reason for raising 
the rate of the C8IB from Be. 1·4,·0 to Re. ~  

The Honourable Sir JluJwnmad Za.frull&h Khan: I have already·stated 
the reRNon on 1\ previolls occasion. . 

llaulvt Abdur Rasheed Obaudhury: Is it not a fact that the ('ess was 
raised on the ~  thnt they have got no hand in the expenditure of the 
money raised by thiA cess? 

.The Honourable Sir lIuhalDlD&d Za.trull&h Khan: I am nnable to sa:y. 

Mr. ][uladhar Ohaliha: May I ask for what purpose this increased in-
come is going toO be spent and wherf!? . 

The Honourable Sir ][uhammad Zafrullah Khan: T have explained that 
fully ir. answer to a previous question. 

F'ILLINO UP OF THE POST OF THE PUBLIC HEALTH COMMISSIONER WITH 'l'BE 

GOVERNMENT OF INDIA.. 

tl023. ·1Ir. O. N. ltIuthuranga lIudal1ar: Will the Secretary for 
Education, Health nnd Lande be pleased to state: 

(n) whether it is a fact that Colonel Hussell, the Public Health' 
Commissioner with the Government of India is to retire in 8 
short time; 

(b) whether it is Il fact that Government (mntemp)ate appointing B 
junior European in the Department, and to overlook the 
claims of Indians in the same Department who are senior to 
the European; and 

(c·) what is the reason for this discrimination in favour of a 
European? 

Sir Girja Shankar Bajpai: (a) Yes. 

(b) and (e). Lieut.-Colone) E. Cotter. l.M.S .• at present Deputy Public 
Health Commissioner. who joined the Indian Medicnl Service on 8th Decem-
ber. Hili>. has been select.ed for appointment ~ the next Public Health 
Commissioner with the Government of India. 'fhe appointment was made 
by the Governor Genernl in Council. after a full consideration of the record' 
of services of a'll the ofi'J('ers eligible for consideration. The latter included 
four European and three Indian, Indian Medical Service officera senior in 
scrviee to Lieut.-Colonel CoUer. 

INSTRUMENT OF AOCESSION. 

1014, .JIr. S. satyamurU: Will the Honourable the Leader of the 
House please state: 

(a) whether Government have now heard from any Prince or Princes 
about the Instrument of AeeeBBion; 

(b) whet.her Government have been asked any help or advice in 
the interpretation of this Instrument; of Accession; 

t ADtlwer to tbi. question laid on the table,' the queationer being absent. • 
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(c) whether any Prince baa asked for any special reservations or any 
special Inst.rument of Accession in addition to the general 
Instrument of Accession; and 

(d) what is the latest position in the matter? 

fte lIoDourable Sir lfripendra Sireu: (u) No. Sir 

(b) and (c). Do not (U·lse. 

(d) I have nothing to udd to the l'cplies givtlll above. 

lIr. S. Satyamurti: May I know whether the attention of the Govern-
ment of Iudia hus been drawn to the statement of tbe Crown Hepresenta-
tive to the Chamber of Princes the other day in which His Excdlency said 
that all the representations received from thtl Princes have been considered 
in the draft Instrument of Accession which hus been sent to them, and may 
I know whether that is the last. word on the matter, and whether the Gov-
-ernment do not propose to revise the Instrument of Accession further? 

The Honourable Sir lfripendra Sireu: If it is there. it is there. But I 
cannot say whether it is the first or the last word. 

Mr. S. Satyamurtl: I do not think Ill) llollourable friend has under-
stood my question. I want to lmow whether the Honourable Member is 
aware of the sLatement ~  the Crown llepresentative made that this 
Instrument of Accession is the result of the consideration of all the repre-
sentations received from '1'heir Highnesses, and whether it is the last word 
on the matter or whether the Government propose to consider further any 
changes which the Princes may muke. 

The Honourable Sir lfripendra Slrcar: '1'he wordt! are there, and my 
Honourable friend clln druw such inferelJ('c as hc 'likes from their construc-
tion. 

Mr. S. Satyamurtl: I wunt to Imow whut are the words from whieh my 
Honourable friend wants me to draw the inference? 

fte Bonourable Sir lfripendra Sireu: From the whole speech. 

JIr. S. Satyamurti: May I know ~  Government's attention has 
been drawn to the report issued by the Chamber of Princes that thiR draft 
Instrument of Accession be reftll'l'ed to the Hydari Committee, as it is 
called, and whether Government have heard anything in respect of that 
maUer. 

fte Honourable Sir lfripendra Sireu: Government have heard whnt-
ever has appeared in the press. 

Mr. S. Satyamurtl: Apart from that, may I ask whether the Govern-
ment of India as such have any information upon this matter as to the 
referen(',e of this Instrument of Accession to any Oommittee of the Chamber 
of Princes? 

fte JlOD01l1'&bl. Sir lfrlpendra Slrcar: Apart from what has appeared 
in. the press, I am not able to disclose any other information. 
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Mr. E. 8anthanam: May I ask when the Instrwnent of Accession will 
be published for the information of the British India? 

The Honourable Sir .r1pendra Sirear: I cannot say. 

Mr. E. Santbanam: May I know whether it will be published at all? 

The Honourable Sir Nrtpendra Slrell: That also I cannot say. 

Mr. T. S. AvinashUingam Ohettiar: May I know whether July, the Slst, 
has been fixed as the last dnte for reply to be given on this matter? 

The Honourable Sir :Nrtpendra Sircar: I have previously answered that 
I am unable to give that information. 

ENQUIRY INTO THE CoNDITION OF MINOR INDUSTRIES. 

1025 .• JIr. S. Satyamurti: Will the Honourable the Commerce Mem-
ber please state: 

(8) whether Government have received a communication from ~  

Committee of Indian Chamber of Commerce, Calcutta, urgmg 
the Government of India to proceed with and conclude the 
departmental enquiry into the position of minor industries 
which was started by them in 1937 and later suspended; 

(b) whether in view of the expiration of the Indo-Japanese trade 
convention early in 1940, Government propose to avail of this 
opportunity to assist the struggling minor industries of this 
country; and 

(c) whether Government are prepared to start the enquiry in time so 
that, the results of the enquiry may be available at the time 
of the next Indo-Japanese trade negotiations? 

The Honourable Sir Muhammad Z&frul1ah Khan: (a) Yes, Sir. 

(b) and (c). The attention of the Honourable Member is invited to the 
:answers given on the 16th February to Mr. Manu Subedllr's starred question 
No. 472 and the supplementaries arising therefrom. 

lIJr. S. Satyamurti: With reference t.o the answer to clause (c) of the 
question, may I take it thut the results of the inquiry will be available at 
the time of the next Indo-Japanese trade negotiations? Will Government 
,make every effort to do so? 

The Honourable Sir Muhammad Za.frullah Khan: I explained on the 
last occasion why the inquiry could not be proceeded with. 

Mr. S. Satyamurti: I am simply asking this. We have to start soon 
-the next Indo-Japanese trade negot.iations and I want to know whether 
-Government will start the inquiry 80 that those who are interested in these 
negotiations may have the results of this inquiry for their use. 

The Hon01U'&ble Sir Muhammad Zafrullah Khan: I explained on the 
!ast occasion that the inquiry could be undertaken again only if conditloI15 
became !lor:mal and the inquiry became possible. • 
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Mr. S. Satyamurtl: May I know if the Government atfl:l think that the-
conditions are abnormal? 

The llon01l1'able Sir Muhammad Zafrullah DID: Yea, 6ir. 

1Ir.llaDu Subedar: May I ask whether Government have any informa-
tion as to the condition of those industries which have made representations. 
to the Honourable Member' s Department? 

The Honourable Sir Muhammad Zaf:ru11ah Kha: I am afraid I am un-
able to follow the question. What does the Honourable Member mean by 
the condition of those industries which have made representations? 

\ 

Mr. Kanu Subedar: I want to know whether Government have any 
information as to the condition in which these industries find themselves. 
!>wing to the cheaper imports of material from Japan (\bout which they com-
plained at the tillle when tlwy made the representation and whether it is 8. 
continuing complaint that t,hese industries are suffering? 

The Honourable Sir Muhammad Zafrullah Khan: My information is 
that the pressure from Japan has slackened a ~  deal. 

Mr. Manu Subedar: Have Government deputed any Government officeI'" 
8S a result of whose investigations Government are giving the impression·' 
that the pressure is slackening? 

The Honourable Sir Muhammad Zafrullah Xhan: That impression is 
obtained from the trade figures. 

:Mr. S. Satyamurti: With reference to the nnswer to part (b) of the 
question, may I ask if Government al'e sntisfied thut in respect of no in-
dustries is there any need for Government to take any steps with 11 view 
to finding out their prescnt posit.ion and the possibility of helping them, and· 
that the conditions are abnormal ill the case of every minor industry? 

The Honourable Sir J[uhammad Zafrullah Xhan: I said last time that 
it was not so much the severity or the slaekness of the pressure which made· 
"Government discontillue the examinlltion but that the'y were of the view 
that no enquiry which might lead to useful results is possible at the prE-sent. 
moment. 

EXPORTS Oli' INDIA. CoFFEE. 

1028. ·Mr. Lalchand Havalrai (on behalf of Dr, F. X. DeSouza): <a) 
Will the Honourable the Commerce Member lay on the table Ii statement 
ahowing: 

(i) total exports of coffee from Indio. during the years 1928-29 to-
1937-38; 

(ii) exports of Indian coffee during the same period to (1) the United 
Kingdom (2) all Empire countries, (3) ~  and (4)al1 
foreign countries; and 

(iii) imports of coffee into the United Kingdom during the same 
period from (1) India, (2) British East Africa, (8) all Empire-
countries, (4) Costa Rica, (5) Nicaragua, (6) all foreigb' 
countries, and (7) total imports from all countries2 



8TA1UlBD QUBSTION8 AND ANSWBRS. 

(b) Are Government prepared to consider the adviaabHity of: 
(i) insisting on an enhanced preference on the United Kingdom 

market in the impending trade agreement; and 

(ii) granting a . subsidy to the industry by way of a ~  to 
the Coffee eess Committee for propaganda purposes, or 
otherwise? 

'lbe Honourable Sir Muhammad ZatruUah Khan: (a) The Honourable 
Member is refelTed to Volume I of the Annual Statements of the Sea-borne 
Trade of British India, Volume II of the Annual :Statements of the Trade 
of the Unit.ed Kingdom and Am'ounts relating to Trade Bnd Navigation of 
the United Kingdom for December, 1938, copies of which are in the 
Library. 

(b) (i). The attention of the Honourable Member is invited to the reply 
given to part (b) of Mr. S. Satyamurti's starred question No. 288 on the 
Brd September, 1937. 

(ii) No, Sir. The Indian ('offel' industry is alrcady assisted by means of 
export cess collections. 

Mr. Lalchand If.valra!: May I know if the Coffee Cess Committee has 
asked for SOllie subsidy in Ol'der 1.0 meet their expenses? 

The Honourable Sir Muhammad Zafrullah Khan: I am not aware at 
the moment. of uny sHch re'lllest. r would require notice . 

.Hr. Lalchand Ifav&lra!: May r know the reasons why the Honourable 
Member is not even l'ollsiderillg the advisability of t.aking up that point. 
and giving thl'll1 something, if the Honourable ~  ('omes to the con-
clusion that. thp'y do require more help than the cess? 

The Honourahle Sir Muhammad Za.frullah Khan: If t,hey require more 
help than the ("es!', t,IJPY would eOlIW upto Government for an increase in 
the cess. 

Kr. )[anu Sube:iar: Is the Honourable l\fember in a position to give 
m.!ormution to the House whether he hm; included enhanced preference for 
Indian coffee in the t.rude negotiations:' 

The Honourable Sir Muhammad Zafrullah Khan: I am not in a posi-
tion to give Ilny ~ 

ENQUIRY INTO CERTAIN DISEAS'!tS OF TEA GARDEN LABOUBEBS IN ~ 

1027. *Kr. Xuladhar Oh&Uha: Will the Education Secretary be pleased 
to state: 

(n) the result of the enquiry into anremia among 1he fem!lle 
labourers in Assam tea gardens; and 

(b) whether any enquiry hag been undertaken by the Indian 
Research Fund to combat the hook-worm disease prevalent 
among the tea garden labourers; if so, with what result? 

~  (l1I1a Shankar Bajpa1: (11) The Scienti1jc Advisory Board of the 
Indum Research Fund Asso("int.ion has appointea & Sub-Committee to re-
view the work so far done on this enquiry; the result of the Sub-UoI\lmittee's 
enquiry will not be known for some time. • 
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(b) The answer to the first part of the question is in the negative; the 
.acolld part does not arise. 

Bhrim&ti It. J&adh& Bli Subb&r&y&D.: Is this enquiry confined only to 
to amemia or does it cover other diseases as well? 

Sir Glrja Sh&Dkar B&jpa1: '1'he enquiry is with regard to nnmInis only. 

Kaulvi Abdur Bashead Ohaudhury: ls it s fact that anemia among 
.the tea garden }abourers is due to the system of early marriage? 

Sir G1I1& Shankar Ba,!pat: I do not know whether the sub-committee 
will go into that. The. point is that the ~  is going into the 
work of some specialists who hove bp.cn working on this problem for a num-
.ber of years, and there is some doubt I1S to whether the investigation is 
likely to lead to any practical advantage. 

JIl'. Kuladh&r Ohaliha: Whut is the percentage of women suffering 
from anemia? 

Sir Glrja, ShankII' Ba,jpal: I am afraid ~  that particular question 
-does not arise. In any case I want notice. 

Prof. :N. G. Banga: Have Government CODle to any conclusion us to 
why the hookworm disease is so prevalent in ASf;:tm tell gardens? 

Sir Glrja Shankar Bajp&i: This questioD relutes to the enquiry 
.carried on by the Scientific Advisor\' Board of Ihe Indian Researeh Fund 
Association .. I have given what, ali information I have in my possession 
with regard to the investigation. Whether the Provincial Government 
has carried on any enquiry into the incidence or the causes of the inci-
·dence amongst women in Assam plantations, I am unable to say. 

Prof. :N. G. Banga: Have Government. received any report from the 
Controller of Tea Plantation Labour regurding the alarming state of health 
. conditions of tea planters in Assam? 

Sir Glrja Sh&Dkar B&jpal: Not by the Government of India in the 
·department for which I am speaking. 

'CoNTRIBUTORY PROVIDENT FUND ENFORCED IN THE GOVERNMENT OJ!' INDIA 

PRESSES. 

1028. ·Kr. K. 8&D.than&m (on behalf of Mt. Sham Lal): Will the 
.Honourable the Labour Member please state: 

(a) whether he is aware that a scheme of Contributory Provident 
Fund has been enforced in the Government of India Presses 
on the recommendation of an Enquiry Committee held in 1920; 

(b) whether the scheme was enforced in the true sense of the recom-
mendations of the Enquiry Committee and Resolution No. A-S1 
of June 1920; 

(c) whether it was not distinctly mentioned in Resolution No. At-81 
of June 1920 that the scheme of Contributory Provident Fund 

• would be strictly on the lines of the Railway Provident Fund; 
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(d) whether it is or is not a fact that this condition is not fulfilled 
to the extent sanctioned by Resolution No. A·81 of June 1920; 

{e) whether it is not a fact that the scheme of Contributory Provident 
Fund came actually into being in 1980, though recommended 
in 1920, and thus imposed a financial 108s of their own contri. 
butions for ten years to the employees of the Presses; and 

(f) whether Government propose to take steps after reviewing oare· 
fully their decision over the matter to. enfo';"Ce the ~  a& 
recommended by the Enquiry Committee 10 Resolution No. 
A·51 of 19201 

TIle lIoDoarable Sir Kuhammad Zafrullah Khan: (a) LWd (b). A Con. 
tributpry Provident Fund for employees of the Government of India 
Presses was established in pursuance of the resolutions referred to by the 
Honourable Member and not on the recommendation of any Enquiry 
Committee. 

(c) No. The resolution of 1920 only promised the institution of a 
Provident Fund on tile general lines of the Provident Funds for State 
Railways. 

(d) Does not arise. 

(e) Yes, but the fact that the employees were not required to subscribe 
during the intervening period cannot be said to have imposed financial 
loss on them. 

(f) Does not arise. 

INDUSTRIAL LEAVE RULES IN THll: GoVERNMENT OJ' INDIA. PRESSES. 

1029. -Jlr. K. Santhan&m (on behalf of Mr. Sham Lan: Will the 
Honourable the Labour Member please state: 

(a) whether it is a fact that Industrial Leave Rules in Government 
of India Presses came into force in 1928; 

(b) whether it is a f8'Ctthat by the application of the above Rules 
the employees of Government of India Presses have been 
totally deprived of casual leave; 

(c) whether it is also a fact that the Industrial Leave Rules are 
applied even to the employees who were recruited long before 
their enforcement; if so, why the Rules which were introduced 
long after their appointment should apply to them; whether 
there were any such terms of service at the time of their 
appointment; 

(d) whether the Honourable Member is aware that a further period 
of five days has been granted to those who were already en· 
joying the benefit of casual leave for ten days; if so, why the 
others have been treated in a difterent way; 

(e) whether the Honourable ~  is aware that, in ~ absence of 
casual leave, they are gomg to Butler a great financ18lloss; and 

(f) whether the Honourable Member proP;Oses to consider their 
demand? 

'!'be Honourable Sir Kubammad ZaIruIlab J[baD: (a) Yes .. 
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(b) Salaried ~  workers classed as superior and who were ap-
pointed permanentdy m the ~  of IndIa Presses after the pro-
mulgation of the rules are not entItled to casual leave. 

(c) Permanent salaried industrial employees serving in the Presscs on 
the date of issue of t,he ruJes in question have been permitted to retain 
their privileges. ' 

(d) Following the practice in the Government of India offices located 
permanently in New Delhi, the Controller of Printing and Stationery has. 
extended the period of casual leave from ten to fifteen days in a year in ihtt 
case of such employees of the Government of India Press, New Delhi, 
as are eligible for casual leave. l'he concession' <'annot. be ~  to. 
those who are ineligible for casual leave. 

(e) No. 

(f) No. 

Jrr. E. Santhanam: Wifjh reference to part (b), I understood thtt 
Honourable Member to say that certain classes of emplo:vees arc not en-
titled to this casual leave. may I know why this discrimination is being 
kept on? 

The Honourable Sir J[uh&mmad Zatrullah Khan: ThiR ill with regard 
to the character of their employment. 

Jrr. T. S. AvlDashDiDgam OhetUar: What are fhp classeR of people 
to whom the casual leave due is not allowed? 

The Honourable Sir Muhammad Zafrullah Khan: It. iR not a question 
of what is due. The rules provide that C'ertllin indusf:rinl workerR will 
not be entitled to casual leave. 

Kr. E. Santhanam: May I know whether Gow"rnment will conRid'er 
the advisability of amending the rules so as to aJIl)w ('asllal Ipave for thpRe 
workers? 

The Honourable Sir Muhammad Zafrullah Khan: I am afrlli(l not. 

Mr. T. S. AvinasbUangam OhetUar: Mav I know whether (lovern-
ment will examine this question from this ~  of view? 

The Honourable Sir J[uhammad Zafrullah Khan: Thp qlleRtion WAS 
examined whpn these rules were modified. 

GOVERNMENT OF INDIA. PREss WOBKEBS UNION, NEW I>BLBI. 

1080. *Mr. E. Santhanam (on behalf of Mr. Sham Ln.l): Will the 
Honourable the Labour Member please state: 

(8') whether he is aware that a Union named Government of India 
Press Workers Union, has been organised by the employees of 
the Government of India Press, New Delhi; 

.(b) ~  he is aware of the functions, constitutions and source of 
Its funds; 
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(c) whether it is a regiat-ered body under the Trade UnionaAct, 1926, 
and whether it has been recognised by the Goverll1ll8nt of 
India; . 

(d) whether in doing so, any conditions have been imposed on it by 
the Government of India in the ~  Department; if so, 
what those conditions are; and 

(e) whether he is aware of some more restrictions imposed on it by 
the Controller of Printing and Stationery; if so, what those 
conditions are? 

"1'he Honourable Sir .uhammad Z&frull&h Khan: (8) and (c). Yes. 

(b) I have seen the relevant rules of the Union. 

(d) I lay OIl 'the table a staklment which gives the information re-
quired. 

(e) The Controller of Printing and Stut.ionery has issued instructions 
that any representation which the Union may wish to make to him should 
be submitted through the Manager of the Press. 

Oondition, i"'po'ed b!J the Gov£rnmfllt of India in ~ ~  official ~  it} tlae 
Gflvernmtnt 01 Inaja Prell Workers' Unton, New Delln. 

(1) No ~  or deputation ~  be receh'ed from the Union ~  iD 
<:onnect.ioD With a matter which is, or raises questions which are, of common iut.erest 
to the class represented by the Union. 

(2) Any represcntations which t.he Union may wish to make to the Goverwnent of 
India shall be submitted through the Controller of Printing and Stationery, Tndia, and 
ceputations from the Union shall a\"o be receh'ed by him. 

(3) The Union shall furnish regularlr to the Controller copies of any umelldments 
which may be made from time to time III the rules of the Union and of annual ~
menta of its accounts and lists of itl members. 

Prot ••• G. Ranga: Are Government satisfied on the information tbev 
have received in connection with part (b) about the functions of the Unionw? 

The lloDouraJU Sir .uhammad Zafrl1l1&h JthaD: What kind of satis-
faction does th:! Honourable Member want Government to feel over the 
functions of this Union? 

Prof •• , G. Bulg&: Whether this Union has been recognised by Gov-
ernment? 

'!'he Honourable Sir IhhamJDad ZafruUah lD1aJl: That is the question 
J have answered. 

Kr. 1[. Santhanam: With reference to part (d) may I know whether 
it is the only restriction? 

'!'he HCIIl101ll&ble Sir •• & .... &4 zafmlIah ~  r have ~ a state-
ment on the table.' ' .. 
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GOVJ:BliJlENT OJ' INDIA PuSS WOBXBBS UmOlf, Nzw Dm.m ... 
- . . 
1081 •• J[r. 1[. ~  (on behalf of Mr. Sham Lal): Will the 

Honourable the Labour Member please state: 

(a) whether he is aware of a Resolution passed by the Government or 
India Press Workers Union, New Delhi, at its annual meet-· 
ing regarding the appointment of a President from outside; 

(b) whether the Government of India in the Labour Department hQ'e-
arrived at any decision regarding the approval of the appoint-
ment of a President from outside; and 

(c) if so, what it is; if not, what the difficulties in the way of Gov-
ernment of India are? 

The Honourable Sir Muhammad Z&frullah Khan: (8) Yes. 

(b) The Government of Indin are awaitfing a formal reference from the-
Controller of Printing ond StationE'ry on the subject. 

(c) Does not arise. 

HOSPlT.ALS UNDER GOVDNMElfT CoNTROL IN DELHI PRoVINCE. 

1032. ·Shrimatl It. Badha Bal Subbarayan: Will the Secretary for 
Education, Henlth and Lands be pleased to ."t.ate: 

(a) the number of hospitals under complete or partinl control of the 
Government of Inuia in the Province of Delhi and whether 
these hospitals have ony governing ·or advisory councils and, 
if 60, how these bodies IIrc ('onst.itut,ed nnd what their functions 
are; 

(b) whether treatment in ~  hospitals is entirely free in the public 
wards and if not, the scale of charges; 

(c) whether any discrimination is made on racial grounds in the 
accommodation and other comforts provided for the patients, 
and if so, the reasons for it and whether there is correllponding 
difference in the scnle of charges; and 

(d) whether the wards and privnt.e rooms are classified on communul 
or racial basis? 

Sir Glrja Shankar Balpal: With your permission, Sir, I will answer 
this and the next question together. 
I have a&ked for the informat,ion and will fUl'nish a reply as soon 8S 

the material is received. 

Shrlmat.i It. Badha Bat Subbarayan: May I know if Government 
will also enquire whether it is a fact that Indian Christian nurses are 
compelled to wear uniform in European fashion '1 

Sir Glrla SbaDkar Balpal: I shall have that point investigated. 

Kr. S. Satyamurtt: With reference to parts (e) and (d) of question 
No. 1032, may I know whether the Government of India have any infor-
mation in their possession as to the discrimination on racial grounds or 
on eOlllmunal grounds in these hospitals, which have been run for many 
years-now? 

-
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Sir CJIrla Shanm BaJpal: No, Sir. If there has been any informa-
tion in the possession of the Government of India, it would have been 
furnished to the House today. On receipt of this question, the Chief 
Commissioner of Delhi was asked to furnish a report. That enquiry was 
made on -Srd March. Unfortunately, I had not received the material 
until yesterday. Otherwise, I should have incorporated the result in 
the reply . 

. Dr. Sir Zlauddbi Ahmad: With reference to part (a) of question No . 
.1082, may I ask whether there exists any govering body or Advisory 
Council with regard to theRe two hospitals, Irwin hospital and Lady 
Hardinge College and Hospital? 

Sir Girja Sbankar BaJpai: I believe there is a governing body with 
regard to Lady Hardinge Medical College and Hospital. As regards Irwin 
hospital, I am not aware whether there is any such body. 

Dr. Sir Ziauddin Ahmad: Has the attention of Government been 
drawn to the very unsatisfactory administration in both the hospitals? 

Sir GlrJa Sb&nkar BaJpai: ~ is the statement made by the Honour-
able Member. 

Dr. Sir ZiauddiD Ahmad: Has the attention of Government been 
drawn to it? 

Sir Girja Shankar BaJpal: I cannot say whether at any stage with 
regard to these hospitals some complaints have not been received. Re-
cently I have received none. 

Kr .•. Asaf All: Is it a fact that the Advisory Committee for the 
Irwin Hospital of which the Honourable Member has been speaking has 
not met even once during the last two years;) 

Sir Girja Shankar Bajpai: As I informed the House just now, I was 
aware of the existence of a governing body for the Lady Hardinge Medi-
cal College. But with regard to the Irwin Hospital, I was not aware as to 
whether there was an advisory committee or n governing body. It follows 
therefore that I am not in a position to say whether the Advisory Com-
mittee if there is one has met within the last two years or not. 

Mr. Badri Dutt Panda: Has the Government any control over the 
Eye Hospital that is sil-uated in Daryaganj? 

Sir Girla Sh&:Dk&r Bajpai: That quesiion was asked by my Honour-
able friend on a previous occasion and I gave the answer then. 

1Ir. S. Satyamurtl: Will the Honourable Member place the infor-
mation on the table of the House durinJ;t the Session, in order to enable 
Honourable Members to pursUe the point, if necessary by further ques-
tions? 

S1r GlI1a Shankar Bajpai: My Honourable Fiend may rest assured 
that 8S 800n &8 I get the information for Which I have asked the Chief 
Commissioner, I shall lay it on the table of the House. 
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Dr. Sir ZlaaddiD Ahmad: Do these advisory committe.-send periodi-
.cal reports to the Government of India? . 

SIr Gl11a Sbuw BaJpal.: No, Sir; because, as my Honourable 
friend is aware, all these institut.ions are under the control of the Chief 
Commissioner of Delhi. If there is any procedure for the submission of 
reports these ~ go to the Chief Commissioner of Delhi and do not 
-come to the Government of India. 

WOMEN ON THE NURSING STAlI'JI' OJ!' HOSPITALS UNDER GOVERNMENT CoN'lBOL 

IN DELHI PaoVINCE. 

fl033. ·Shrimati E. ltadha Bat Subbarayan: Win the FAluclltion Secre· 
tary please state: ' 

(a) the number of women, Indian and non·Indian on the nursing 
staff of the hospitals under Government control in the Pr0-
vince of Delhi; 

(b) how many of these nurses are on probation and in regular 
service; 

(c) the number of Indians and non-Indians holding the higher posts, 
such as, matrons, sisters, wardens Rnd house keepers; 

(d) whether the non-Indian members of the nursing staff are 
required to pass a test for working knowledge of Indian 
languages, customs and diet and if so, what are the regula-
tions for it; and 

(e) whether Governmellt have any policy with regard to facilities for 
the training of Indian women for the higher posts in the 
nursing service, and if not, why not? 

INDIAN ScHOOL OF MINES AT DHANBAD. 

tl034. ·Sir Abdul Halim. Ghuzn&vi: Will the Honourable the Labour 
Member be pleased to state: 

(a) whether the Indian School of Mines at Dhanbacl is maintained 
by the Government of India and was ~  for the 
purpose of giving efficient training in mining and geology; 

(b) if it is a fact that till 1934 holders of diplomail in geology from 
the said institution were not considered even eligible for an 
appointment under the Geological Survey of India; 

(c) if it is a fact that not 0 ~  qua-lified student holding even 
First, Class Diploma in geology from the said institution has 
hitherto been appointed to any responsible post under the 
Geological Survey of India; and 

(d) if it is a fact that the training imparted by the said school is not 
up to the mark for entit.ling B student to boM responsible 
appointment under the Geological Survey of India. and if so 
what is the utility of running tbis Institution at Government 
expense? 

~~ ~ ~
tFor &llIwer to tbia queltion, lee an.wer to queation No. lOa!. 

~ Answer to this question laid on the table, the queationer being abee."1t . . 
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The Bono'lll'll)1e Sir lItitiliDiD.aa Zafiullah .lOi&i1 : (a) Yes. 

(b) No. 

(c) No. 

(d) The rep1y to the first part is in the negative. The second part 
cioes not arise. 

CHANGE OF HEADQUARTERS OF THE INDIAN AmIIN'l' bT CEYLON. 

1085. -Mr. T. S. A:rillMblUllgam OhIWar: Will the Secretary for Edu-
cation, Heaith and Lands state: 

(a) whether he has received a representation from any body of 
Indians in Ceylon that the change of headquarters of the 
Indian Agent in Ceylon from Kandy to Oolombo would facili-
tate in his getting into· ~ touch with the Indian com-
munity in Ceylon; an'd 

(b) whether Government have considered the Buggestion and come 
to a conclusion in the matter? 

Sir Girj.· Shankar Bajpai: (8) Yes. 

(b) The matter is ulJ(ler cODsideration. 

Mr. S. Satyamurti: Mlly I know whether Government are also con-
tlidering the matter of having an Agent in Kandy for looking after Indian 
labourers and n 'fl·ude Commissioner in Colombo for attending to the 
trade relations between India and Ceylon? 

Sir Gtrja Shallkar Bajpai: 'fhe question of Trade Commissioner has 
to be addressed to the Honourable the Commerce Member. 

Kr. S. Satyamurti: I am not raising the larger question now but I 
am asking whether Government have considered the question of ~ 

jng the Agent from the dutlies connected with trade and having this post 
merely to look after Indian labour and locating this office, one in Kandy 
and one in Colombo? 

Sir Girja ShaDkar Bajpai: Iu so for as the Agent for whom I am rea-
ponsible is concerned, he does not deal with trade questions. He dews 
only with the protection of Indian labour and generally (if you like) with 
the poJitical status of the Indian community in Ceylon. 

Kr. S. Satyamurt.i: But may I know whether Government have 
considered the question of having anof\her representRtive of the Govern-, 
ment of India in Ceylon, preferably in Oolombo, so that the status of 
Indians there may be related to the question of trade relations between 
.this country and Ceylon from time to time? 

Sir Girja 8,haDkar Bajpli: I would again submit for the consideration 
of my Honourable friend that the question whether it is necessary to 
maintain a ~  in Oeylon to look after trBd'e relampns is not 
for my department but for the Honourable the Commerce Member." • 

• 
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AO'l'lON ON OBBTAlN RESOLl1TIONB PASSEl) BY lND1U8 IN FIn. 

1088. ·Kr. It. S&a\h&Dam: Will the Secretary for Education, B;ealth 
and Lands please state: 

(a) with reference to his answer to starred question No. 69, datea. 
the 4th February, 1939, whether my action has been taken 
on the resolutions passed by the Indians in Fiji; 

(b) whether any representations have been made to the Colonial' 
Office; and 

(0) the result, if any, of such action? 

Sir Girl- Shwar Bajpai: (n)-(c'). The rdain point.s raised in the 
resolutions are already under correspondence with His ~  Govern-
ment. 

GOVBBNJrIENT GRANT TO THE NEW DELHI MVNICll'AL CoJOlITTEE. ETC. 

1087. ·1Il. E. Santbanam: Will the Secretary for Education, Health: 
and Lands please state: 

(a) with reference to his anSWer to st.urred question No. 67, dated 
the 4th February, 1939, whether the New Delhi ~  

has taken all possible steps to be self.supporting: 

(b) whether the grant of 3·34 lakhs is a fixed grant for a period of 
years or fixed annually; 

(0) .what are the conditions attached to the grant; and 

(d) whether it is expected that the ~  will be self·support-
ing in the near future? 

Sir Girja Shankar Bajpai: (n) lind (d). I have nsked fOl' information 
and will furni!lh a reply when it is available. 

(b) and (c). The totul grant to the New Delhi Municipal Committee 
consists of the annual general grant and grants for specific purposes, such 
as Education, Medical, Public Health, Veterinary, and so on. The annual 
general grant hus been fixed at Rs. 2'70 lakhs for a period of four years 
with effect frotH 1938·39 and itll payment is subject t,o the condition that 
if there is any improvement in the hudgetary position of the Munici· 
pality, the amount of the grant.in.aid would he reconsidered. Grants for 
specific purposes do not vary from year to year with the exception of the· 
grant on account of the Secretary's pay and the educational grant. The 
latter depends on the number of trained teachers in Municipal schools Bnd. 
several other factors. 

Ill. E. Santhanam: May I know whether it takes more time for the-
Government of India toO get information from the Chief Commissioner of' 
Delhi than from any other place? 

Sir Glrja Shankar Balpat: I do not think there iA nov such generRl 
law. . 

Ill. E. 8anthNlam: May I know the position with regard to claul8" 
(d) ol the question? 
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Sir Girja Shankar Bajpat: I have already said in reply to parts (b) 
and (c) of the question that we have fixed the recurring grant-in-aid to the 
New Delhi Municipal Committee at the figure of 2·70 lakbs for the nen 
four years, the assumption being that it is not likely that there would he 
any reduction in that grant within the next four years. But we have also 
reserved to ourselves freedom t{) reconsider this matter if we find that 
their income is increasing. 

Kr. E. Santhanam: May I know if the New Delhi Municipal Com-
mittee have taken all pORsible steps to increase it and have levied all 
p086ible taxe\. permitted for the municipality? 

Sir Girja Shankar Bajp&i: My Honourable friend probably knows that 
the Chief Commissioner of Delhi has at his disposal now a financial 
adviser. 'l'hat financial adviser only recently examined the finances of 
the New Delhi Municipal Committee and as far a8 I am aware, on the 
whole his judgment is that the New Delhi Municipal C'Almmittee hRS done 
quite well in the matter of levying taxation. 

:Mr. E. Santbanam: May I know if thpre is any entertainment tax 
in the New Delhi Municipality? 

Sir Glrja Shankar Bajp&i: My Honourable friend Rsked that question 
on a previolls ocrasion and I informed him thRt such a tax can be 
levied only by an extension of the releyant provisions of the Punjab 
Mllnicipal Act to Delhi nnd that then the  tax would go not t,o the 
Municipality, hut to thp Cpntral Government. 

Kr. K. Asaf AU: Is it not. R fR('t that the mnin head of receipts, BS far 
as the New Delhi !\funicipal Committee is ~  excludes lar5!;e 
receipts from terminnl taxes, and that is' due to the fact that the popula-
tion of New Delhi is very small and consumption is very little and there-
fore the ~  Delhi ~  Commit,tee ('on never be self-supporting? 

Sir G1rja Shankar BaJpai: T think that is more a mntter of argument 
than a question 'for information. 

HIGHER RATE OJ' DEATHS IN MINES IN ~  

1088. *Kr. Brojendra .araya CJhaudhury: Will the Honourable the 
Commerce Member please state: 

(a) whether report,s of the Chief Inspector of Mines for the last four 
years show that the death rate and serious arccident rate of 
employees in mines are invariably much higher in Assam than 
in Raniganj and Jharia coal-fields the death rate being about 
three times and tbe accident rate about twenty times more 
in AHsam: 

(b) the number and rank of omeara who inBl>ected the Assam Mines 
in 1987; also the same in!ormation about Bengal Mines; 

(0) the number of mines visited' in Bengal and in Assam, respect-
ively: and how many times they were' visited: and 

(d) the reasons for Assam's lead in accidents? 
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'1'he Bonourable Sir .aham,mad Zafr1l11ah Dan: (a), (b) and (d). The 
information is being collected and will be supplied in due course . 

. , (0) The information required is contained ill the annual Reports of 
the Chief Inspector of Mines in India, copies of which are anilable in 
the Librnry of the House. 

Mr. Brolendra Ifarayan Ohaudhary: Does the report mention the 
number of times the mines were visited in Bengal and Assam' 

The Honourable Sir Muhammad Zafrullah Dan: I thiik so. 

Prof. If. 0.. :B.anga: Are any efforts heing m'ade by ~ Government of 
India to see that these mines in A!lsRm are inspected more frequently? 

~  Honourable Sil Muhammad Zafrullah Qan: That, Sir, does not 
arise out of this queqtion" 

Prof. H. G. Banga: With reference to elnuse (c) of the question 1 
want to know whether I\ny steps arp taken by the Government of India 
to see that these mines are insvectecl more frf'quent.Iy than in the past? 

"!'he Honourable Sir Muhammad Zafrullah Khan: Why ;;hould they be 
inspected more frequently? 

1Ir. Brojendra Narayan Ohaudhury: AI'e Govcrnmf'nt satisfied that 
the In;;peC'tors pay the ~  aUpntion to the ASRam mines AS they do to 
the Bengal mines? 

fte Honourable Sir Muhammad Zafrullah Khan: T hnve no reRson to 
believe the contrary. ,. 

Prof. K. G. Ranga: Are (lovernmpnt ~  that e\"·)r:v possible step 
is being taken t.o Ree that meRRureR are heing tnken in the Assam mines 
in order to prevent these frequent  accidents there? 

fte Honourable Sir Muhammad Zafrullah Khan: The Honourable 
Member resr)onsih1e for the question ,hM put down ('ertain questions whieh 
are designed presumahlv to show that ever:v pos8ible step is not ~ 

taken. And I have said that I hove cnlled for information and when I 
have received that informntion it is then that I will be able to answer 
questions of this kind. 

ANTI-INDIA.N RIOTS IN Bumu. 

1039. ·Kr. Brolendra lfara1an Ohaudhury: Will the Secretary for 
Edueatioa, Health Rnd Lande plene state: 

(a) the number of recrudescenee of a.nti-Indian riots and attacks on 
Indians as such in Burma since 1st April last; 

(b) the number of Indians who have (i) died", (ii) been seriou81y 
injured and the number of Indian houses "8ttaeked:tberein, 
with the respective Provinces those Indians belong to; and 
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(0) whether the new ministry in Burma have been able to restore 
better conditions of safety for Indians? 

Sir GIrIa Shankar Balp&1: (a) Information regarding occurrences in 
July, 1938, September, 1988, and more recently in January, and February, 
1939, has been furnished to the House from time to time. 

(b) The information availahle regarding last year's riots was communi-
cated in answer to Mr. Amarendra Nath Chattopadhyaya's starred ques-
tion No. 1120 on the 1mh September. 1998. and. on the riots of January 
last. during the discussion on the adjournment motion on 4th February. 
Iuformation regarding the number of Indian houses attacked or the Pro-
vinoes to which the Indian victims belonged is not available. 

(c) There have heen no Indo-Burman disturbances since. the forma-
tion of the new Ministry 18st month. It is, however, too early to s81 
how far the new Ministry will succeed in restoring normal relations. 

REPEAL Oil' THE PRESS EMERGENCY POWERS LAws m Bumu.. 

1040. -Mr. BrojeDd.ra BarayaD Ohaudhury: Will the Secretary for 
Education, Health and Lands please state: 

(a) whpther the Press Emergency Powers Laws have been repealed 
by the Burma House of Itepresentatives; if 80, what the 
effect of the repeal on anti-Indian propaganda would be; 
and 

(b) whether the repealing Bill WBS opposed by any Burman Repre-
sentative; if so, by how many out of how many members? 

Sir Girla Shankar Balpal: (a) The Press (Emergency Powers) Law 
(Repenling") Rill was pllsspd by the Rurma House of Representatives, on 
the 1st. March, 1039. but it has since been rejected by the Senate. 

(b) The repealing Bill was opposed by the Premier. The voting list, 
II.R published, appears to include only one Burman name amongst the 
'Noes'. 

JIr. Brolencira .arayan Ohaudhary: How did the Indians and Euro-
peans vote on that occRsion? 

Sir Glrja Shankar Bajpal: The Indians and Europeans voted against 
the motion of repeal. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the Assembly: Sir, the following Message has been receiv-
ed from the Council of State: 

-
1M. "I am directed to inform you thAt the Council of State at its meeting held 0'1 the 
h ~  1939, ~  without any amendment to the Bill to consolidate and clarify 

the {lroviliona of M!1Rhm law rplating to suit. for ~  of marriage by womtln 
married under Mushm law and to remove doubt. 1101 to the effect of ~  of 
IalS!l"-by a married Muslim woman on her marria.l{e tie, which was paued \y the' 
Legislative ABllt'mhly a.t ita ~  held on the 14th February. 1939." 
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DBMAND No. 10-INDIAN POSTS AND TELEGRAPHS DSPARTMBNT (INOLUDING 
WORKING EXPENsEs)-concld. 

Departure from the PTactice of using Urdu Script in Postal FOTm.--oontd. 

1Ir. President (The Honourable Sir ~  ~  Before! the dis-
cussion of the budget is resumed, the Chalr would like to mentIon to the 
House with reference to the cut motion which was moved by the European 
Group'the other day, tha.t it could not be (!ori'e.luded, because the House 
adjourned owing to the sudden death of a Member of the Assembly and 
the Europea,n Group thus lost about half an hour of their iime. Yester-
day, the Chair was asked what happened to that motion and it said that 
it lapsed because the time-table WitS fixed by the Parties themselves and 
there was no more time left to the European Group. 'rhe Chair thinks 
it ought to qualify that by pointing out that it is open to the other Groups 
which have vet their cut mot.ions to move to give up, if it suits them, a 
portion of their time so that the discussion on the European Group's motion 
might be resumed. 'I'he Chair says this specially because apparently, 
having regard to the subject-matter of the motion. that is, the relations 
c;£ the finances between the Central Government and the Provinces, it is 
possible thut the House may consider that it is a. subject of such irnl10rtance 
that the discussion ought to be resumed. That is only for thc Parties to 
decide. 

1Ir. JI . .ABa! All (Delhi: General): May I say a word? If I Rm not 
mistaken, the debate on that cut motion proceeded merrily for some iime, 
but the object of the motion was not to censure the Government: it was 
only just to raise a discussion and in so far as that goes, I think we have 
had a fairly full discussion. 

JIr. President (The Honourable Sir Abdur Rahim): 'rhe Chair is not 
suggesting that: the Chair means it is ·for the Parties to decide, having' 
regard to the subject-mAtter of the motion ~  the diS{'ussion Rhould 
be resumed or not. and that ('an onlv be done if those who have still 
motions to move are willing to give up anv portion of their time: other-
wise, the motion lapRes. as the Choir said 'the other clny. The discussion 
will now be resumed on mot.ion No. 30-the Muslim League Party's 
motion . 

. Sir ~ Y&lD:in Khan (Agra Division: Muhammadan Rural): Sir, 
thIS was a verv SImple Issue, but I do not know how Mr. ASllf Ali cume to 
put sllch a different complexion on it in his most self-contradictory speech 
yesterday. He can call himself u person who really knows Fl'du and he 
can be a defender f)f Urdu .because he lives in Delhi, where this languRge 
has been developed. But If T lllR.V be allowtd. WIthout ~ the time 
CJf. the House, to say a few words. I will place the real case. Urdu means 
really cantonment or camp; I1nd the language which grew up in 11 canton-
ment where there was a mixed populRtion of all the provinces Rnd of 
~  from ~  Turkestan and other places and from them sprang a 
mIxed ~  whlCh is. ~  Urdu or cantonment language. It is really 
~ ~ ~ MuslIm language: It IS wronl!' to say that Urdu is f\ Muslim language: 
It IS a language a8 much of the Hindus as of the Muslims. . 

(2024) 
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I was susprised to hear my friend, Mr. Asaf Ali, say that the language 
which the Madrasee calls Hindustani is not Urdu; at the same time, he 
.'Says that the language spoken in the Congress (and the Congress is patron 
.of the Urdu language) and in which the proceedings of the Congress are 
conducted is the Urdu language and not the language spoken by my friend, 
Mr. Umar Aly Shah. 1 question that. I think both are Urdu. '1'hertl is 
Urdu which is spoken in Delhi and there is Urdu which is spoken in 
Lucknow and in Bombav and in Madras. I have been to Madras and I 
have spoken to II. good rnany people who could speak Urdu all right. He 
says that Bengalis think it to be the Prophet's language: that may be some 
ignorant Bengali who ~ so. Urdu has been contributed by many 
poets who came from amongst the Hindus in much larger numbers and 
.they have contributed to develop it into its present shape as much as the 
Muslims have done. The grammar of Urdu is absolutely Sanskrit gram-
mar: the words are mixed up rfrom Bengali, Bhasha, Pushto and all other 
.dialects which are spoken in India, I1S also from Persian alld Arabic and a 
few words of Turki. But if my Honourable friend meaDS the Urdu script 
.then it is different. '1'he script is either the Devnagari script or thr;: 
Persian script. Khan Bahadur Siddique Ali Khan merely says that some 
people want money order forms with Persian script as t.hey understand 
·only that script and they cnnnot read the Devnagari script and they could 
not obtain such fonns in certnin post offices: that is the only grievance; 
and what he suggests is that in all post offices there must be kept a certain 
number of money orde)' forms which may be supplied on demand. We 
need not go no",' into the controversy as to what Urdu is and how it is 
learnt and how it is derived. We are talking about money order forms. 
Mr. Asaf Ali probably t.hinks it will cost something like the military expen-
.diture. I Ray that even if Gurmukhi is wanted somewhere the post office 
must supply it in that script to t,he mnn who knows only Gunnukhi seript. 
I have got no quarrel with that Olan. The post office deals with all persons 
and it must supply in that script also. If a man says he can only read 
Devanagari script it must be supplied to him in that script. It will not 
(lost much to print the money order fonns once for all and supply, say ten 
forms or so to each post office and when they are exhausted others may be 
requisitioned. 50 or 20 forms may last for two years-probably some post 
offices never issue money orders to the extent of more than 20 or 30 each 
year. I'f 10 or 15 Urdu forms are kept, it will do no harm. Both the 
Mover and Mr. Nauman have quoted instances where they personally tried 
to get money order formR printed in that Rcript but could not obtain them. 
Hp- simply wants t,hat they may be distributed among the various post 
offices in India. Certainly the post office prints the forms in one place. 
They don't employ different presses in different places to print these forms, 
and so, since these forms are print.ed in one and the same place, it will not 
be necessary to incur a lot of expenditure to meet our demand. All that 
thev will ha.ve,to do would be to print these forms in different ~  and 
in different scripts a.nd supply those forms to the various post offices, so 
that anvbodv who wants a form in a particular language or script may be 

~  with it, because in that case he will not need to en&t'age the 
~  of somebody else to write out thefonn in the script or ~  

whIch he understands himself. We merely wanted to point out the diffi-
cultv that exists. We do not want to enter into tile ~  of Urdu, 
Hindi or ~ Bhasha, nor is it our desire to diseuss nnd decide what 
-should be the liflgua. franca. of India. That is a matter which should' 
be decided outside this House by different communitieA. Here we· ~ 
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merely concerned'with what the Government Department tlhould do to meet. 
the convenience of the public and what facijities it should provide to ~  
the demands of th!! public so that every literate man Dlay write down hi .. 
own money order form in a language with which he is familiar. I think., 
Sir. this is a very simple request and the Government must accede to it. 

Some HODOurable Members: The question may now be put. 

The Honourable Sir'l'homu S\ewan (Member for Railways and Com-
munications): Sir, thiR motion has been ~  before the House in 
order to give an opportunity to discuss the departure from the practice of 
using Urdu script in postal forms. Now, Sir,' were I to daim that this 
motion should be treated on its merits, exactly B8 it stands on the order 
paper, my answer would be a very short one, and that would he to say 
that there has been no departure from the practice of using Urdu script 
in postal fonns; not one at,om of evidence. hos been adduced in the ('ourse 
of the debate to show tha't this is the case. But I do not wish to take 
advantage of something that may be 8 mere defect in the drafting of the 
motion, and it appeared to me, from what was Rnid by several Members 
in the course of the debate, that the real charge was not the disuse of 
Urdu forms, but it was rather that t.he Posts and TeleATaphs Department 
had been endeavouring to suppress the use of Urdu forms, and, indeed, 
for that purpose had entered into a conspiracy with the Congress Party. 
Now, my friend, Mr. Asaf Ali, refuted that proposition yesterd,w, Rnd I 
for my pnrt confirm what he has snid, 'Vhntever may be our individual 
inequities nnel fRuits, we have not been in conspiracy. Speaking for 
myself, and speaking on behalf of the Government, I wish to give an 
equally ~  denial to the suggl'stion that Government of their own' 
motion, or the Posts and Telegrnphs Depa1'tment, of their ()wn, have' 
been engRged in Rny such ~ process as to endl'avour to supprp.ss 
the use of post,al forms print,ed in Urdu script .  .  .  . 

Dr. Slr Zlauddin.Ahmad (United Provinces Bout,hern Divisions: Muhnm-
madan Rural): What ahout Mr. Jinnah's leU.er? 

The Honourable Sir Thomaa Stewart: It is not the business, nor the 
policy, nor the practice of the Posts and Telegraphs Depurtment 
to take sides on any political or IiterHr'y ditlpute. Their condul't 
in this matter is governed entirely by practicnl considera.tions. 
It is lIbviously impossible, in spite of what my friend, Sir Muhammad 
Yamin Khan, said, to print Bnd distribute 8 supply of forms so that the 
Pathnn from Peshawar may be supplied with an Urdu form at l'uticorin' 
or a Malavalee from the West Con.st should find his particul9T' form in 
Assam. That, I think, is an impracticable proposition. Sir Muham-
mad Yamin Khan will tell me it is not, but he has only been dealing 
with one side of the problem. It may be perfectly easy to provide a 
Malayalam form in Bhillong, but, surely, B8 B corollary to that. if it is 
to be of any U8e, I must also provide a Malayalee clerk in Shillong who-
understands what has been written on the form. The p1'oposition, I sug-
gest, is not a practicable one. We have endeavoured to evolve B worldng 
rule.· and' that rule is to be found in No. 268 of the Indian Tpiegrapn . , 



TBB GENIiBAL JUDGET-LI8T OF DBlIIIANDS. 

Rules. That rule was quoted in edenBO by the Honourable the Mover 
of the motion yesterday, and so I need quote only a part of it relating 
to the language in which the entries should be made: 
"All the entries made in the form mWit be legible and may be written in English 

or in the language of t.he vernacular of the district". . 

I urn quoting the word "vernacular" as it ill here; it may Iuwe to be 
changfld to the "prevalent Indian language" later on. Now, the verna-
cular is prescribed by the Provincial Government concerned. 'I'hat is 
the rule, and we have found that in the PSllt it has worked very f,uccess-
fully. But we are not absolutely hidebound; we do not regard that rule 
all an absolutely cast iron one. The rule is designed to provide reasonable 
facilities for inter-communication between various parts of India, and if it 
does, in fad, appear that t,here is a rensonable, a real and effective demand 
for an alternative form, then we are prepared to supply it. I eay that 
the demand must be a real and effective one, based on relll difficulties 
of intercommunication, and not merely on the sentiment of a few affected 
parties. 'l'he case ~  us has been supported, Sir, by a ~  of 
several pArticular instances. Now, it is very difficult, when one has had 
no notice at All of a. pArticular instance, to refute that instaMe or to 
demonstrate to what extent it fails to support the general case. Neverthe-
less, I should like to invite the attention of Honourab!e Members to one 
or two of the particular instances which have been cited in the course of 
thf' speeches which have been delivered in the course of the debate. One 
particular case referred to was that of difficulty experienced by lin officer 
of a certain Anjuman in Ahmedabad. The underlying claim WIlS that in 
Ahmedabad there was It very considerable community, ~ Urdu, 
who pxpprien(,E'd difficulties be('ause of the non-supply of Urdu forms. 
Now, Rir, it surprisE'S me very much indeed to hear that in Ahmedabad. 
the nerve centre of Guiarat .. there is any communitv which is carrving on itR 
day's work, its lawful avocations, and has not R sufficient knowledge of 
Gujrathi tQ earry out nil its business transadions by means of the forms 
that are RUppJied. This indeed iR, I think, one of the cases in which the 
argument is based ruther on sentiment than on practical necessity. But 
J am open to conviction. If it is really true that there is in Ahmedahad: 
1\ community who cannot do without the use of Urdu forms, then, most 
certninly. I shall be prepared to consider the (,8se of supplymg those 
forms. My Honourable friend, Mr. Nauman, also supported the, case 
from his own experience and that of a friend of his in the eastern parts 
of Bihar .... 

Sir Muhammad Yamin Kha.n: May I int.errupt the Honourab1e Mem-
ber? The Honourable Member said that there may be some people who, 
may understand Gujerati in Ahmedabad. But, supposing the money 
?rder is ~  to reach in Delhi, will that difficulty not be experienced: 
In t.he Dplhl l'ost Office if t.he money order is written in Gujerati-to 
employ a mnn to translAte? 

'!"he Honourable Sir Thomas Stewut: No. Sir. We have in Delhi 
clerks who can deal with it. I WAS sll..ying that my Honourable friend, 
Mr .. NaumAn, bad supported the cut motion by relating a certain experience 
0,£ hlmse)f and oJ a friend, which I ~  ~ .. a.s' ~ the eastern parts of 
'Bihar and in ~  He had gOlle to certain small Post ~  and be 
had found it impossible to obtain forms in Urdu. But he waxed'much 
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[Sir Thomas Stewart.] .' 
more mdignant, not in relation to that fact, but 1!1 relation .to. the fact that 
letters addressed in Urdu script were delayed in ~  He put 
forward a proposition which I am not prepared to accept. ~ explana-
tion of the delay in transmission was that there bad been ~  on the 
part of the distributing officers. That I ~  ~  prepared to admIt. What 
really is the case is that the postal officmls III that part of the world are 
not acquainted with the Urdu script, that they have to have the addresses 
translated for them and for that reason there is delay. And what the 
Honourable Member's argument comes to is that he sUPl>orts me and 
not himself-that there is the best reason in ~  world why we should 
not supply Urdu forms there because the Urdu seript is in fact not com-
monly known. 

A third important case that was brought before us was the one in 
regard to Bombay and in regard to which Mr. Siddique quoted an exchange 
of letters between the Leader of his Party and the Director General of 
Posts and Telegraphs. I was rather astonished thRt when he had taken 
the trouble to read so many letters he did not read the last item in the 
correspondence. The last item showed that, in spite of repeated enquiries 
with regard to the matter, we were unable to trace that at any time 
there had heen a supply of Urdu forms to certnin sub-post offices, and 
we were unable to trace that there had ever been Bn\, orders countermand. 
ing that arrangement. My own interpretation of the correspon<lence is 
this,-and the enquiries were carried out by an officer who was not a 
Hindu but one who I have been informed bv more than onp Mt'lmber of 
this House is an official who is not at all antipathetic to the Muslim com· 
munit:v-my own interpretat.ion of his enquiries is this, that. if at any 
time these forms had ever been supplied, there was no real demRnd for 
them, and they were never replace.d from the central store. whit'h un· 
douhtedly exists at the Bombay hearJ office. Mv Honourahle friend. Mr. 
'Siddique. also failed to t,pll us thRt it WRS in .Tnne, 19M. t,hat, ('ertnin 
representations were made by a Muslim Association in Bomhav to the 
Postmaster General of that Cirde. Thev asked that Urdu forma should 
be supplied. It WBB within the ('ompet,ence of the Postmaster General 
to take action on that renresentR.tion. He hRS taken action anrJ the 'orms 
Bre now available, ani! therefore, T suggest that this particular evidence 
Bgainst UB has very little weight. 

Looking back over the debate, I feel that the speeches which have 
been delivered have not had in view 80 much the conviction I)f Govern-
ment of a failing or fBuit-which indeed <loes not exist,-but it haa rather 
been an attempt to persuade Government, and in particular, the Posts and 
'l'elegraphs Department, to take part in l\ form of propaganda for the 
popularising of Urdu script. 

Som. lIembera OIl the .uaUm Leap. BRch .. : No, no. 

!'h. HoDOurable 81r Tbomaa Stewart: J am giving you my own 
?pinion and I am entitled to that. Now, Sir, r am not ~ to enter 
mto the controversy as to whether. where and when t.he Urdu scrirt. should 
be used. I have already said that it i8 neither our business nor our 
policy. nor our practice to intervene in literary or political dispute., and to 
~  "statement of opiniol1 I still adhere. . 
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U NOON. 

<of forms in 

Mat.AU: May I put the Honourable Member a simple ques-
tion? Ma.y I take it that the Government will be prepared to 
meet any genuine demand if it is made anywhere for supply 
Urdu script? 

fte Hoaoarable SIr'1'hOmll Ste"an: That I have stated categorically. 
If there is a real and effective demand, we shall be prepared to ~  it. 

Dr. Sir Z1auddin Ahmad: What is the meaning of effective demand? 

Dr. P .•• Baaerjea (Calcutta Suburbs: Non-Muhammadan Urban): 
Not by one person, but by a large number of persons. 

Mr. PreIIdent; (The Honourable Sir Abdur Rahim): The question is: 

"That the demand under the head 'Indian Posts and Telegraphs Departr,lent 
\(including Working Expenses)' be reduced by Re. 100." 

'The Assembly divided: 

AYES-12. 

Bhutto, Mr. Nabi Bak.h IIlahi Baksh. 
E. .. k Bait, Mr. H. A. Sathar H. 
'J'ul-i-Haq Piracha, Khan Bahadul' 
Shaikh. 

Iamail Khan, Haji Chaudhury 
Muhammad. 

M",·tu'l> Sql,ib llahadur. Mauh; Syed 
Nauman, Mr. Muhammad. 

NOES-4l. 

..Abdul Hamid, Khan Bahadur Sir. 
Ahmad Naw8& Khan, Major Nawab 
Sir. 

Aney, Mr. M. B. 
..ATtar, Mr. N. M. 
BaJpal, Bir Girja Shankar. 
Banerjea, Dr. P. N. 
Bewoor, Mr. G. V. 
Bhandarkar, Mr. K. Y. 
Chanda, Mr. A. K. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahadur Cap-
tain. 

Framnt.on, Mr. H. J. 
GorwrJa, Mr. A. D. 
Grigg, The Bonoarable Sir JameB. 
Hardman, Mr. J. S. 
Jawabar Singh, Sardar Bahadul' Sal" 
dar Sir. 

Kamaluddin Ahmed, Sh&mIl-ul-lHemu 
Kuahalpal Bingh, Raja Bahadur. 
Lalchand Navalrai, Mr. 
Lillie, Mr. C. J. W. 
lIacklO1m, Mr. J. A·. 
Maj_, Pandit Labhmi Kanta. 

The motion was negatived. 

Rasa Ali, Sir Byed. 
Shahban, MiaD Ghulam Kadir 
Muhammad. 

SiddiqUi Ali Khan, Khan Bahadur 
Nawab. 

UlDar Aly Shab, Mr. 
Yamin Khan, Sir Muhammad. 
Ziauddin Ahmad, Dr. Sir. 

Maxwell, The Honourable Sir Regi-
nald. 

Meoon, Mr. P. A.. 
Menon, Mr. P. M . 
Metcalfe, Bir Aubrey. 
M'ukerii. Mr. n:<ll8nta Kumar. 
Nur . Muhammad, KhAn Bal1adur 
Shaikh. 

OgUvie, Mr. O. M. G. 
Parma Naud, Dh"i. 
Ilow, Mr. K. Banjiva. 
Sant Singh, Sardar. 
Sher Muhammad Khan, Captain Bar 
dar Sir, 

Bircar, The Honourable Sir Nripeu 
drat 

Slade, Mr. M. 
80m, Mr. Surna Kumar. 
Bpence, Mr. G. H. 
Stewart, The Honourable Sir TholDBl. 
Sakthaokar, Mr. Y. N. 
Bundaram, Mr. V. S. 
Zafrullah Khan, i'he Honourable Sir 
lIubammad. 

Mr. K. A. SaUaar K. -.0 Salt (West Coast and Nilgiris: Muham-
madan): I want to move cut motion No. 9 on Supplementary List NO.8. 
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~  Pnltdent (The Honourable Sir Abdur Rahim): The Chair ~
stands that the object of the motion is to discuss the unsatisfactory position 
of Moplah prisoners and internees and the need for their release. Is t,hat 
not a provincial subject? 

Mr. B ... Saot.bar E. BIIIk 8.n: I do not think it is • provincial 
subject, because t.he prisoners ment.ioned here are distributed in FO many 
provinces, and I think the Centre has something to do with it .. 

JIr. PreIldent (The Honourable Sir Abdur Rahim): The Honourable 
Member must show how the Centre has got something to do with it. If 
there are Moplah prisoners in a number of prl)vinces, eae.h province has: 
got to deal with them. It is the responsibility of the provinces. 

Mr. E. A. Sathar E. B8Iak Salt: Thllt must be done through the 
Centre. Thev must be under the orders of the Central Government. 
Otherwise it 'is not possible for them to be distributed. 

Mr. President (The Honournble Sir Abdur Rahim): Jail administra-
tion, the Chair understands. is a provincial subject and, therefore, if there 
is any grievance with respect to the ndminif;tration of jailR in any province, 
then it is that Government that must be-appr08C'bed and not !:be CentrAl 
Government. 

Mr. H. A.. 8athal' H •• _IE Sait: All of them are not prisoners. There 
are some internees anel detenus. They ~  he nneler t.he Centrlll Gov-
ernment. 

Sir Xuammlld Y-.niD JQwr,n: Provincial Governments have (;crtuinly 
got full control over the jail administration but no Provincial Government 
has got any right to send out 11 man outside the provinc'e int:o another 
province. That can only be done through the Central Governmellt. 

fte Boaour&ble SIr "e,illald KaweU (Home Member): The Central 
Government is not responsible for these prisoners. Wherever they are 
detained, they are not prisoners of the Central Government· now under the 
present constitution, whether they are prisoners convietecl by the COllrts of 
law or whether the,v are s.tate prisoners. The Central Government is only 
reRponsihle for convicts or detenus or State prisoners who are kept in 
custody in respect of the Centrally "dminist,ered areos or inreepe('t nf the 
functions of the Central Gonrnment. that is, Defence or External Affairs. 
As regards those prisoners. wherever they may be det.ained, we hnve no 
knowledge of them. 

JIr. Pr8llclet (fJ'he HonourAble Sir Abdur Rahim): What nhout the 
internees? 

The  Honourable IIr BeIJnald JlazweU: In thfl ~  of ~  timi. 
larIy, they are not the concern of the Central Government. 

. ~  PreIldtnt (The Honourable Sir Abdul' Raltim): Are an, of 'hem 
mtel101E:d under any Regulation? . 
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The Honourable 8tr ltegiD&ld KaDell: We do not know whether there 
is still any in custody, but even if there are IJrisoners under the Madras 
Regulation still it is only the Provincial ~ which hatJ power to 
deal with them or to release them or to take Ilny other measures in regard 
to them. 

Kr. President (The Honourable Sir Abdur Rahim): The HOllourable 
Member means prisoners convicted or detained under the ~  
Are they not under the orders and directions of the Central Government? 

The J!Onoarable Sir BegtDald :.&swell: Not under the orders of the 
Central Government, except in respect of Centrally Administered Areas. 
These Moplah prisoners ~ to the Madras Presidency and it is only 
the Provincial Government of that presidency which has power to deal 
with them in any way. 

Dr. Sir Ztalldclln Ahmad: There Rre a certain number of Moplahs in 
Bihar. They are not put in jail. They are allowed to move abc,ut from 
one place to another and they cannot stay for more than two months in 
one place and they have no means of live'ihood and no means of supporting 
themselves. Thp.v get no subsistence allowance and they beg for their 
hrpad. Undpf whose orders are they forced to wander-of the Bihar Gov-
ernment or the Madras Government or the Central Government "I 

"!'he Honourable Sir Reginald Maxwell: The Madras Government is 
the only Government which is aware of the conditions of their internment. 
We ~  absolutely no information about the existence of such prisoners 
in Bihar or elsewhere. 

Kaul'f1 Syed Kurtua Sahib Bahadur (South Madras: Muhammadan): 
Wit.h your permission, Sir, I wish to represent one fact. So far 8S I know, 
it is the Cent,ral Government which is responRible in t.he case of the M'lplahs. 
You may remember that during the Horne Membership of the late 
lamented Sir AleXAnder Muddiman we represented the case of these 
Moplahs and Ii delegation was sent by the Government of India to the 
AndamaD8 and I was one of the members of that delegation. We went 
over there and inquirp.d into the difficult.ies of the Moplahs and not only 
those Moplahs but their families also were sent .  .  . 

Kr. President (The Honourable Sir Abdur Rahim): The administra-
tion of the AndamAns is under the Central Government; that i13 a Cen-
trally Administered Area. 

Kaul'f1 Syed Kartua Sahib Babadur: They are under the Central 
Government. The other Moplahs with which the Provincial Government 
were concerned, after the advent of the Congress Government, have been 
released, and it is only these de tenus and other prisoners who are lingering 
there about whom we want to raise this point .  .  . 

Mr. PNaldent. (The HonourablA Sir Abdur Rahim): Are there any of 
these prisoners in the Centrally Aaminilltered Areas? 

"lilt, ao.babl., Bir' JItII1lIlIX....u,· No, Sir; my imbnnation' is 
there are none in the Anda.mans now. 
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Mr. JInIldmt (The Honourable Sir Abdur Rahim): From wbat facts. 
are from the Honourable the Home Member, as regards the control of 
these prisoners, the Chair must ho!d that the Central Government is not. 
responsible and, therefore, this motion is not in order. 

~ on tJ oM-,ided Propa,gandtJ tJtUl witMoldi,., Telegmf118 It'" btl the 
Riml Pony. 

Dr. Sir ZiludcUn .Ahmad: Sir, I should like to move motion No. 17 ODo 
the Final List. 
Mr. PrtIident (The Honourable Sir Abdur Rahim): Has nobice been 

given? 

Dr. SIr ZiaudcUn Ahmad: Notice was given: It was originally put. 
down in the name of Maulvi Abdul Ghani, but I also gave not,ice of a. 
similar amendment here. Sir, I move: 

~ the demand under the head 'Indlan ~ and Telepphl DepJUtment 
(including Working Expenses)' be reduced by RII. l00"-(To diacuu it for alluwing tbt'" 
Department to carry 011 a one-sided propag8lllda and withholding the telegrama lent. by 
the rival party). 

Sir, it is said that Parliament can do everything except making man' 
a woman and a woman a man, but J feel that "Propaganda" can do 
even more than what Parliament can do. Therefore, the effect of pro-
paganda now is exceedingly greater than we realise. The great \':ar was 
won not by army but by propaganda. I had several instances that Cime 
to my notice recently, but many more to the notiee of Maulvi Abdul ~ 

who was to move the motion. Unfortunately he is not here now. When-
ever anything happens in a town. and T speak from my experience of 
Aligarh. then the district. magistrat.e sends telegrams of his version to ilhe· 
Press and higher authorities. Now t he telegrams that are sent by the people 
to emphasize the other point of view nre with-held by t,he district magistrate· 
and are not allowed to proceed. Of COUJ'Re, the district magistrate has. 
got powers under rules which are incorrectly framed to with"hold a tele-
gram of a sensationnl nature but this power is very often misu"ed in 
the matter of carrying on one-sided propaganda whieh the district magistrnte. 
has in his mind and the ~  sent by the people even to the ministers 
and the Governor, not speaking of Press, are with-he!d, sometimes alto-
gether and sometimes delayed so that they do not reach the addressees 
in proper time. I will give one definite instance, namely, of what hHppened 
about the Aligarh incident six weeks ago. When I was in Bombay I read 
a sensational telegram which was published under the name of District. 
Magistrate, five revolver shots ~ fired at students of Aligarh University, 
who burnt police tents and intervened the .approach of fire brigade. and 
shops were looted. Why was this sensatlonal telegram accepted by 
Post Office. Incorrect telegrams of alarming nature were published, but 
contradicting each other. I myself got the impression which was abso1utely 
wrong and the Government of U. P. got the same, and the public got the 
impression by reading one-sided news that it was the students who were 
to blame. and that they burnt the tents and burnt everything and the 
police was not to blame at all. No mention was made i.hat it wall porce 
who first began lathi charge, and students beat them in retaliation, as 
they were not the believer of non-violence. But I discovered that a 
numbor of telegrams that were ~  by ·the other side to the Prell, -to 
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the Premier and to the Governor were all with-held by the district 
magistrate; 80 in this case only a one-sided propaganda w!"s allowed to 
be carried on by the Post Office and I think everybody beheved and the 
conclusion was justified by the one-sided propaganda, that the fault 
entirely rested with the students, while in fact, as I discovered when it 
was too late that the students did not burn the tents. One-sided tele-
gram made no mention of orderly behaviour of students and resolutions 
paslled by shop-keepers and this was carried on by the repeated pUblication 
of telegrams by the enemies of the University and by the suppression 
of telegrams representing other side. 

Sir Oowuji .Tehanglr (Bombay City: Non-MuhammRdan Urban): Who 
suppressed the telegram? 

Dr_ Sir Zi&uddbl Ahmad: A number of telegrams were also sent by 
persons representing the other people. 

Sir Oowuji .Tehangir: Who suppressed the telegrams? 

Dr. Sir ZiauddiD .Ahmad: A nationalist according to my yesterday's 
definition. So what I want to press is that the power given under the 
. rules ought to be used with great discretion. Nowadays we know that the 
situation has entirely changed and t.he nile should also change. We have 
got 0. number of communal troubles and fights going on as a result of 
mismanagement, of Congress, and we find that only one-side statement 
is published. I will not here rebuke the Press, I have a ~ ~  cut 
motion. As far as the Associated Press is concerned, I have got a definite 
complaint that they appoint their correspondents in a manner that they get 
only one-sided information which they publish and I can cite a number 
of cases. The object of Associated Press for whose maintenance I also 
pay is to give uncoloured news and let the public to draw its own conclu-
sion. In this case Associated Press did not publish the news sent by the 
University, but this is not the issue at present. The issue at preoellt is 
this that whenever any person  brings a telegram to the telegraph office 
and pays the charge, then I think, unless there is a very strong justifica-
tion otherwise, there is no reason why, in normal conditions, the district 
magistrate should stop the telegram altogether. This  is a great misuse 
of the provisions of the Posts and Telegraphs code. If a person says that 
there was 8 great earthquake and all the buildings were destroyed, then 
evidently the telegraph clerk has 8 right to stop such 8 sensational tele-
gram. But whenever 8 telegram is sent to the higher authorities, such as 
the Commissioners, the Premiers or the Governors, one cannot expect 
t,hat any sensation will be created and there is no justification for stopping' 
even that telegram. I think the post office by stopping the telegram and 
allowing one-sided telegram to be despatched day after day have done a 
great injustice to the Aligarh University and have shown the whole of 
the students community in wrong colour. I myself got the other impression 
about this affa.i.r and I have some sympathy with the Governor and 
Premier who formed opinion on ~ one-sided story when I made en-
quiries. 1 found that only one-sided telegrams were published: Children 
nnn youm!'men boast that they have beaten, even when thev are kiclced. 
We should not go by the false account of heroism, ~  in any letter. 
The telelll'ams from the other side were suppressed: The matter ill! very 
important and this sort of thing is noW happening day after day in vkrioUB 
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[Dr. Sir Ziauddin Ahmad., 
towns. Therefore, I think that instructions ought to be issued to tbe 
post offices not t·o stop any telegram or any letter, I would go one step 
further and suggest that copies of such telegrams as are _ stopped by the 
post offices should be sent.to ~  ~~  ~  ~ that ~ may be 
in a position to judge whether the actIOn of the DistrICt Maglstrate ~ 

correct. In every case the sender should be informed that his telegram 
is stopped and money is returned. A specilll code should be framed and 
rules should he drafted to see that only those t·elegrams are stopped which 
are ~ and ore likel.v to produce some kind of unjustifiable consterna-
tion in India but no telegrams should pe stopped which represent the 
views of the other side Rnd which arc sent, b.v l'esponeible persons or a 
recognised Society or an anjuman. The pubUc should have power to file 
civil £'uits, if telegrams are unjustly withheJd. These things are now 
happening very frequently and it is very desirahle that at least the Gov-
ernment of Indin should not help local troubles. The Honourable Sir 
Thomas Stewart. said only 1\ few minutes ago that it is not the business 
of the Government to carry on t.he propa!!snda for any particular part,y or 
enter into a political controversy. I wish he couM keep his words in 
this particular case and it is just my point. He should not press it when 
it suits him and give it up when it does not. In this particular case, we· 
simply want him to adhere to hill princinle, and that the PostmRster 
General ~  to he warned that it is not the bUlliness of the Government 
of India to carry on ~  propaqand8. Every telegram ~  to he dell-
patched. If 8 telp-gram ill with-held hecause it WBS of a sensational 
nature, a ~  of it ought. t.o he sent to the Postmaster O('neral for 
scrutiny. The rleRpatcher Rhould be informed, his money should he returned 
ana he should have power t.() sue in a civil court. If that is done, the 
District Maeistl'ate will think several times before he takes such a draRt·i(' 
Rction, whiC\h he now t.akeR in a lil.'ht--hoortP<1 mAnnel'. In eRch CRse 
the money olll!'ht to he returned. The Tlost office hv ~ a t,elp-l!Tam 
and thus withholding-it gives an ah801utelv Wl'one- impression t,o the nerlJOn 
who Rent it. He thinKS thAt the t.elerrram hAR heen desTlRtche(1 hut it is 
IvinS!' in the office of the telearanhll c1prK all the time. T have Ilivpn t.hE' 
Honse one eXRmole in ~  a dE'flnitp hltrm hAS heen done to thp A'ilZ'Rrh 
University. I would like to mention another case in which B telegram 
was sent about the affairll in conneetion with the Muhnrram at A'ignrh. 
I S8W 81 copy of this telegram which was brought to me here by the 
representatives of the Aligarh Muslim League. This telegram was Rlso 
suppressed and I had to send the correct information onb from Delhi 
because no information could he sent ~ Aligarh. The gist of the 
matter is that the District Magistrate is being permitted to carrv on a 
propal!'anda which suits him and he pa8ses orders t.o S11opreS8 the counter-
information either to the press or to the higher authorities, This kind 
of action is not ~  whether done by tbe District Magistrate or 
the Superintendent of Police, or any Militarv authority in cantonment 
area. After all, the world ought to 'know what the ~  are, I cannot 
im!-,¢ne any ~  for stopping,. tel.egram to higher ~ 
With these 'words, Sir, I move the motIon, 

Mr. PHlidlDt (The Honourable Sir Abdur Bahim): Out motion moved: 
"That the demand undeT f.he head 'Indian ~  aDd Telegraph. P-partment 
~  Working EXp8DIe.)' -be remu*dc'by·RI. 100:'" 
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Mr ••• S. ADay (Berar: Non-Muhammadan): Sir, one really sympathises 
with much that is said by Dr. Sir Ziauddin Ahmad on the question tai;ted by 
him. It is really a pity that there should be some legal arrangement by 
which it is possible for the Government to permit only one-sided propaganclo. 
.and, at the same time, suppress the other side. At times, such a state 
.of things is bound to cause a good deal of misunderstandin!{, mischief and 
·even injury. IlS has been very eloquently pointed out by Dr. Sir Ziauddin 
.Ahmad, ~  in the case of the Aligarh University students. But 
the point is this: How is the Postal Department concerned with this matter? 
"That is a 'point which 1 have not been able to understand. When my 
Honourable friend. Sir Cowasji Jehangir, put a question to Dr. Sir Ziauddin 
Abmad as to who suppressed the telegrams and under whose orders it wus 
-done. he said it was done under the orders of the District Magistrate. If 
that is so, then does my Honourable friend mean to sav that it sh')uld b9 
-open to the Postal Department not to carr.v out the orders of the District 
Magistrate in a matter of this kind? Virtually in his own discretion the Dis· 
trict. M8f!istrate may think that the propagation of a particular news may not 
:be desirable in the interests of peace and order. His opinion may be entirel.v 

~  it may be even perverse; but the Postal Department comes in only 
in this WI\V that it carries out the instructionFl of the DiRtrict Magistrate 
with regard to that particular piece of news. Unless my friend has to urge 
that by carrying out those instructions the Postal Department is doing some· 
thing which is i:legal, he "annot justify his censure motion. If that is his 
pORition, I think t.here ib 1\ good ground for complaint. I do not know 
whether the Indian Post Offices Act does pernlit the post.al authorities to 
ignore, at least in certain exceptional cases, the instructions of the District 
Magistrate on points of this kind. If thp,re is no such provision, anywhere, 
in the law HS it is which enables the postal anthorit.ies to ignore the instruo-
tions from t;he District Magistrate. then in R mntter of this kind. I believe, 
-our complaints should be luid at the door of somebody else ond not at the 
<loor of the Postal Department. That is the only difficulty. But, so far as 
the power of suppressing the news which is opposed to the information 
which the Government want to circulnte is concerned, I think this power 
·is vested in the District Magistrate and. if my friend wants to lodge a protest 
against that. it is a different thing. But the cut mot.ion. as it stands, is a 
protest against the Posts and Te!egraphs Department. and, if I mistaKe not, 
not against the District Magistrate. If it is a complaint against the District 
Magistrate. probabl'y it may not find place under that particular heading at 
1111. There may be manv Members in this House who mav think that some-

~ should ~ done to' qualify the powers of the District MaPistrate in a 
matter of this kind. One may agree with all that. But I believe it is a 
question that would have to be propoerl.v dealt with not by the Central Gov-
-ernment here but by the Provinoial Governments. 

Dr. Sir Ziauddin Ahmad: No. The Post Offices are under the Central 
Government. 

Mr .•• S. Anty: The power that is vested in the District Magistrate is 
.6 matter which does influence his ~  capacity. 

Mr. S. latyamurU (Madras City: Non-Muhammadan Urban): What ~ 
that power? •.. 

o 
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Mr .•. S. Auy: I do not know, but our learned friend .says that the· 
power is there; under his instructions the whole thing is done. If he had 
pointed out a 'particular section of the Post Offices Act under which the-
District Magistrate has got that power, it would have been all .right. So-
the protest is against that particular Aot which vestil the District Magistrate 
with a powcr like that. But tha.t will not be the proper ground for complaint 
against the postal authorities as such. That is my difficulty in accepting 
this particular motion. Otherwise I entirely agree as regarda the substance 
of the complaint which he makes. 

Xl. X. BaDtbllMlD (Tanjore Cll1n ~  : Non-Muhammrdan 
Rural): Sir, I do not know what exactly I>r. Sir Ziauddin l\hmRd wants. 
But I know this, that even press telegrams are intercepted on their way. I 
can quote a concrete instance to illustrate my point. Once the J ubbulpore 
correspondent wired to my paper the Indian E:t:pr6118 in Madras some inci-
~  relati,ng to atrQCitiE\s committed by soldiers in Jubbulpore. That telc-
gram was not despatched to us and no intimation was given either to tho 
correspondent or to the newspaper about its stoppuge. We got informution 
of the incidents by post. Somehow they could not intercer;t or detect thC\ 
letter that wo.s posted to us. W e ~  t.he infonnation by P()f;t and we publish-
",d it. It was found out, afterwa.rds, that the incidents were entirely accurate 
and many questions were asked in this Assembl.v and the Government had 
to explain and do other things. The point at issue is what is the procedure 
adopted by the Postal Department? Whenever a ~  is given by a 
Press correspondent, do they refer it to any authority, civil or military? If 
the postal IWthorities do refer, on what basis or under what law do t.hey 
refer? Is it not their duty to see that immediatel.v the telegram is transmit-
ted leaving it to the civil or military authority to find out (.n their own 
initiative and issue orders. The whole. Tloint is whether the Postal Depart-
ment takes the initiative in referring the telegrams or whether they have 
got any Tlower inherently to stop any telcgrnmR or messages on mere Busri-
cion. These are the two relevant iSBues. If they do not take any initiath'e 
what-soever, if they do not inform any authorities whatsoever, then t.he.v 
have no responsibility. But the strong suspicion iR that when the postal 
authorities get telegra.ms of a political or a topical nature, they refer them 
to the civil or inilit.ary authorities and take b..rders from them. If that is not 
the case, I want a categorical assurance that whenever Press cOrrespondents 
hand in messages for despBtoh, they are kept. secret by the telegraph people 
~  that they are automatically transmitted to the addressee. How do 
people get to know which telegralll is handed over at the Tele£rlli-h office? 
[f a satisfactory explanation is offered on this point, I think, Dr. Sir Ziaud-
din Ahmad will be able to reconsider the matter. If there is no responsibility 
attaching to the Posts and Telegraphs Department, then he may move 
cut motion against the Home Department which must be directly responsibl 
for the affair. Otherwise, if the Posts and 'I'elegrnphs Department hav 
got any function in this matter, if they ha'Ve got to refer thl3 ~  (. 
any outside authority, civil or militJar:v, and take ~ from them, then th 
Posta and Telegraphs Department become acceSSOl'Jes to the stoppAge 0 
messages sent b.v people who are concerned in the affair, and in that case 
. we must whole-heartedly support Dr. Sir Ziauddin ~  'I cut ,motion 
I therefore, want an explanation on these two points fTom the B"onourabl 
11ember in cbarge of the Poets and Telegraphs Department. 
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Ill. Jlubammld B&UIDIrIl (Patna and 0'hot/LNagpur cum Orissa: Muham-
madan): Sir, I rise to support the cut motion of my Party. In moving this 
cut motion the chief idp.a is to find out what is tbe exact process which the 
postal authorities follow when they receive a telegraphic message for lIes· 
patch. What instructions have they got from the authorities? As my 
Honourable friend, Mr. Santhanam, just now pointed out. what we wa.nt 
to accuse the Posts nnd 'felegrnphs Department is based on information 
that they do take the initiative and refer the matter to the executive autho-
rity, civii or military, and they get certain ordera to stop the ~  In 
this way the military Ruthorities or the civil authorities ta.ke steps to 'atop 
the-propagRnd'a which they do not like. Is there any Regulation or Rule 
by which the post,al ~  are under obligation to refer such messages 
to the executive authorities of the place and then send out t·hose messages? 
Or, do the postal authorities on their own whims do so in order to ~  

the pear.e Rnd tranquillity .of the cOl1lltr.y, and suppress such messagcs? Our 
Imspicion is that. ~ postal authorities are responsible for sU'Ppressing the 
telegrams. Our demand is twofold. On the one hand the magisterial autho-
rity which is now under the Provincial Government should not be anauhho-
rity t.o give orders for the stoppage of certain messages. If my information 
is correct, I thinl, t,he Magistrates are not empowE'red to stop the telegrams 
despatched to official heads of the rank above themselves, i.6., ~  

'such ns Minist,ers or the Governor. Probably, even in the interest of peaC!e 
and tranquillity of the place, the Magistrate has no authorit,y to stop ~  

telegramR. If this is the TloRition then it mE'ans that the postal,au:hor·ti€s 
are doing u courtesy in suppressing messages on their own initiative. Of 
course, it will depend upon the reply which the Honourable Member for 
Communications wi:I give us how things stand. Our experience is thftt in 
such caRes, the nH'ssnges are not despatched promptly. They are delayed 
either uudpr instructions from the executive authoritv or on the initiative 
of the postal authorities on spot. We have no ~  information at:! to 
who is responsible for the ~  of telegrams. But we know in mnny 
cilses the t.elegrams are delayed, sometimes to the extent of even 24 hours 
and, in some Clises, even 48 hours, or sometimes the telegrams nre never 
despatched at all as has been just now pointed out by my Honourahle 
friend, Dr. Sir Ziauddin Ahmad. T am not going to enter into details to 
give the different versions which have been communicated to us as to how 
things are done. We are certainly interested in knowing whether the Gov-
ernment have any information on such affairs and if they have what is the 
position they take? Do they propose to issue instructions to the postnl 
authorities that no message should be suppressed under instructions from 
any executive authvrity unlesl it be of such alarming nature as mAy create 
havoc ,or mutiny in the country. 

In order to avoid any controversy as regards the timing when a te:egram 
was received and when it was despatched, I suggest that some BOrt of Ar-
rangement should be mRde by which the man receiving the messap-e could 
sive the time on the receipt that is granted to the sender of the telegram. 
This would help liS in approaching the authorities whenever we have got 
o ~  to make that 8 telegram Was handed in Rt, sav 10 A.H. and that 
it was not despatched till a very late hour and so on. . 

The lIcmourahle SIr'l'homu Stewart: It is ~  dO?;l>e. 

¥r. ~ ~ _.umlD.: Not to the sender Of t,Le telegram. SUPP(jfl-
ing I tender a message at say 10 A •. X. and supposing it is not despatcbedby 

~ 
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the Telegraph Office till 4 P.M. on the same day, what evidence have I got 
in my possession to prove this fact. 

Mr •. G •. V. Bewoor (Director. General, Posts and Te:egr8/?hs): The tune 
of recelpt IS marked on the telegraph form immediately. 

JIr: .Muhammad ~  '!'hat is for the reference of the Telegraph 
8uthontles. But there IS notlung to show in the receipt gradted to the 
sender of the telegram that it was received at such and such a time and 
that it was despatched at sllch and such 8 time. Here I am reminded of 
the verse of Galib which says: 

'-
"Pakre-jate-Aain firi,Atrlllke lllllAay,' par nahq 

Ad"" koi ADmara damell teArir hAi tJia." 

It means that we are ouly being made responsible for the writing of 
other people although we have no evidence in our possession to produoe. 
That is the correct explanation of the line that I quoted. So, if it be not 
impossible and if it doell not involve the department in very great financial 
liabilibies I wou:d suggest that it may be considered whether it is ~ 

for Government to see that the timings are \\Titten out on the receipts that 
arE! gi' .. ell to senders. I hope Government understand the motive of this 
cut momon and we should like to know how thing'S stand. We know certain 
facts but we do not know how they happen, and this is a thing which the 
Honourable Member or Mr. Bewoor cnn explain. On their reply "ill ~  

our decision as to how we will behave in voting. 

The Honourable Sir 'l'homas Stew&l't: Sir, in the first place I should like 
to give an answer to the very prpcise queries that were put to me by Mr. 
Santhanam. The stat,utory authority for the detention of telegrams is to 
be found in section 5 of the Indian Te:egrBph Act which I will read out: 

"(I) On the occurrence of any public emergency or in the interest of the polblic 
Mfety the Governor G('neral in Councilor the Local Government or any officer sp('cially 
authorised in this behalf by the Governor General in Council may-

(a) take temporary posBIl8sion of any telegraph eMtabIished, maintained or work·!d 
by any persons licensed under the Act, or 

'fbI order that any message or class of messages to or from lUIy penons or da •• 
of persons or relating to any particular ~  brought for transmiRllion 
by or transmitted or received by any telegraph shall not be trana:nitwd or 
'Sball he intercepted or detained or shall be disclosed to Government or an 
officer thereof mentioned in the order. 

(2) If any doubt ari8es as to the exildence of a public emergency or whether any 
act done under Bub-section (1) was in the interest of the public safety a certiflcate 
ligned by a Secretary to the G'overnment of India or  of the Local Government shall be 
lODcluive proof on the point." 

That. is the stntutorv authoritv in virtue of which rule 15 of the Indian 
Telegraph ~  has been framed which runs as follows: 
"A telegraph offi('.6 IIhall refuse to accept or forward any telegram or any IJart' of .. 

telell'!'am of a plainly objectionable or alarming character. 

~ Ca.tl6S of doubt the matter shall be referred by the officer-in ~  of the telegraph 
oftloe to a Becretaryto Government or other officer nominated by the Local Gov4llDD1ent 
from.'I,time to time for tbi. purpose if the ofl\oe ill located at a seat of G09Vrnmmt or to 
the .chief civil or military oft\cer if the oft\ce i. located elsewhere." 
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These are the obligations which are imposed on the Telegraph. Depart-
ment. They may be good or they may be bad, but I do claim, Sir, that 
we are not deserving of censure if we have followed· the statutory obligations 
that have been laid upon UI. 

Now, Sir, Dr. Sir Ziauddin has said that there are many instances in 
which these powers have been misused. Two C8Bes of that nature or pur-
porting to be of that nature, and two onl'y, have been brought to my notice 
in ('lInnection with this cut motion. Both have been investigated. One 
o(lcurl'ed at a place cullea Hassanpur in Lhe Darbtlallga district and the 
nllegati,m was tbat a telegram ~ n party view of un occllrrencr.,-it was 
a cOlILlTIllnal riot,-had been held up b.v the telegraph office. On investiga-
tJon  we found, in Lhe first place, that the telegram had been drRfted by the 
Subdivisional Magistrate who was in charge of that locality; and, in the 
second place. that the delay was entirely due to the fact that II mob inter-
vened between the messenger and the telegraph office from which he sought 
to send off that messagE'. The second instanoe has relation to an occurrence 
in Aligarh. A telegram was received: the despatching clerk had doubts a8 
t.o whether or not it was of an a:arming nature. He took it to ~ Bnnenn-
tendent. who. I may mention in passing. W8S a Muslim. who advised that 
it should be t.aken to t.he District Magistrate and it was held back under 
the orders of the District 'fagistrat.e. In no wa,v was there any departure 
from the obligations which are laid upon liS by the Statute and the rules 
framed thereunder. In these circumstances and in view of th!s explanation 
T think this HOllse should hold that if there have been occurrences of this 
kind the Post III Department is in no way to blame. 

Dr. Sir Ziauddin Ahmad: Sir, our point was that the rulE'S which hnve 
been framed are not correct rules, Rnrl at present they are misused by the 
district authorities. I might sav thnt whenever IInv tele:n'am is withheld, 
information should be given to the man who sent the telegram, so that he 
'night know t.hat this t€:egram has been held up; and' in each case an inquiry 
be made by the postal authorities. 

Mr. Prealdent (The Honourable Sir Abdur Rahim): The Honourah!13 
.Member cannot be allowed to make A second speech. 

Sir Muhammad Yamin Khan: Sir, after listening to the speech of Sir 
Thomas Stewart I am all the more convinced that the responsibility for 
this detention of telegrams lies with the Government of India because 
the persons who are doing this are working under t.he authority given to') 
them by the Government of India under the Statute. 

The Honourable Sir "1'homaa Stewart: Sir, does the Honourable 
Member suggest that the members of the Postal and Telegraph Depart-
ment are not bound by that section of the Act and by the rule which I 
quoted? 

Sir Muhammad YamJn Kb.aD: Yes, but the section refers to the Gover-
no; General in Council, the IJocal Government or a person authorised in 
thIS ~  by the Governor General in COUDeil. ~ the person does not 
come In IplO tacto under the Act but he has 'to be appointed by the Gover-
nor General In Council. The rule framed under this section is that the .. 
matter may be referred to the civil or military authorities if the office is . . 



2040' [1:41'8 MAROS 1989. 

[dir Muhammad Yamin Khan.] 
not located in the headquarters of the Local Government and it says that 
the telegram must be of an alarming nature. The postal clerk is not 
subordinate to the Local Government but he is subordinate to the 
Government of India and if the Government of India's man, without any 
justification. goes to the civil authorities sllying "Here is a telegram of 
an alarming nature", and if the Government of India find that the man 
has acted \\-Tongly and the telegram was not of an alarming nature and 
that he proceeded to the civil authorities without justification, then the 
responsibility rests on the postal department. Why do they employ a man 
of tllis kind who cannot distinguish whether " telegram is of an alarming 
nature or not? Mr. Sanlhanam has mentioned one instance where a 
telegram was detained by the post offiCI::. I pointed out another instance 
where certain telegrams-five or six-in Aligllrh; were sent so recently 
as tbe 10th dnv of t·he Muharram: one was addressed to the Viceroy, one 
~ the ~  of the United Provinces, one to the Premier of the United 
Provinces, one to the Secretary of the M usHm League and one to the 
Rajah of Mahmudab"ad and one to the Revenue Minister of the United 
Provinces: all these were withheld and they were not sent in time to these 
authorities, and when the man inquired next day he was informed that he 
may go over to the post office and find out .  .  .  . 

'!'fIe l!oDOU1'&b1e Sir '!'hom .. Stewart: May I explain to t.he Honourable 
Member t,hat that is the partic-ulur instance to which I referred?  There 
was one telegrnm  with multiple addresses, and t·hnt is the t.elegram which 
was withheld under the written orders of the District Magistrate of 
Aligarh. 

SIr Kuh&mmad YamiD: lDlm: I thought that the Honourable Member 
was referring t.o the t-elegrams mentioned by Dr. Sir Zilluddin. I know 
now that the telegram in question is the subject mnttt'r of my questione. 
If the District Magistrate hus done like this, will t.he Honourable Member 
try to find out if those telegrams were of an alarming nature? They were 
oOIny>laints against the Dist·rict Magistrate ~  and they asked that 
other authorities should interfere. Can the District Magistrate interfere 
simply because they were against him? The GoveMior alld the Premier 
tire certa.inly the uuthorities who could have  heen approached and every 
citizen has a right to approach them by telegram saying that such and 
BUeh action of the District Magistrate is going to lead to communal dis-
turbances. I agree that it might be a Muslim superintendent who  with-
held this telegram, but I have got no sympathy for a man whether Muslim 
or Hindu if he has done wrong. He hilS done wrong and should be dealt 
with according to the rules and should not be allowed to interlere in such 
matters in this way. Aftor the Government of India deal with t·heir em-
pl6yees, they ~  send their opinion that the other man is responsible for 
withholding a telegram addressed to the Local Government and the Local 
Government may deal with him properly. If the District Magistrate has 
acted wrongly he will be dealt with by the Local Government and the 
~  of India caD say: "We have taken aetion against our man 
Mid you GMftake' aeticm agamst your man. Our man WH wrong in send. 
i1\g' it to your man: and your man was wrong to suppress it from you." 

~  thil is' done the Government of India cannot run smoothly if they 
are °interfered with by the officers of the Local Government. If something 
existed in the past when that uI:ljustifiabJe rule was framed, the defeot 
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118S now come to the notice of the Government and they must take action 
to change the rule which is no longer required. It is necessary that the 
rule should be framed according to the spirit. of the section8rDd not in itM 
present form. 

I have come to know that the Honourable Member has come into 
posses!lion of the facts of the Aligarh incident and if we know that the 
Government will take suitable action against their own employees and 
will forward the complaint of this House to the other authorities who can 
·deal with the person who is their subordinate, t·hen we will be satisfied 
that Mle Government is trying to remedy the defects which have come to 
light in the changed circumstances of provincial autonomy and then we 
will be perfectly satisfied. -

. JIl'. S. Saty&lll1llti: Sir, the cut motion moved by my Honourable 
friend, Dr. Sir Ziauddin Ahmad, raises a first class issue. It is not a 
question of the Government transmitting a complaint to somebody. This 
Hou"'e, in a matter of this kind, is sovereign Bnd is vitally concerned; 
and I do plead with my friend, Sir Muhammad Yamin Khan, not to reduce 
this House to a house of petitioners, saying "If you will fOrward such 
and such a complaint, we will not pre88 it." It raises a first class issue, 
and the issue is whether the existence of this power in the Government is 
right, Rnd secondly, whether it is properly exercised. I was disu-essed 
beyond measure to hear my Honourable friend, who is soon going to be 
the Governor of a Province, use the argument this moming that the per-
son who did this is a Muslim and, therefore, you must not complain 
against. this. I do Leg of him and of thp. Government of India not to use 
this argument. A government servant is a government servant, and is 
·expected to do his duties, whether he is a Hindu or a Muslim or a Christian 
-or a Parsee or n European. This sort of argument undermines the morale 
-of our ,,·hole service: the Hindus are afraid of doing jU8tice where Muslims 
are involved, and the Muslims are afraid of doing their duty where Hindu8 
.are involved. This departure from the Government's position strikes me 
as most alarming. Why should he take up this position that it was a 
Muslim magistmte who stopped this telegram? It does seem to me that 
this is not the way to get the best out of the public services in this coun-
try. I do not know if my Honourable friend spoke for himself or for the 
Government of India. I do hope he did not speak fOl' the Government of 
India. As it is, in our country, publio service has become very difticult 
'already, because they are always suspected of having communal leanings' 
owing to their ante-natal accident. If we are going to complicate. this 
problem still further, it will become next to impossible to expect honest 
and conscientioua public service. ~  h'ope, therefore, that that sort elf. 
argument will not be put forward. 

Coming to the merits of this case, I would say that the rule ~ wholly 
-outside the scope of the section of the Act. I want Honourable Members 
to look at the section carefully. What does it say? "On the occurrence 
-of any public emergency"-it is a special case and some riot or rebellion 
-or something should have happened-" or in: t.he interests of public safety 
tnere is ~ danger to the public," then: the Governor General in ~ 
eil' or the Local Government 01' any other omcer appointed in this behalf 
by the Governor General in Council may, inter alia, ()1'der that any message 
~  clalls of messages to or from any pehlons or class of persons' ot relating 
to any particul'a.r subject. It d6es not mean that any message cliI! bI!l 
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stopped by the telegraph office. The Governor General in Council or the-
Local Govemment may issue an order that any message to or from any 
person, that is, any person who is suspect, may be stopped, or any 
message on any particular subject may not be ~  or intercepted 
or det.ained. That is all the power given by this section. 

Now, coming to the rule, I want the House to look at this rule and 
see how sweeping it is, how outside the whole scope of the 

1 1'... section it iR "'l'elegraph officcs shall refuse" ,-there is no discre-
tion-"to accept or forward any telegram or Pal;t; of a telegram of a plainly 
objectionable or ..[Ala-rming char'dct.er" ,-no authority, he acts on his own. 
responsibility, a telegraph master on Rs. 50-'& month can refuse to accept 
n telegram. Suppose any l!ember of this House wants to send a telegram 
from any place, it can be refused by a telegraph master. I understand 
what is meant by allJl'lDmg. but what is really objectionable? l!y friend-
referred to two  instances. I will give 0. third one. Roughly a year ago, 
I sent a telegram from Delhi 1.0 the Allahabad Students' Conference who-
had invited me to go over 'there. I simply said: "We are born slaves, W& 
will not die slaves". I asked the students to work for the freedom of this. 
country.. It was stopped, because it was of n plainly "objectionable" 
type, I suppose. To work for the freedom of this country is plainly objec-
tionable to the Government. I put. this instance to my fritmd,-these are-
the actual words "'Ve are born slaves. we will not die slaves" .... 

Mr. P. E • .Tames (Madras: European): It is untrue, but not objection-
able. 

Mr. S. Satyamurtl: I know rulers cannot understand the mentlllity of 
slaves. Luckily you belong to t.he ruling ChlBS nnd you do not know 
what I suffer from. You be in my posit.ion. Let Hitler come to London, 
and you will see then what it is to be II. political slave .  .  .  . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourabl& 
Member should confine himself now to the motion before the House. 

Mr. S. Satyamunl: I am merely pointing out to this House that this 
power of stopping any telegram without any discretion whatever to the 
telegraph master is wrong, because any telegraph master can say 'I will 
refuse to accept or forward any telegram of a plainly objectionable or 
alarming character'. I think, Sir, this power is not oontemplated by the 
Act at all, and, I hope, some enterprising citizen will go to a court of law 
and test the validity of this rule. I contend with some confidence that 
this rule, as it is framed, is beyond the scope of the Telegraph Act and is 
plainly ultra vires. 
Then it goes on-'In cases of doubts the matter will be referred by the 

officer in charge of the telegraph office to the Secretary to Government or 
other officer nominated by the Local Government from time to time for 
this purpose', and they will pass the final orders. I plead, Sir, that this 
power is wholly unnecessary, and certainly beyond the needs of any 
possible case. I certainly plead that the word 'objectionable' must go, 
and t.he power given to telegraph ma.sters must not be there. A telegrapb 
master is not in charge of the peace and tranquillity of the country or of 
any province. It is not his job to discuss or decide whether telegrsms 
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of a particular nature shall be sent or shall not be sent. It is the job. of 
the Provincial Government. Let them do that, and let them issue orderS' 
whether certain telegrams to or from persons on a particular matter shall 
or shall not be sent and then, it is for the telegraph offices to carry out 
the orders. I,therefore, ask the House to support this motion, because 
the rule is ultra vires, is capab!e of being abused, and has been abused. 

Kr. Kub&mmad .AJ:har Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Sir, the House has learnt the real interpretation of the 
rules and orders from my friend, Mr. Satyamurti. The crux of the whole 
motion is that a clerk getting Re. 20 or Rs. 25 should not be the authority 
to interpret this law or rule, and, therefore, we claim that this law should 
be modified at once. It raises not only communal questions, but it; 
affects vitally the interests of business people also. I say our friends of 
the European Group should have taken up this matter themselves, and 
I think they should be thankful to us for having brought this matter to 
the notice of the Government. I hope that our European friends wilt 
support this cut motion. We do not know what tricks are being playe!! 
with business people. If our business friends were to look into this-
matter, they will find that telegrams sent by one party are sometimeS'-
disclosed to the other party. This is a matter which our European 
businesR friends should take in hand very seriously. It is the right of 
every individual to have his telegram or letter Rent to the addressee with-
out the Depflrtment opening it,it is said that the Telegraph Department 
looks into the matter very carefully. I don't deny it, but I maintain that 
the rights of every citizen should be protected. Our point is that an ordi-
nary clerk should not be invested with such high powers as to the inter-
pretation of these rules. It is not merely that communal riots can be 
suppressed by sending telegrams or things like those. The Collector is' 
there on the spot and he can corroborate or deny the contents of the tele-
grams, but to stop telegrams at the source is undoubtedly a very seriouS' 
affair. As my friend, Mr. Naumnn, said, the time is not mentioned in the 
receipt to show when the telegram was accepted in a telegraph office. If 
it is found that the time is not given on the receipt, then it is certainly a. 
great handicap. Suppose the matter comes before a law court, where is 
the evidence in my possession to show that the telegram was delivered at; 
the telC'graph office at a particular time, if I want to include the telegraph 
people also as my witnesses. Of course, it \vas pointed out that the time 
is marked on the ~  itself, but the telegraph authorities can even 
suppress the telegrams where the time is mentioned if they do not wish to 
tender evidence. In that Mse what will be the evidence in my possession? 
None whatever. Time is of the essence in the interest of the public. 
This is really a very serious matter. If the clerks and other subordinate-
officers of the telegraph department come to know of the interpretation 
that has been put on this rule today by the Treasury Benches, they will 
think that they need not respect the rights of the citizens of India, as they 
ought to be respected, and I may warn this House that, in future, the 
public will suffer more from such an interpretation because of the derelic-
tion of duty of the telegraph people. I would, t,herefore, ask the Honour-
able Member in charge to reconsider this point. I support the motion. 

Some JloDour&ble Kembers of the K1II11m LUpe p&rtJ: Tha. ques-
tion may now be put;. 
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fte ~  Sir Jlrlpadra Sircar (Law Member): Sir, I propose 
Iio be very bnef, but I desire to point out some confusion in many of the 
arguments which have been advanced. It was suggested by my friend 
Sir Muhammad Yamin Khan, and it was taken up by the last ~ 
~~ .. It ~  not that I am blaming the District Magistrate for exercising 

hIS dIScretIon, but you have employed a clerk on Rs. 15 and he decides 
whether a te:egram is or is not really of an alarming nature". Surely, 
there is nothing in this argument, becnuse, supposing the telegraph ~  
makes, an error of judgment, he thinks the contents of the telegram are 
of an ~ nature, though, in fact, they are not so, but what does he 
do? He sends it up to the District Magistrate, and if the District Magis-
trate accepts the alerk's view, then, surely, it., is the judgment not of the 
Rs. 15-clerk, but of the ~  Mtlgistrate. ',If the District Magistrate 
does not accept his view, then the telegram has got to be sent up. But 
the matter is 80 much mixt'd up with politics thnt, it has not been possible 
for this House to take R cool view of the question. I shall omit for one 
moment anything which touches politics. Let us assume that somebody 
lIends a telegram snying that the Bank of Bombay hRs gone into liqui-
~  and stopped payment., and that telegram renches Karachi, Calcutta 
1lDd Lohore. The mischief can never be undone. You can contradict it, 
you can issue statement.£! later on. but there will he a run on the Bank, 
and the Bank may fail. T do not desir!' t.o multiply ilIustrntions, but it 
is obvious that there must be fl rule of t.his kind, The rule is one of the 
most salutary rules, and if it. is abrogat.ed. tIl en , surely, we shall be in 
1\ most und!'sirable position.  Any amount, of irreparnble mischief can be 
dbne by sending telegrams if th!'r!' is no power to int('rf!'re and stOll such 
mischief being don!>, Therefore, T \"enture to suhmit humbly to this 
House t.hat the exist.ence of such !\ rule is ahRolutely necessflry, though 
'its abuse is quit!' a different thing. Then, as regards my Honourable 
friend. Mr. Sntvnmurti's grent. indi/lDAtion and nUsck on my collegue. 
Sir Thomas ~  becRuse he said t,hnt. something was done by B 

Muslim Superintendent, I believe it was renlly uncall!'d for. I can well 
believe that tbe statement was mod!' to disperse on,v sURpicions which 
have been lurking in the mind of somehody, of flny of the Members-I do 
not expect that in the broad mind of Mr. Sllt,yamurti-thnt. t.his ~  done 
because it was R Hindu who was ~ with the matter and It. was a 
Muhammadan flffuir which was going to be transmitted. 

fte BOIlO1l1'able Sir :Rrlpendra Blrear: I do not want any "No" or 
'''Yes'' from Sir Muhammad Yamin Khan. I would remind him that 
{}tlestions have been put here only last week. repentedly. with an amount 
-of acerbity which is regrettable, by Dr. Ziauddin Ahmad .... 

J[r. Ptul4ent (The Honourable Sir Abdur Rahim): The Chair thinks the 
Honourable Member ought not to refer to past proceedings. 

atr' IIUlIammI4 YIIIdIl Kbu: During the last five years, I have put 
'Only one question. 

ft, BOIIDIU'&b1e Sir :Rrlpenclra Sire.,: Am I not entitled to point out 
that questionl Move beea put by whomsoever it may be; suggesting that 
Muslims are not promoted, because their cases are dealt with, by Hindus? 
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Mr. Prtaldent (The Honourable Sir Abdur Rahint): ~  aught to have 
been pointed out at the time that the question was obJectIOnable.. . 

The Honourable Sir Bripendr& Slrcar: The question was not ~
able at all, but I 11.111, pointin8; oUt in order to remove any htrkitJW· ~
llion in the mirid of anybody .  . 

Mr. Preaid., (The Honourable Sir Abdur Rahim): ~ B;Onourable 
Member cannot mnke any su<lh reference to previowi proceedings. 

ft. Hoaeur&b1e' ~ Slrcar: I bow to your rUlins-

.b BoBeaatJ!&' JftJI!Ier:' He ought to have spoken yesteraay. 

TIle BoIIOUr&bte SIr lfripetldfi, Slrcar: There was no ~  for that 
lecture on Hindu-Muslim unity, because my ~  friend had ~
tioned the word "M:uslim". My ~  frlen.d, Mr. Satyam'UPtl, 
read some section Rnd said thwt, the rule IS ulbra VITeB. If the rule h,ad 
been framed undel' that section tlle argument would hllve be4:ln absolutely 
'Correct. That section does not justify the framing of Bu.ch a rule. I 
shall not dispute that for one moment, but the trouble 1., that the rule 
ba,1!I not been framed' under that section. 

Dr. Sir ZIaaddiD AbDIId.: The Honourable Sir Thomas Stewart said 
that . 

• r. 8; 8&t1":I.111't1: That io what the Honourable Member in charge 
said. 

The BOllGU1'&ble' Sir BripeJUlt& Sircar: If my Colleague has made a 
mistake, I correct it. That. MIle cannot be justified by that section. My 
Honourable friend, Mr. Sutyumurti, is quite correct in saying that if it 
}J\Irports to have  heen done under that section, then it ii' wholly ultra virea. 
I am not suggesting that he has made any mistake. What T am trying 
to point out, as a matter of fact, is that the rule has been made under 
the rille making power, and the relevant words are, "conditions and 
~  subjeot to which messages shall be transmitted". It has not 
been done under that section, and if, my Honourable colleague has made a 
mistake, I want to correct thR.t on behalf of the Government of India. I 
fully accept Mr. Sntyamurt·i's statement that the sflction does not justify 
the making of that rule. I do not think I shall carry this on bevond the 
midday adjournment. I would conclude by saying that, if the domplaint 
is about the rule, that is not the cut motion. The cut motion does not 
(!omplain of the rille being ultra V;TeR and so on but of its abuse. My 
Honourable friend has tried to show-I have nothing to add to it-tha.t the 
authority is delegated to the District Magistrate, the District. Magistrate 
exercises his jurisdiction and uses his discretion, and' the POsts and Tele-
graphs Department does not come into the picture at all. 

80me Honout&1il1 ~ Let the question be now put. 

lIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That the que8tion be now put." 

The motion was adopted. 

JIr. PreIldent (The Honourable Sir Abdur ltaliim): The question is: 
"TlIat the demand under tbe head 'Indian Pullt. and Telegraphs ~ 

{iDdudiog Workinjt Expenee8)' be reduced by Be. 100." • 
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The A88embly divided: 

AYE8-53. 

Abdullah, Mr. H. M. 
Abdur Ruheed Chaudhury, Maui vi. 
AM7, IIr. M. S. 
Aaf Ali, IIr. M. 
AnanPr, Mr. M. ADaDthany&nam. 
Aznar Ail, Mr. Muhammad. 
Baneri_, Dr. P. N. 
Buu, Mr. R. N. 
Bhut-to, IIr. Nabi BakBb lllahi 

BakBb. 
Chaliha, Mr. Kuladhar. 
Chaudhury, Mr. Hrojendra Narayan. 

Chettiar, AIr T. S. Avinallhilingam. 
Chatty, Mr. Sami Vencatachulam. 
Du, Mr. B. 
Desai, Mr. Bhulabhai J. 
Deahmukh, Dr. G. V. 
Esaak Sail., IIr. H. A·. Sathar H. 
Fazl-i-Haq Piracha., Khan Bahadur 

Shaikh .. 
Gadgil, Mr. N. V. 
Ghiuuddin, Mr. M. 
Ghulam Bhik Nairang, Syed. 
Gupta, Mr. K. S. 
Hagde, Sri K. B. Jinaraja. 
Ismail. Khan, Haji Chaudhury. 

M.uhammad. 
Jogendra Singh, Sirdar. 
JOIIhi, IIr. N. M. 

NOE8-41. 

Abdul Hamid. Khan Bahadur Sir. 
Aikman, Mr. A. 
_<\yyar, Mr. N. M. 
Bajpai, Sir Girja Shankar. 
Bewoor, Mr. O. V. 
Bhagchand Soui, Rai Bahadur Seth. 
Bhandarkar, Mr. K. Y. 
Boyle, Mr. J. D. 
Buss. Mr. I,. C. 
Chanda. Mr. A. K. 
Dalal. Dr. R. D. 
Dalpat Singh, Sardar Bahadur Cap-

tain. 
Frampton, Mr. H. J. 
Gidney, J,ieut.-Colonel Sir Henry. 
Gorwala, Mr. A. D. 
Greer, Mr. B. R. T. 
Griglt. The Honourable Sir James. 
Hardman, Mr. J. S. 
Jawahar Singh, Sardar Bahadur 

Sardar Sir. 
Jehangir. Sir Cowallji. 
Kamaluddin Ahmed. Shams-ul-Ulema. 
KUllhaIra} Singh, Raja Bahadur. 

The motion wa.s adopted. 

KaiJuh Bebari Lal, Babu. 
Lalchand Nava1rai, Mr. 
Kaitra. Panclit Lakehmi Kanta. 
Maup! . Singh, Sardar. 
lIehr Shah, Na_b Sahib_cia Sir 

SafAd Muhammad. 
Mudabar, Mr. C. N. Muthnrup. 
Muhammad Ahmad Kazmi, Qui. 
Murtua Sahib Bahadur, Maalvi S,-d. 
Napman, Mr. Muhammad. 
Panwal, Pandit Sri Krishna Datta-
Pande, Mr. BaeJri DDtt. 
Ranga, Prof. N. G. 
Rao, Mr. II. Thirumala. 
Rasa Ali, Sir Syed. 
Sant Singh, Sarclar. 
Santhanam, Mr. K. 
Sat.yamurti, Mr. S. 
Sham Lal, Mr. 
Siddique Ali Khan, Khan Bahadur 

Nawab. 
Singh, IIr. GaDri Shankar. 
Singh, Mr. Ram Narayan. 
Sinha. Mr. SatYa Narayan. 
Subbarayan, Shrimati It. Radha B.i. 
Umar AI,. Shah, Mr. 
Varma, Mr. B. B. 
Yamin Khan, Sir Muhammad. 
Ziauddin Ahmad, Dr. Bir. 

Lillie. Mr. C. J. W. 
l\,{lIckeown. Mr. J. A. 
AfaxwplI. The Honoura.ble Sir Ragi-

f1ald. 
Menon, Mr. P. A. 
Menon. Mr. P. M. 
I\htcalfe, Sir Aubrey. 
Miller, Mr. C. C. 
Mukerji. Mr. BaBRnta Kumar. 
Nur Muhammad, Khan Bahadur 

Sllaikh. 
Ogilvie, Mr. C. M. G' 
Row, Mr. K. Sanjiva. 
Sher Muhammad Khan Captain Bar-

dar Sir. 
S;rcar, The Honourable Sir Nri-

pendra. 
Bivaraj, Rao Sahib N. 
Slade, Mr. M. 
Spence, Mr. G. B. 
Stewart, The Honourable Sir Thomu. 
Sukt.hankar, Mr. Y. N. 
Sundaram, Mr. V. S. 

The A'Ssembly then a.djourned for Lunch till a. Quarter to Three of the 
Clock. 
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The Assembly re-assembled after u..h a.t a quarter ~ Three 0,£ the 
Clock, Mr. S. Satyamurti (one of the Panel of ChaIrmen) In the Chair. 

Mr. Kubunmad J(aum&D: Sir, I should like to move my motion No. 12 
4n Supplementary List No.8. .  .  . 

.AD JIoDOurab1e Kember: Sir, the grant itself has not yet been moved? 

Mr. 0hatrm&D (Mr. S. Satyamurti): Sir James Grigg. (The Honourable. 
Member was llot ill his place.) The Chair regrets the Honourable Member 
is not in his place. 

Kr. Kubunmad Jl'a1UD&D: I do not know what is going to happen? 
What is my position? 

Kr. Ohalrmaa. (Mr. S. Satyamurti): The Chair ca.nnot allow the cut 
motion to be moved until the concerned demand itself ill moved. But since 
this is a Party Il'lTSngement, the Chair would express its regret that the 
absence of the Honourable Member deprives the House of the time to which 
it is entitled. 

[ A t this stage, the Honourable Sir James Grigg came to his seat.] 

Before thl! Honourable ~  is called upon to move his demand 
under the COlllllleret' Department, the Chair would like to tell him in his 
presence, what the Chuir said in his absence, that it is not fair to the 
House that he should be absent at 2-45 thus depriving the House of two 
minutes, to whieh it is pntitled by Party arrangement. 

The lIoDourabie Sir .James Grigg (l!'inance Member): III reply to your 
strictures, may I suggest that I wus not told that this pa.rticular cut was 
going to be Jlloyed, und that is why I wus not here ..... 

Kr. Ohairman (Mr, S. butyamurti): Order, order. The ('on ventioll , 
when budget motions are taken UIJ by arrangement amongst Parties, is that 
at Rlly moment any cut motion may be moved, and the Honoul'Rble the 
Finance Member must be in his place all the time when cut motioDs are 
being JfiOved, so that in order that when the partiCUlar cu·t motion which 
the Party wants to move may be moved, the demand itself 'that is conoerned 
may be moved at once. 

The Honourable Sir James Grigg: I would respectfully point out, Sir, 
that my reading of the convention is different to yours .... 

Kr. Ohairmaa. (Mr. S. Satyamurti): Order, order. The reading of th') 
1lonvention by the present occupant of the Chair is that the Honourable 
Member must be in his plaee all the time the cut motions are moved. Will 
'he kindly move his demand? 

[At this stage, 'the Honourable Sir James Grigg, was heard to utter the 
word "outrago0us".] 

lIir. Ohalrman (Mr. S.  e'o.tyamurti): Did the Cltair hear the Honourable 
Member utter the word "outrageous"? The HonorJrable Member. will 
.kindly withdraw that word. . 
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. !'be .• CJIlCIIU&ble air lam .. AIda: I wi·thdraw the word "outragAOUS". 
but ,I will .say .. Wlus.ual " • 

Mr. E. SaDUauam: On a point of order, Sir, there can be no ~
upon 8 ruling of the Chair? Is he entitled to make any suoh remark ~  
a ruling of the Chairman? 

Mr. Oba1rman (Mr. S. Sntyamurti): The Chair is sorry, the Finance 
Member thinks· that the present occup.ant of the Chair is still pn the floor 
of the House. Unfortunately for him he happens to be in the Chair Bnd 
he must obey the Chair whoever the occupant and, therefore, the Chair 
would ask him to withdraw the word "un,usual". No remark should b& 
made upon the Chair, however much he ~  disagree with it. 

The Honourable Sir .James Grigg: I will ael'tllillly withdraw anything 
which cun be regarded I\S a reflection on the Chuir. 

Mr. Ohairm&D (Mr. S. Sutyalllurti): It is the undoubted convention of 
all Parliaments thut no Member of the House can characterise anything 
Raid by the Chair, thereby custing a reflection on the Chair. The Chair 
would say that the word "unmlUIII" in referenee t.o its statement t.hat he 
ought to be here is not fair to thiH House or fair to (.he Choir. The Honour-
able Member will, therefore, now move nis demllud, unoer t.he Commerce 
Department. 

DEMAND No. 19-CoMMEnCE DEPARTMENT. 

The Honourable Sir .James Grigg: Sir, J llIo\"e: 
"That a sum not exceeding RII. 4,-10.000 .bl' gl'anted to the Governor General in-

Council to defray the charges which will come in coursc pf paymcnt during the year 
ending the 31st day of March, 1940, in respect of the 'Commerce Department'." 

Mr. Oh&lrman (Mr. S. Satyamurti): Motion moved: 
"That a Bum not exceeding RII. 4,40,000 bE" granted to the Governor General in 

Council to defray the charges which will come in course Df payment during the year 
ending the 31st day of March 1940, in respect of the 'Commerce Depart.ment'." 

Conditions to be imposed on Subsidiscd or Protected Industrics in India. 

Kr. Muhammad Nauman: Sir, I move: 

"That the demand under the held 'Commerce Department' be reduced by RI. 100" 
-(To dilcuBI conditions to he impoeed 011 subsidised or prot.l'!cted industries in India). 

Sir, I want to point out to the Government that all industries which 
are subsidised or protected should maiutain the communal propOl'tions in 
their services as well as in the distribution of the agencies and in the dis-
tribution of the areas for recruiting labour skilled or unskilled. It must.be 
pointp-d out to t,he industrialists that any protection given to them is always 
at the cost of the consumers and the 'profits Rhould be distributed in pro· 
portion to the perClentage of the population in the shape of wages for tb& 
labour that they may be in a position to rencler to the industries. I think 
Honourable Members of t.his House are aware of the legislation in Germany, 
the United Statel of America and other parts of the world where :no· 
foreigner is allowed to develop any industry unless he has either acquired 
the right of domicile by naturalization or takes in the partnership the men 
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?f tbe loil ~ pI:ovide.s s.erviceJi to the children of. that country. We all 
know that the international trade channels are choked by the tariff barriers, 
quotas, peculiar exchange restrictions, financial adjustments, on barter 
system and world-war apprehensions sometimes and, as such, the industries 
are ~ developed in every part of the world and certainly they should be 
encouraged ill this country as well. Political nationalism has made people 
believe in economic nationalism and this economic nationalism is sometimes 
sapping the roots of world prosperity, and this invokes the question of com-
munal proportiolls , as the industry is (·ertainly developed at the cost of the 
whole country, 8tthe cost of the whole population and the spoils of the 
profits have to be divided to all and 110t maint&.ined and monopolised either 
by a certain section of individuals or by a certnin community. In this way, 
for our economie salvation we have got to point out these things to the 
Government and Wfl do it for this purpose that when we subscribe our 
lnoney to protect and to the safeguard of an .industry we do it with the 
double purpose of making the country self-contained and giving a chance to 
our people to earn t,heir livelihood in the country in the industry with which 
Q particular firm may be entl'usted, but the entire country must IIhare the 
gains in different forms. As I pointed out yesterday, some of the industries. 
nre of special importance, say, the Tatu Iron and Steel Works which are a 
big industry employing eight to ten thousand people. Now, they have not 
I{ot any percentage fixed or arranged for the communal representation of tha 
labour and services for distribution of the money that they give out ~  

wages for the working of the indut;try. I also pointed out the facts about 
Ualmill's Cement iJldustry flud I was just speaking on the question oftha 
Ahmedllbllcl ("ott-on wills lind the few other silk mills which 
in the employment of their i>kiUed and unskilled labour, do not 
take any care of the communal proportions of the communities 
whom thc.y employ. The same question of "effiriency" does arise and 
I have no desire 011 Illy part to enumerate remedies or to advise industrialists 
that they should, in any way, sacrifice the efficiency of the work. At the 

~ time, it may be pointed out to the Government that when an industry 
is subsidized lind is protected, it is the right of the entire-population of the 
countr'y to take profit or a part of the profit out of it as the consumers are 
the real contributors to the losses in the event of suoh a protection being 
given. Take, for instance, the protection that we have given to sugar. Had 
it not, been for that. protection, sugar in t.he Indian market would have been 
ROlcI for ubout less t.han hul£ the vulue at which it is being sold today by the 
Indian milJowners. 

. ~  ~ BajOria (Marwari Association: Indian Commerce): 
I rIse 011 II. pomt of order, Sir. I want to have a ruling from 
the Chair whether tlus cut motion is in order. My Honour-
I\ble friend, Mr. Muhammad Nauman, has moved that the private 
industries, owned by private persons or companies should restrict 
~  employment in a particular wa'y ~  communal repres'entation is to he 
g'lVen to the employees of those (·Olllpallles. Those companies are not under 
the management of the Government of India, and this cut motion is to 
oensure the Government of India for acts which are not under their direct 
manBl{ement. I submit that this motion is out of order. I would like to 
have your ruling. . 

~  'ObalrmlLll (Mr. S. Satyamurti): The ruling of the Chair is that this 
motIon is perfectly in order. As for the al1;urftent.s of t·he Honourable 
Member (Mr. No.umo,n), the Honourable Member '(Mr. Bajoria) mfJ.] pot 
accept them, but that does not make the motion out of order.· , . 
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Mr. Knbammll,l Bauman: Thank you, Sir. I may point out to my 
Honourable friend, Mr. Bajoria, that I am just trying to explain to the 
House that we have a right to ask the Goverllment to intenere in the inte-
rests of the whole country, because the advantage offered to them is at the 
('..oat of the consumers which inolude aU se('tions of the inhabitants of this 
country. 

Sir. I WRS just 011 the point of explaining this that had we not given any 
lIafeguards and protection to the sugar industry, the sugar industry in this 
4lountry would not have at all developed to such an extent /lnd it would have 
heen quite possible for the J Ilva sugur QIld the suga.r of Canada and Austra-
lia to compete against our sugar production and in that case it would pro-
hably have been sold in this country at less ~  half the value and, in that 
way, the consumers would probably have beert able to get the sugar at. a 
flost of about 2i to three ~  U Reer whieh they are now compelled to buy 
1\t a cost of six annas a seer. I think my Honourable friend, Mr. Bajoria. 
does realise that indirectly the f:itate has got the control. When the peoplo 
-exist for the sake of the Stute und the State exists for the Rake of the people, 
then, whatever complaints we have to make indirectly, we have to ask 
the Government to interfere in the matter. If we want to develop the in-
.dustry, we have to approach the Government for giving it u protection, and, 
naturally, when those industries are employing their men in 0. pllorticular 
way, we have to approuch the Goyernment und nobody elsc. 

Now, Sir, I further want to point out that there are several European 
nliUs like the Lalimli Woollen Mill anel,. up till now, probably the Com-
merte Department has not t.aken any initiative in giving them pven a pieCf'l 
of adyice which wouid, /It, least, curry /I suggest.ive value of the fact that in 
i.his age of economic difficulties, they should tl\ke care that all the (:omnlu-
nities do get their proper t!hare in their services. However. I can say this 
from my own experience of t.he different rommercil\l activities of this coun-
try and from my own association with some of the industries that Muslims 
are gl'tting only a frrwtiona'l share. 

Kr. Ohairman (Mr. S. Satyamurti): Order, order. The Honourable 
Member may kindly resume hiR seat. 'fhe time allotted to the Muslim 
League is over now. The next cut motion will be moved on behalf of the 
Congress N at.ionalist Party. . ....... . 

DEMAND No. 12-ExECUTlVE COUNCllr-Contd. 

COfutit1£tion an:l Ter17" of Reference of the Sand1&1£rBt Oommittee appointed 
a1,-,',..!t ~ ReBol1£tion of the LegiBlative A88embl,l. 

Sard&r Sant Singh (West Punjab :5ikh): Sir, I beg to move: 
"That the demand under the head 'Executive Council' he reduced by Rs. 100"-

(To consider the con8titution and tenns ~ re!erenco of the Bandhurat Committee 
-appointed against the Resolution of the Legislative A.sembly.) 

The motion is not of a nature of a convention but is intended a8 a 
8 •••. oensure on the Government of India in the Defence Department. 
It is lcnown to the Honourable Members of this House that on the 2nd of 
September, 1.938, at the Simla Session, a Resolution was moved by our 
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late friend of honoured memory, Maulana Shaukat Ali, in this House 
which was .finally adopted unanimously by this House. The terms of that 
Ue801ution were these: 
"That this Aaaembly NOOmmend. to the Govemor Geaeral in Coucil that eady 

atepa be taken to constitute a Committee of the elected and other members of the 
Central Leirialature to devise A acheme for implementing the following \JD&nimoQl 
recommendatiCJD of the Indian Bandhul'IIt Committee (of 1.9116), namely, 'It is, how· 
ever, unanimously agreed that, whet.her the slower or the more rapid rate of pro-
peBlion is ult.imjl.tely adopted, t.he acheme actually in operation should be reviewed 
In 1938, that is to Illy. five years after the inauguration of the Indian Sandhurst, with 
a view to considering whether the lucceBB achieved is not lufliciently solid to warrant a 
further acc1eration of the I'ate of progreRS' ... 

This was the amended Resolution and the amendment which was adopt-
ed in the original Resolution was as regards the majority of the Members 
being from the fllectecl Membl3rs of this House. Now, in this connection, 
the Government wa.s asked to take immediate steps for the appointment 
of this Committee. The Government accepted this Resolution, though the 
Honourable the Defence !S'ecretary in his speech stated that he accepted it 
in IJrinciple. Immediate steps were taken in so far as the appointment of 
the ~  was concerned. But the whole object of the Resolution was 
taken away by the terms of reference of that Committee 611 well as the 
personnel appointed. The communique which was issued by the Govem-
rnent read like this: 
"To examine the pJ:ogre8s of Indianisation of the officer rank. of the Indian army 

with a view to determining whether the results achieved justify acceleration and, if it 
appears from this I'xamination that they do not, to consider Buch alterations in the 
system of recruitment to the Indian Military Academy 8B may be expected to lead to 
an improvement in the number of suitable candidate. and to .make recommend&-
t.ioDl." 

The personnel announced, included two elected Members in a committee 
of 18 and these two elected Members were from the Upper ChaDlber and 
there is not a ~  eleeted Member from this House. The element of 
nominated Memhers, among the personnel of the Committee, is seven 
besides offici!!IR. So we see that the main principle underlying the Resolu-
Lion has not heen accepted by the Government in action. It may be said 
that the Leader!! of Parties in this House were approached for nominating 
MemherR from among their ranks but that they declined to do so. They 
refused becauRe of the fact that the terms of reference to this C'ommittee 
were not satisfact.ory . . 

lir. M. Alai All: Sir, the Leaders of Parties refused to nominate 
Members hecause the Government were not prepared to implement the 
terms of the Resolution passed in the House. 

Sardar Sut Singh: I need not go into that quarrel. My position is 
t.his. That the Government have not taken note of the changed conditions 
in the country, not only in India alone but in the world at large, to look at 
.. he matter from that point of view which was necessary for the safety of 
lndia. The position taken up by the House was very clearly stated in the 
speeches of the various Honourable  Members in this House. I want the 
Defence Secretary to take note of that position and I want to state it as clear-
ly as I am capable of. Our definite demand is that we do not like more 
officering of the Indian Army by British people. We want the Indian Army 
to hI'! officered by Indians alo11e a.nd for thnt purpose steps should be taken 
s,! that iJ?-'the shortest possible period of time, we may be able to dispense 
wlt.h British officers, from the Indjan Anny, entirely. That is the position 

B 
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for which this Committee was demanded by the House. There was 
_ unanimity from all Parties of the House in making this demand and it is 
very unfortunate that even in these ('ritioal days when the peace of the world 
is hanging in the balance, the Defence Department in. India should be Qlind 
to the legitimate aspirations of India in this respect. Instead of taking t,he 
f"eadp.rs of Parties into confidence in the Jnatter of defence, they are trying 
to over-ride the wishes of this House in a manner which is derogatory to 
the prestige, of the House and very humiliating to the Indian nation as a 
whole. While speaking on this motion, the Defence Secretary said: 

"Finally, I have to foreca.t the view .....•. " 

The lIonOlU'able Sir lfripendra Sircar: I ~  to a. point of order, Sir. 1 
would not have ordinarily objected to my &nourable friend referring to 
past proceedings, but the Chair this morning ruled, just before the mid-day 
adjournment, that no Member could l'efer to any past proceedings of this 
House. 

Mr. Ohairman (Mr. S. Satyamurti): The Chair thinks it is a very deli-
cate point which the Honourable the Law Member has raised. The Honour-
able Member, SardBr ~  Singh, is perfectly in order in referring to the 
previous speech of the Defenee Secretary which is relevant to the subject 
of the cut motion that he is moving. 

The Honourable Sir lfripendra Sircar: I am very glad, Sir. 

Sudar Sant Singh: The Honoll1"l1ble the Defence Set'retary, while 
lIflf'uking on the debate 011 the ~  September, 1938, said: 
"Finally, I have to forecaat the view of the Government as to thib Resolution. 

I can Ray that Government accept it in principle. I can all!O say that Government 
would find no difficulty a.t all in at'ceptillg the Resolution as amended I.y Mr. 
Aikman. I do not find any pa.rticular fault as to the amendment moved by the 
COllgre88, except that it does perhapR interfere with full freedom of choice in the 
matter. I agree with those Honourable Members who ~  that from every point 
of view full freedom of choice was most desirable. On the other hand, I say quite 
frankly that the presence 011 8uch a Committee of elected Member8 of the Legislature 
would be not only welcomed but regarded &s absolutely 688ential." 

Sir, these are the important parts of the speech. My submission is that 
110 doubt the freedom of choice is necessar'y and we see the necessity of it, 
but the freedom of choice is to be made to satisf'y whom? Is it to satisfy 
the British Government? Is it to satisfy the British people? Or is it to 
Ilatisfy us, Indians who are vitally t'.C)ncemed in the subject? From what 
point of view this freedom of choice is to be met? If it is to satisfy us who 
nre vitally concerned in the matter of defence, certainl'y the opinion of this 
HOURe and the opinion of the elected Members of this House, who repre-
/lAnt their constituency, should have received far greater weight than the 
opinion of the British Government who guides them from a distance of 
6,000 miles. We want a committee with a definite referenc.e how to end 
tohe Brititih officers in the Indian Army, how to' Indi8nise the army com-
pletely within the shortest possiLlo time. We do not want the pace to be 
regulated. Is ~ to be ~  just ,as Czecho-Slovakia was ~ whElD 
Hitler moved his army when the whole of the British Army was sleeping 
not knowing what. to do, when the democracies were thrown away in the 
face .of ~  forward by fhe Dictator. Is the pace to be regu-
lated in the same way in India? Thoie who have read this morning's news 
.' 
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must be alarmed at the disturbance in Central Europe. They will feel 
keenly for the helpless situation of India in matters of defence. What were 
the principles which guided the selection of the personnel of the Committee? 
frhe Government have put in Members whose one aim in life is to say ditto 
to whatever they are asked to .do. Is this the sort of Committee· on whom 
the tax-payer's money is to be spent so that when they bring forward a 
report it will be rejected by the Assembly summarily as many 8 report ~ 

been rejected, because the wishes of the House were not met with? Are 
you going to enact this farce again? Do you want to show to the world at 
large that here is a committeA and we have 1ihe majority report. Even 
granting that the two elected Members write a Note of Dissent, the Gov-
ernment will take their stand on the majority report, thereby showing to 
the world that they accepted the report of the Committee. This will mean 
that the Committee is nothing but II. farce. a show, a demonstration only to 
comply with the letter of the plighted word but to break it in spirit. I think 
the Government of India should by this time have known that the feeling 
in the eountry in this respect is very great. India is not going to be tinkered 
with so lightly as they have been doing in the past. The time has come 
when the wishes of this House should receive more serious consideration 
from the Defence Department. It was pointed out by my Leader, Mr. 
Aney, in his speech made during that debate as to what personnel of the 
committee is dElmanded. He said: 

"But when there is a different outlook, when we want the entire defence of the 
country to be in our hands, we do not want t·o leave the m"tter to remain v.ending like 
that fpr geological agea with tbe blessings and pions wishes expreased wlthont being 
translatfld into act.ion. We do not want to leave that question now in that direction. 
The Defence Department of the Government of India must aee that the personnel of a 
committee selected in the manner in which It used to be selected before cannot serve 
the needs of the present day." 

In thnt debate was very clearly pointed out the danger of selecting 
personnel in t,hnt manner. But t,he DefElnce Department seem to have 
taken no note of the mutter. The Leader of t,he Opposition, while conclud-
.ing his speech, ~ this point very deAr in these WOrdR' 

"Our demand therefore is that all Indian army shall be aatirely officered in .15 
years' time by Indians alOlne j secondly, there wilt be left no question of disparity 
~  all. Our patriotic Indians will serve and live a. standard of life ~  Ruitl:d 
to our conditions. Thirdly, the decision shall be reached by a mlljority of the elt.,'ted 
"Members of this Honse." 

Sir, this was the plain langulge used by the two eminent Leaders of 
this House during the debate on the Hesolution. When Government accept-
ed .the Hesolution, even tlwugh it may be in principle, they cannot take 
theIr stand on the plea that the th.:ing was not made clear to them. The 
l!esult has been that the clearest wishes of the House, as expressed by all 
Parties concerned, have been ignored by Government. As soon as the' per-
sonnel of the committee WBS announced 11 number of adjournment motienll 
were tabled to censure Government on the appointment of this new rom-
mittee but they were disallowed. Those having been di88llowecl nothing 
W8S left for this HouRe hut to waitt,iIl the budget discuRsion to move'a cen-
:sure motion. 

Ill. Ohairman (Mr. S. ,S'atyamurti): The Honourable Member has two 
minutes more. 

Bardar laD, 81Dgh: I will try t.o finish wiijJ.in that time. 
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Now bv this cut, motion. as I Axplained hefore, we mean t,o censure Gov-

ernment and, I think there will be nothing better for Government than to. 
accept this censure os' a censure and to t,orpedo the whole committee imme-
diately. After all. if they actually want the. ~  of this ~ ~ 
8.sthey always profess. they should do somethmg to satisfy us and appomt,. 
Ii committee which would consider the real problem wit.h a reul outlook 
and not through the outlook of a foreigner. We want the Defence Depart-
meni to be strengthened and strengthened not for the purpose Of imperial-
istic aims but for the purpose of defending India against, allY foreign aggres-
sion. For that purpose they must realise that they Cllnnot, by force. instil 
love amongst Indians for a foreigner. Thllt ~ ~  be done by mutual 
trust nnd confidence. If they do not, adopt l\ pt))U'y of mutuul trust and 
confidence they will have to thunk themselves whe.n neuJCl>is (:omes. I 
t.hink the ~  condition of the world should be ~  l'uffil'i('lIt, eye-opener 
to thE' Defence Dppurhnent to throw off their old WII'yS und udopt new 
methods. The ciJ'cumstallees and ('(lI)dit iOlls of tIle world are rapidly ehang-
iug. And if the Goverlllllt'llt of T IIdill ('1111 (,ollie forward with advice to the 
princes to change \\'it.h the dllUlging times I S(.I.' no reason wh.y the Defenoe 
Department whi("h is a part of the SlIlIIe Government of India should not. 
«hange their outlook with the l'llnngillg ('ouditions linn ~  of the 
times. Sir, I move. 

Mr. 0haIrman (Mr. S. Satyumurti): Cut motion moved: 
"That the demand under the head 'Executive Council' be reduced by RI. 100." 

Uea&.-CJolODel Sir B,1ll')' Gidney (Nominated ~  Sir, I take 
'}llirt in this debllte mainl.Y bel'nuse J desire to expresH my views on the cut 
motion and also because I WIIS 11 lIIember of the ~ tllltt started the 
present Indian Sandhurst. At that time I was very emphatic in my decla-
ration of the paucity of offioers that. were being supplied for the India Army' 
from India.. I considered thnt the small number of 30 r:er cent. was totally 
inadequate and I protested on this and other pa.rts of the reC'OJnmendatioDS; 
and proceedings of t·his committee, particularly in regard to a Hoyal Indian 
Air }'orce. And so, I admit my sympathy, indeed, 1\ very deep ~  

for India's desire too increRse the numllf'r of Indilln Officers to hE' Rnnually 
recruited into the Indian Sandhurst. Having said this, T hope the Honour-
able the Mover of this motion will not be disposed to ~  or be very 
displeased with anything thllt follows. !ftc has himself admitted when he 
moved his motion t,hat Government, accepted the lli'Rolution in principle. 
Now I should like to know from the Defenee Secretllry, when he said he' 
accepted this Resolution in principle implemented as it has been hy the· 
lengthy quotation of the speech that Will" mndtl by my Honourllble friend. 
Bardar Sant Singh, in which the Defence Secretary paid that he would weI-
come·elected Members of this HOU9P, etc., whAther in ~  t,his ~  

meant he accepted this motion ~  only in principle on behalf of Government, 
OT ns Sardar Sant Singh has indic:ated in hi!! speech, vii:.. thnt he nccepted" 
it in its entirety: on his reply depends my attitude towards the cut 
motion. ~ 

Mr. JI. Aa! Ali: And Government never challenged a division. 

Uellt.-OoIoDel Sir B8D1'J Gidney: I feel, Sir, that. when Government ac-
cepted the Resolution in principle it did not agree to this House electing aU 
the members of this ootnmittee, but ~  add that if it did, and now refusellr 
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to carry it out, it has insulted this Honourable House, and I stand here 
to suppo;f; the Opposition in this matter, and in its effort to uphold t·he 
honour and rights of this House. But Aven so we Bre handicapped beca.use 
we cannot remove an irremovable Government. I therefore feel I mUiit 
repeat m'y question: When the Defence Secretary made this promise did he 
accept the principle only or did he accept the Resolution in ~  

[f he did then Government stands charged with ignoring the wishes of this 
House; if he did not, then the Defence Secretary must explain this to thl3 
Rouse. r was not in this House thflln as I was ill but on reading the debates 
on this matter I understand that the Leader of the Congress Party in his 
speech made certain remarks that are not entirely in support of the motion 
which is before the House today. I have not got his Slpeech with me to read 
out, but I shoultl like to be correoted if I am wrong. Certain oharges bs."9 
been made ~  Government. They have been charged with ~  

the present SandhurRt Committee. The Honourable the Mover of, thiS 
motion has charged Government with hltving packed this committee. But 
even if it is a pRcked committee, one can charge both sides--Government 
and the Opposition with this dp.sire to pnck. Retween these I want to know 
which is the neutral power. In my opinion it. is the Government. And so, 
Government dec,ided to form this committee with members who arll not 
violently against Gov-ernment but even in thiH effort both the ConRl'ess and 
the Muslim I ... eague have objected And refused to ~ themselves with 
Government.. This is how mntters stand at present--very unsAtisfactory 
and ver,v nnpracti('ol :md not at all helpful. 

Sir, J have nothing to Ray in !"upport of the method that Government 
bas taken to fill this committee. Government had its own reasons which 
1 have no doubt they wi:! explain, but J do feel that in m'ltters relating to 
defence, the House is hardly the 'Proper place to select experienced members. 
It could' eosily pack the committee anil state that because they are members 
-:>f the J...egisilltive Assemhl.v the,v know Iln about Sandhurst and the right 
thing to do and the light number of officers to recruit. I quite agree that 
there should be adequate rflpres('ntntion of the ~  At the firtJt SandhurtJt 
Meeting we had adequatp. representation Ilnd our voice waR heaM and we 
carried many points: but as regards the ~  that has been recently 
appointed it all depends on whether Government agreed with the Legisla.tive 
Assemhl,v's Resolution in entirety or whether it ngreed only in princip:e, 
"Supplemented with, the remarks of m.v Honourable friend when he quoted 
the Defence Secretary's '",peech. On this depends what I shall do, Bnd I 
am sure many Members will be guided likewise in the matter. But do not 
let us in our anger and in Olll' ~  I am one who shares in that 
displeasure to a large ~  Government for a measure which it 
has felt necessary to safeguard defence interests, which neither you ~  I 
are as well infonned or au fait. The Defence Department is the one depart-
ment with which t,his House cannot ""ny. You CAnnot, mAke an arm.v on 
paper. You cannot malc(> a new Sandhul'Rt on pAper or with p8Jl'Pr Imowl-
edge only. As mv friend Sardar SRnt Singh hns !'laid. the Government has 
to take into considerntinn the present unsettled internationAl times and so 
Government is the bettel" judge to lenow what (,lasses it wants to recruit Rnd 
t,qe number of officers t.hnt it requir€'i! 8S the vears roll on. If Government 
is, honest in its promiaeR ultimately completelY to ~  the OffiClers of 
the Indian Army-and I hope it is-they shOlild'cel'tainl:v accelerate and 
ipcrease the number of Indian Officers. If Government has not done f,O 
within the past five years of review, T should like its explanation but ~ 
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matter is so eminently practical that no committee is needed. Government 
should be aware of the fact that India is keen in its desire to officer ita own 
army. There is no use saying that we want to exclude the British officer 
from the Indian Armv. It is all "tosh" to demand this and vou cannot 
in the present stete ~  communal affnirs have it. The recent Cawl).pOfe 
riots stand in support of it. How can you pOllsibly stand up here and IAgree 
with what Sardar Sont Singh wants? i.e., get rid of all British Officers. 
This is impossible. I do not talk as an airy fairy nationalist but 8S 8 Dl!Ul 
who knows that you cannot do this. (An Honourable AlentbeT: "Why 
not?"). I say you cannot do it and you know 'it ..... 
JIr. 0hairmaD (Mr. S. Satyamllrti): Will the Honourable Member kind-

ly address the Chair? 

Lteut.-OolOllel Sir JleDl'Y Gidney: I am sorry, Sir, but my friend who i. 
interrupting me thinks he is occupying the Chair. I apologise to you, Sir. 
I repeat, the time hus not come when we can indulge in such dangerous 
demands. Government are responsible for the safety of the country. 1 
think myself that Government havc been too slow in the speed with which 
they are Indianising officers in the army. I think there should be at least 
double the number of Indian offieArs than at present recruited, Otherwise 
the criticism that comes from my frieud Mr. Asaf Ali and others tha't it 
~  take 11 hundred years to Indianise the Indian Army is quite correct. Sir, 
I was a member of the ~  Sub-Committee of t.he first Round 'rable 
Conference when we discussed this very point ancl when Lord Huwlinsoll 'fl 
note was p!llced before us. I know at that time there were vague opromisell 
of a time-limit;... That, of (!ourlle. for reaSODS well known to thA ·Rouse 
has been thrown to the winos; bllt things have  altered since then, the world 
has altered; nnd until we come on to 8 common platform of unity and think 
as a nation and not as the two ma.jor communities-Hindus and Muslims 
are today widely separated and divergent in their viewB, this is not the time 
nor is this the occasion to whiWe down the nllmber of British Officers in 
the Army. They must remain. I caunot conceive of 0. member of the 
martial races-I do not know whether the Mover, Samar Sant Singh. a Sikh, 
calls himself a "nationalist"-I would prefer to call him an Irrationalist, 
for only he would make such a demand, i.e., to do without British Officers 
in the Army. The greatest attachment nnd Jove exists at p!"eilent between 
the British Officer and t;he men under him and surely you do not. want to 
spoil those splendid relations that bon-comTflllerie by any inflammatory 
speeches. Don't you realisp. that you are ruining this co-operation by such 
statements? I really do not, think that this resolution should he moved 
all a censure on Government. If Government made a promise that it will 
IIccept the Resolution in its entirety, then censure Government, and I will 
vote with you. But if ~  prove that it did not do so, then 
tell Government what you think of it and censure them. 

Mr ••. S. ADey: What do you think of it:' 

Lleut.-Ooloael Sir JlIDI1 Gld.Dey: If Government accepted the Resolu-
tion in its entirety I do not think it is right. Indeed, it is wrong toO violate 
the dignity and the honour of thil1 House by refusing to oarry out its pledges. 
but .they did not accept t.he Resolution in its entirety. (Interruption.). 
With these remarks I cannot support the Resolution until a.fter I have heaM 
what the Defence Secretary has to say on the matter. 
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JIr. II. GbJa.Iucldbl. (Punjab: Landholders): Mr. Chairman, while sup-
porting this cut motion of my Honourable friend, Sardar Ssntl Singh, with-
out any reservation, .I wisb to dissociate myself from a few remarks that 
fell from his lips about the Nominated ·Members. He did say something to 
the effect that Nominated Members were Yes-men of the Government or 
words to that effect. As far as t.he personnel of the Commission is concern-
ed, . I find that the Honourable  Members who have been nominated to it 
are men of honour and men of experience who have a long record of honour. 
able service behind them. I am sure they will prove an asset to the 
committee. The root cause of the who!e 'trouble is the irresponsiveness of 
the Government to t,he wisbes of this Honourable House. Eitber ths 
Government are actuated bv some sort of F!ufJPicion which they Bre not able 
to get rid of, or there is something behind it which we cannot probe; but 
there is no getting away from the fact that t,he wishes of this Honourable 
House Bre flouted time and again and all our voice is just like  crying in the 
wildeme!ls. I wish to draw your at·tention, Sir, and the attention of the 
House to the Resolution which was passen and which wall accepted in prill-
ciple, at any rate. 

At the outset I want to place hefore the Defence Secretary that there 
is a suspicion in thll minds of this side of the House that the Government 
do not, waut Inclianisation. There are very good reasons for this suspicion. 
If it comes to plain speaking, the whole thing is that the officership of the 
amlY in India has bHen reserved for a long 10ng time to a certain class of 
British people and with Indianisation no doubt those people will have to finel 
another job and their kinsmen at t.he Arm.v Hl:'adquRrters, human as they 
lire. want t·o dflfer that evil da.". for as ~ as 'Possible. Now. we have 
to prove whet,her we have ~  ~  for this Rusp4cion or not. The 
grounds for this suspicion are that the distinguished predecessor of the 
Honourable the Defence Secretnrv, time and Main, referred that, this 
Indianisation was only an experimental measure and that the GovElrnment 
were watching whether this experiment proves a success or not. This 
insinuation was very mu!'h resent.ed on this side of the House. Ollr ~  

of view is that, we do not ndrnowledge them as our judges. We ~  

their right to sit in judgment on us and to ~  whether we have proved a 
success or not. The other point which I once raised in debate is that it 
iF: R('cep'ted that all countries ~ India-Nepal, Afghnnistan, etc.-
have their own officers and their own Rrmv and so, when God ~  
created this world. hI:' d1d not take the map of India andsav: "Take· ont 
~  army brains from these people". I ('annot conceive of any such thing. 
Therefore. that is a good reason for our suspicion. You will probably remem-
ber, Sir, that about two years ago I had occasion to quote the despatches of 
two very distinguished Commanders-in-Chief. .Lord Roberts nnd I,ord 
Kitchener, on the floor of this House. Well. Sir, the opinions of hot,h these 
nohlp J.Jords were to Lhis effect. .Lord Robert.s in hi.:: despatch said that 
we should not Indianise the army, we should not give equality to an Indian, 
with the white mnn, in military matters, we shculd put down with Il strong 
hand even the smallest beginnings of it. This was the policy of the army 
headquarters .then. After him came Lord Kitchener but his point of view 
was quite different. His point of view was that we should Indianise the 
army, but· he deplored the fact that the other offioers at the Army Head-
quarters did not co-operate with him in this matter. Here we have [{ot the 
opinions of two distinguished military men who hold quite different vieWII,"";'" 
one is in favour of Indianisation, while the other is against Indianisation, liut, 
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both come to the same conclusion that the Army Headqu"rters were not 
helpful so far as IndianiB3tion was cOllcerned. Therefore, Sir, there .is 
quite justifiable ground for our suspicion that some germ of the old days 
still remains in the Army Headquarters. 

AD Honourable Kember: 'I'he whole of it. 

Jrr. K. CJhllluddID: So, Sir, thitJ suspicion of ours cannot be said to be 
entirely unfounded. \, 

Then. Sir, with the ~ of ~  the officer ranks of the 
army we had the· very unfortunate spectacle of-seeing so many young 
Indian offi.oers leaving the urmy. I have not got the exact ~  with me 
now, but, at 'any rate, nearly 70 or BO young officers left the army. It was 
~  given out that tlhey had resigned, but. I have reasons to ~  .. t 
those resignations were not entirely voluntary. Some sort of screw was put 
on them and they were told. either they should get out wiilh honour or they 
would be kicked out. That was the step taken then. !llld the r,..cmlt waK 
that a. good ma.ny of them, who did not want to fight their case 0r did .lot 
like an open inquiry to be held into t.he matter, left the army of their ~ 
accord. 

rAt t.his stage. Mr. President (The Honourable Sir Abdur Rahim) resulT!-
ed the Chair.] 

. But there is no getting away from the fact that the Buspicion which was 
then in the minds of the public was very much strengthened by those ~ ~ 
departures, I should say. These were the circumstaDces. Sir, under which 
this Resolution was moved and unanimously passed, the Government not 
even challenging it. Now, under these circumstances. what. should have 
been the policy of the Government.-I put this question to the Honourable 
the Defence Secretary? The policy of the Government. at thiR juncturE'. 
should have been to remove that suspicion at all costs, because there was 
that suspicion. and there were genuine grounds for it, and, therefore, the 
Government should have tried at all costs to remove that Ruspicion from 
the mind: of the public, but I am sorry to My that Government did not try 
to remove it, and although they have nominated It few Members from the 
other House, yet as they did not oonsult the Leaders of Parties before 
making the nominamons, naturally, the suspicion remained and it WBS further 
strengthened. and, therefore, this side of the House Rnd Government could 
not come to any fi.greement. Sir, even at. t.his late j·uncture I would ask 
that everything should be clone to remove the suspicion. and, for the !/:llirln':\ce 
of the Oommittee I might say one thing, and that is, this House will not, 
tolerate the report current in certain quarters that Indians are not fit to 
become officers. In the beginning of my speech. I said that, at Any mte 
speaking for myself, I have full oonfidence in the ~  of the nominated 
Members, and it is for them to justify it. and to show that they are 811 
patriotic as any Honourable Members on this side or the House. Sir, as 
the Government have not carried out their part of the bargain. I think they 
should be censured, and. therefore, I wholo-heartedly aupportthe motion. 

Mr. •• V. Gadttl (Bombay Centrnl ~  : Non.Muhammadan 
Rural): Sir, I rise to support the ~  moved by m:v friend. Sardar 
.Sant Singh. The terms of referenee and the personnel of the Committee 
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have been already referred to by Sardar Sant Singh, and all I can say 
about; it, at this stage, is that, whatever may be the personnel, I can 
very well imagine the nature of ,the recommendations of that Committee. 
Sir, in the year 1929, when the first Commii4tee was appointed, it took 
two years to submit its lteport, and the Report actually came out in the 
year 1981. The Indian Bandhurst WIl8 actually started in the Yeal', 1988, 
and now, we are in the yelll' 1939. This is the way how work is done by 
the Government of India, and yet, the terms of reference go to show 
that the whole thing is, after all, in an experimente.l stage,-this great 
nation is to be put on probation as it were to prove its capacity to d-efend 
itself! Sir, the most provoking part of this, is that when England was 
in difficulties, when England was at war 25 years ago, then Indians were 
good material for the English people to recruit from all comers of this 
country, but the moment the difficulty lind ~  danger receded, the old 
game is again there, not merely of distrust, but there is alB<> a definite 
plan to cripple not only the present but the potential resources of the 
Indian nation 80 that for eternity India must depend for the defence of 
her borders on English people, and if there is any departure, it is 80 con-
templated that the defence plan must be within the control of British 
Imperialism for ita use. 

Sir, the Skeen Committee suggested a certain scheme, that by the 
end of 1952, 50 per cent. of the officers should be Indian, but even 1\his 
was too much, a,nd there was I1n altremat.ive scheme suggested for Indianis-
ing one division. Whatever may be the objects behind' this scheme, ohe 
thing is certain that' the Committee that is now proposed will recommend 
something else, and I am certain that the entire I{uestion will perpetually 
remain in the stage of experiment nnd probation. Sir, I CRnnot believe 
in this policy. The British Government ought to make its objective 
clear. Does it want India to defend herself or not? If vou once formu-
late the objective that it is the concern of India to defeitd her own bor-
ders. then )"ou must definitely state a time limit within which the entire 
Indian Army will be officered by Indians themselves. In fact, in the 
Course of the discussion in September last, on the appointment of a Com-
mittee in terms of the recommcndation of the Sandhurst Committee, the 
Leader of our Party stated that. we were willing to serve on the Com-
mittee only on two conditions. One was that the majority must consist 
of elected Members, and secondly, that we could only serve on the Com-
mittee on the definite understanding that 'there would be complete Indiani"l 
lIation within fifteen years Rnd no more. Now, what has happened is 
this. An elected ~ is not there, precisely because of the second 
condition which was formulated by the Leader of the Congress Party. If 
there was any honesty, if there WI1S any sincerity, if there was any desire 
Ito have a. fair deal towards India. T am certain ~ this time limit would 
Iuu'e'been accepted and would have been made part of the terms of refer-
ence. In the year 1918 or thereabouts. " report was submitted by Lord 
Rc..berts that,' it was within the range of practical politics to Indianise the 
army within R period of thirty years. It is not as if those Generals or 
those military expertis who came ~  thought that Lord Roberts 
was an insignificant anny maD. But the whGile object has changed. 
The.y do not want Indianisstion, beeause,' at fJhat time, Englund ~  in 
difticultyand now England is out of difficulty. That is whv they JI3ve 
ohanged their objective. •. . 
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I a.m supporting this ~  on the ground that, wha·tever may be 

our objection with regard to the personnel constituting this Committee. 
-on the ground that I am not saiasfied with the terms of reference of 
this Committee. In fact. this is an Acid test for the Government. If 
they are really anxioul! to Indianise the whole army, I cannot measure 
their anxiety and their sincerity except in terTllf'1 of a certain time limit.. 
I will be told that enough mllteriHI is nO'1 availahle. I have been on one 
occasion on the Board of Int.erview nnd Record two years ago. We inter-
viewed about 17 eandidates and the report ~  W88 that every one 
of them was more than the uyerage that was necessary or that was laid 
down. As I see, in ihis country-and I have made a rough calculation 
because I had no idea that I would be asked to spenk this aIter-noon-
there are half a million students who are undergoing education in near-
ly 17 universities, and there are nearly 50 lakhs of students who are 
undergoing secondary educa.tion. In face of this, we are to be told that. 
~  material is not available! But, may I go further into this objec-
tion and say tjha.t these :voung men ore good for II.\] other professions. 
where initiative, resourcefulness lind 1111 those other qUlllities which go to 
make up an oftieer-if there they Hre found fit, why is it that they are 
not fitl in t.his particular case? The ren!!on is thAt then' i>: no encourage-
ment at all. I Rgree that this (,Hreer is 110t such us CAn be easily follow-
ed. There are certain qualities required in an offker, hut those qualities 
can be very well developed if we hnve 11 good, well thought out plan so. 
f,bat we mlly IIchieve it within, sny, n period of 15 ,YpAr" I am throwing 
out some constructiVt, sugg('stiOllS for the benpfit of the Defence Secre-
tary. If he is really anxious, I can point out to him that in the second-
ary educational instntutions H,nd in the universities milit.llry t.raining 
should be made compulsory and there should lw established provincial 
boards so that the.v may pick out goofl boys while the." Are in the univer-
sity and they may know that their future career is in the army. If such 
methods are adopted, I do not think that enough material will not be 
available. On t.he other hand, the difficulty will he that there will be 
such a large number of choiee and selection thllt, the task of those who 
want to select will be very difficult. 

Sir, when the war sturted in 1914 I offered myself for being enrolled 
in the army. I was rejected becllUse T happened to be 1\ Brahmin, no 
fault of mine. But two yeATS afterwards, in the .veal' 1917, when I again 
offered myself, I was quietI." enrolled and I was posted to the 117th Me.h_ 
hatt8s and, later on, I WIlS transferred as a non-commissioned officer for 
the universitty battalion of the Indian Defence Force. If I was II. good 
Material then or belonged to A martial race then; I do not know if I offer-
ed' myself again,-I ain not sure if t.he Defence Secretary will not.' reject 
on the simple ground that I happen +10 be a Brahmin. This artificial 
distinction, between mar'tial and non-martial races, is the pred()minantl 
note which is the guiding policy of the Government here in India. They 
want. to create these difJerences 80 that a particular section may retain 
the power of having exclusive monopoly a.nd right to enter the 'military 
~  Not only this, but ~ I mav Fay they have managed 
thmgs in such a manner that only one province in India should have a 
predominance in this line. I have no ~  but 'they are recruit,iD.c 
people, not from within borders of thiR eountry but from outside. Out 
01. an army of 170,000, just imagine 20,(1()() who are not. the citir:enB of this 
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country, are the Gurkhas, and nearly four or five thousand are recruited 
from the tribal area which, according to the present notions, does not be-
long to our country. Now, think of this, that a policy which contemplates 
the defence of this country Rnd which recruits such a large proportion 
of its army from outside its borders-whether it is a policy of prudence-
or whether it is a policy fraught with sure disaster at the supreme hour. 
The real difficult.y is not that there is not enough material available. You 
tRlk of traditions. All right, I understand traditions. From what time 
do you want traditions to date? What was the history of these races, 
before the Britishers came? But the whole aspect of war has under-
4i'one a change. Land forces we bave got enough. The power of des-
·truction from air has increased ten thousand per cent. according to Pro-
fessor Haldane. Therefore, wisdom lies  in increasing not merely the-
land army, but more that arm of defence which we call Hir. And there· 
are no traditions even for the Englishman. This air arm has come ~ 
prominence only during thE' lllst 25 years. What traditions were there-
for the· Englishman to qualify himself as a good pijot or a . good officer 
in the air section of the force '} 1£ they can 110 it. what is there « .. 
prevent the Indian youths from doing it'J But, as I said, they do not. 
want to do it. They only want the Inwa.n ~  to progress in such a 
manner that they will perpetuaUy remain in the stage of experiment. 
May I. describe it 88 a policy of progressive realisation of Indianisation 
of the army and the navy and perhaps the air, and nobody knows how 
long it will take, and the stages of that progress are to be determined. 
not b.,<, t.he capacity and ability of the people concerned, but by the whims 
and the arbitrariness of the Defence Secretary, whoever may be that 
person parti('uinrly Cloncerned at the time I That ~  not the way to solve 
the problem. In this world, where the new diplomacy has come to play 
a great havoc, ""ars urc not declared now a ·days. This is an era of 
undeclared wa1'8. Tomorrow, without any declaration, our frontiers may 
be at.tacked, and you people, if you do not want and if you do not think 
that India is worth having on account of the trouble inside 
and 011 account of invasion from outside, you will quietly 
walk away. Then it will be our concern, as it has always been 
our concern. Therefore, we cannot tinker with this problem. So I want 
that the terms of reference should include a definite time limit within 
which the entire army should be Indianised. I am not one of those who 
are willing to have the money from England for the British section· of 
the army. I want them to go out. If the strength is decreased, I want 
to get it replaced by· Indinn rank and file AS well 8S officers. As regards 
the financial sspect of the question, I might contemplate Britain paying-
all the cost of the British section of the army hero but that is no good,. 
because they will continue to be an arm:v of occupation. I want them-
to go out because, without that, we cannot stand on our own legs. It is 
from that point of view'that I am against any section or portion of "hP.' 
Rritish Anny being kept here. Thert!fore. if the Government is really 
anxious and sincere Rnd honest. then tbev cannot do better than inolude 
in the terms of reference a definite time limit within which the whole 
army should he Indianised and if that was 8 practica.l proposition 25 years 
ago, I fail to see why it is not a practical proptlBition today. I support 
the motion. 

oaptata Sardar Sir Slaer KuII&llUDld Dan (Nominated Non-Omeial): 
I have listened very patiently to my friend, t·be Mover's speech. I am 
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very glad that Sardar Bant Singh has moved· this motion. ~  has always 
pretended to belong to the martial races. As. ~ hiS spt;ech! my 
friend, the gallant Knight from Benga.l, has rephed to him. I wIll simply 
touch on what he said about the penlonnel of t,hn Committee. He said 
that people who always say "Yes" have been taken into that Committee. 

Sa.rdar Sant Singh: Have YOll ever said "No ". 

Olptaln Sardar 81r Sher Muhammad Bl1aD: \1 am simply talking about 
myself. Whenever a (lommittee is formed, yolt compose it of men who 
have got experience of the work which the committee is expected to 00. If 
you want a school master, you have to go to a B.A., B.T. or M.A. You 
don't ~  to a man like my friend. Sardar Sant Singh, who does not know 
anything about the army. 

Mr. Prealdent (The Honourable Sir Abdur Rahim): The Honourable 
Member had better not make any personal allusion to any Member. 

oapbln Sudar Sir Sher Muhammad Bl1aD: I am saying about myself. 
T have  heen a member of the Indian Sandhurst Committee. I 

'P.II. have been representing the Indian soldiers at the Round Table 
Conference and if any Member of the Hotlile will read my speech in the 
"Ronna Table Conference in London. he will Flee t.hat I have serveo the 
-country just t·he same as Rny other patriot in India. 

An Honourable Kember: What about the results? 

oa-ptlin Sardar Sir Sher Muhammad Dan: I have been a member of 
the Shea Commit·tee. 1 have been on many Selection Boards for the ~ 

five vears. So I dare Rav that I (Oan serve better in this committee than 
~  Sant Singh. . 

Mr. Prealdent (The Honourable Sir Abdur Rahim): The Honourable 
Membe;- can make his point, without making Rny allusion to any other 
Member 

Oaptatn Sardar Sir Sher ][uhammad Jtban: I have been B member 
of the Sandhurst Committee on which you and the gaHa.nt Colonel Gidney 
have also served and I have the experience Rnd right to talk about the en-
listed classes whom I represent. There was a great fight in that committee 
over the giving of commission .. to the Indian ranks and I fought for them 
and we got 50 per cent. commissions for them, while the politicia.ns wanted 
lion's share in the commissioned ranks. Government must invite men on 
that committee who belong to those classes who enlist in the army BRd 
who have made their name abroad where they have proved to th'e hilt 
that nn Indian can fight as well as Bny other soldier of the world. J 
do not want to keep the House long. . As far I can see the men of great 
experience and different interests have been taken on the committee and I 
am sure they will serve well on the committee. With these few words. 
Sir. I oppose the motion. 

Mr. '1'. S • .A91Dubl1fngam. Ohettlar (Salem and Coimhatore cum North 
AiocOI;: ~  Rla'sl): Mv friend who spoke jU8t now said that 
people who Bre connected with the' army should alone reorganise it. I 



would only ask him who organised the British Army before the Great War. 
It W68 LoN Haliane. He WII not a military-man. He waeoot III offi.eer. 
He was a ci'Vilian and a lawyer. 

OaptaIB 8ardIr air ·ShIr Mvbemm'" ~ ;He.4id DOt ~  on the 
battle-field. 

1Ir. T. S. Avblllbl1Jnpm Ohe&\1&r: I hope Honourable friend knows 
that it was Lord Haldane who was responsible for organising the Brit.iah 
Army. 

Kr .•• S. ABlY: He knows nothing about Lord Haldane. 

1Ir. ~  S. Avt"Mbumpm 0lleUl&r: People who aore connected with .he. 
9.rmy can also be pig-headed. They cannot have the vision ~ new possi-
bilit.ies of 11 fresh mind brought to bear upon the problems. This argument. 
that a non-military man cannot understand military matters is merely 
bunkum. I know of a civilian who said: 'If 8 military man comes and 
tells you that a civilian cannot understand a militaory matter, then put him 
down liS a sham'. 'l'hat is how I would like to put down my friend, about 
what he talked. 
I would just like to say a few words about the terms of reference. As. 

[ had heard the Defence Secretary's speech on the Resolution in Simla, 
I was amazed when I read the terms of reference. The terms of reference 
say IImong other things that the Committee will report on the fact, whe-
ther the results aChieved justify accelerat.ion of the pace of Indianisation 
of the officers' ranks. - I never thought that this question was ever in 
doubt. In the speech which the Defence Secretary made on the Resolution 
he said: 
"Whl'll I Bay that this problem is still one which has not been solved, I do not· 

want M"mbel's of the Hou,lt, to think tbat I am casting any reflection upon IudiaD 
Commi88iolled Officers. I think it "ill generally bl' admitted that, provided th,!y :ut" 
keen upon the AI'my, that tht>y ""anted t·o go to it. that it was a matter of their 
rersonnl choice, no hettpr officers could hI' found anywhprt'. I am al80 convinced that a 
very large number of that type of potential ofli('('r "xists. Th.. trouble is tu tap t.im 
if: larger quantitiea." 

He has accepted that no better officers could be found anywhere Bnd 
having done that, I do not see any reason for including this in the terms 
of reference. I say that the results have justified themselves. Then what 
if' thp reason for including this in the terms of reference? I think it is 
merely mischievous and trying to go back upon what they have accepted 
some time ago. He has himself conceded that good offic.ers are available 
and after doing that, to include this in the terms of reference is simply 
miB<lhievous. I do not know whether Government a'l'e justified; probably 
they lire trying to go back upon what they had accepted. It is the same 
suspicion which has  made them not to place the report of the ChatfielcJ 
Committee before the House. It is the same suspicion which has led 
them not to accept in toto the .rep:>rt on the speedier. acceleration reCom-
mended by the Skeen Committee; Bnd it was the same doubt which makes 
them believe that the army ofticerships should be preserved for EuropeanB 
and to distrust Indians. That haA made them, I believe, to include ~ 

term of reference. This i8 a motion brought forward because of t,heGov-
:mment not accepting the verdict of this Honse. The Government may 
give re8.80nS for not accepting the verdict of the Rouse, that the major-
ity of the members of the committpp should be Indians, but to inplude 
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this in the terma of reference ia not only not respecting the wishes of this 
House but positively ~  Sir, I support the motion. 

Som. BOIlOIIl'&bI. Jlemberl: The question may now be put.. 

Mr. O ••• G. OJllvt. (Defence Secr.etary): Sir, I propose to begin by 
.. ~ the question put by my .Honourable and gallant friend, Sir 
Henry GIdney , as to whether ~ Government did or did not agree to be 
bound entirely by the vote of thIS House and also subsequently by what 
~  the House might choose t.o make of the members of the Committee, 
.and I can assure him that the Resolution was accepted in principle. I 
.did, it is true, say that 1 had no particular ~ to ind ~ the Congress 
.amendment, except that it unduly restricted freedom of chOIce and that I 
waS in agreement with those Members who had laid stress on the necessity 
.for retaining that freedom of choice. I might not have been quite so 
decided in what I said had 1 had the opportunity of hearing the speech 
-of the Leader of the Opposition before I made my own, and there I wiah 
·to call the attention of my Honourable friend, Sardar Sant Singh, to the 
fact that I could not have been aware, at the time when I accepted the 
Resolution in principle, of the large body of Members of this House who 
are demanding a time limit for the complete Indianisation of the army. 
I could not have been so aware a'll I had not then heard his speech. The 
speeches which preceded it, particularly the speech of the late lamented 
·Maulana. Shaukat Ali gave, in my opinion, every promise of an under-
'standing of a very difficult problem and of co-operation with the Govern-
ment in its a'llxious task of solving it. The responsibility in this matter, 
whatever people may think, whatever people may desire or whatever they 
may say, does still rest with Government-and it is a sufficiently heavy 
-one. 

Now, to proceed to the terms of referen"-e about which some Members 
seem to feel some doubts and I think at ksst in one case that of my 
Honourable friend, Mr. Avinashilinga .. m Chettiar, some misapprehension 
also exists. The recommendation of ~ House was that the unanimoull 
recommendation of the Skeen Committee should be implemented. What 
was that recommendation? It was that, "five years after the inaugura. 
tion of the India'll Sandhurst the progress should be reviewed with a view 
to considering whether the success achieved is not sufficiently solid to 
warrant a further acceleration of the rate of progress". That was the 
Resolution which was carried by this House that it should be dons, Rnd the 
terms of reference make it quite clear that that is exactly what is going 
to be done. He also said that a certain part of my speech showed, in any 
case, that the Resolution need not have been passed at all, that I had 
admitted that those of the officerI' we got who wanted to go to the army 
and went there of their own choice were excellent officers, in fact none 
beUer could have been had. Now to that I adhere. It is quite true that 
I also said that I thought that though tha& was so, they were difficult to 
tap; in fact that is one of the problems we were out to solve and one of 
those on which we sought the co-operation of the Members of this Hon-
. -flurable House, amongst others, to solve; and it is so important a problem 
that Government thought fit to a:llude to that Rlso in the terms of reference. 
I think it is Bufficiently clear that any acceleration in the number of com-
-missions to he cffered cannot be justified, unless there are a sufficient 
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Dumber of good ~  coming ~~  ~  that a suffic:ient supply of 
candida.tes  is an essentlal pre-reqw8lte. It 18 no good basmg a ~  
for acceleration on the fact that those who are there are of good quality: 
you must be also sure that your competition or, at least, your number 
of candidates will increase proportionately with the acceleration and qov-
ernment have been very anxious indeed about the progressive decline in 
the number of candidates,-which, from three hundred and twenty-six 
in the pe&'k year, that is, 1988, sank steadily till it reached only onG 
hundred and twenty eight in 1988. .  .  . 

JIr. S. Sat)'amurti: Why? 

JIr. 0... Q. 0lllvie: .... for thirty commlSSlOnS in the army I 
It is very hard to say why. 1 think one of the Honourable Members of 
t.he Honourable Member's Party gave some, at least of what primll faoie 
appeared to be, good reasons; 1 refer to the speech of Mrs. Subbamyan. 
There are reasons, and it is those reasons I want to get at. M;y own expe-
rjence both in this particular problem and educationally generally (I have 
had a considere:ble experience of examining the youths of this country) i. 
that ODe of the reasons, so it appears to me, is that in the majority--.not 
all, 1 am not-generalising complstely, but in the majority of candidates 
for any service there appears to be no particulaor choice in the boy's own 
mind. I remember, when 1 was examining for the Punjab Civil Serrice 
of my province, we used t.o have 250 csndidates ........ many of them extremely 
good-for two or three vacancies, and I used to ask most of. these boys, 
81110ngst other things, what they would do if they did not get one of thest' 
¥ac8.'Dcies. The answer I almost invariably received was, "I shall go in 
for competitions". I said, "what do you mean-oompetitive examina-
tions-Imy particular one?" "No", it was said, "just as they come, I will 
g<lt in somewhere, if not the I.C.S., then the Indian Finance Department, 
the Indian Police. down even to clerkships"-they take all these examina-
tions. What is the reason for this lack of development of personal choice 
in the minds of the young? I am not quite clear. 

Sir 8yed Bua All (Cities of the United Provinces: Muhammadan 
Urban): Because there are no careers. 

1Ir. O ••• Q. Olivia: I think there BTe careers. I think it is due to 
their being ruthlessly ground down to their text·books,-not only by their 
'School masters but also by their parents. 1 know from my acquaintance 
with the Indian families in the Punjab, at any rate, that when a small boy 
attempted to show some independence of character and some desire to 
play with machinery or something of that sort, he was promptly told tp 
stop it and get on with his work. rw e thought, then, that possibly a cure 
for this state of things might be found in altering the system of recruit-
ment and in trying, let us say, something like the British naval system 
'Of recruitment where boys are chosen for the service at the Boge of 18 and 
where by the time they enter it, they are soaked in its traditions and con-
'Sider that there is no service and no life in any way to compare with it. 
WhE',ther that would be suitable to Indian conditions and ideas, I am by 
no means sure but it is worth ce:reful examination. I noticed myself that a 
large number of the boys who appeared for this examination knew nothing 
.bout the army at all and yet they had been .content to put their names 
down for a service, in which to pass their lives, without the slishtellt 
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lmowWge what it eo.tailed. 1 suppoee tbearm1 now fOl'Rl.l (D8 OIl'" li., .. poRato be oompeteci fOl""-1lerD.1IpS DOt ODe very high UP-DU' cao-
tawy With a number of e:EoepaOll8,. but in" ~  of cue. the, 
bad shown nO Imowledge of the _moe at all. Thia· was the ~ eVeD 
with boys who had been bolU an • ..br.ought up in cantonment at.tiona. " I 
have asked boys who appeaiedfor this uaminMion ",hether they bIId 
read any military history. The reply was 'No'. Then, I asked. whether 
they had read of the doings of the Englieh Corpa in France. Again the 
answer was 'No'. It is t,hu.t kind of trouble which is perhBps in the way 
of our getting more candidates than we do. There may be something 
wrong with our publicity, but still there is a mass of material on these 
subjects which anyone can get hold of if he 't!'ant.. to do so. Take one 
ease. 

I am now referring to the Navy which are having equally bad luok 
though the disadvantages which are attributed to the army by some Groups 
in this House do not apply to the Navy at all. One boy was asked wheth("r 
he had ever seen n shill. He l'epjed • No'. Then, he was asked whether 
he had ever seen the seo. The answer again was 'No'. 'fhen, he was 
Ntked what he knew about the navy? He replied: "I know quite a lot 
about the navy". He was asked: "How did you find that out?" He said 
n I went to a film called the • Mutiny on the Bounty'." It is hard +,0 
believe that a boy would try for a life CA'reer on knowledge based on the 
mid,.eighteenth century conditions of the British navy where the smallest; 
misdemeanour was punished at once with 100 lashes and people were set 
adrift in open boats and all that kind of thing. Of course, it does credit 
to his heart but it shows that there is some thing wrong somewhere. If 
many think like that, I am not surprised that we do not get many candi-
dates. 

'Mr. srt PrakU& (Allahabad and Jhansi Divisions: Non-Muhammadan 
Rural): May I ask if the Honourable Member had seen India-before he 
came here? 

Mr. o. K. G. OgUvie: I had heard and read a good deal about It, and 
r did not believe that the conditions of the mid-eighteenth century existed 
here. 

Now, as regards the personnel of the Committee. Sufficient has per-
haps been said about that by other speakers, but in the circumstances the 
problem, though. it is, I admit, of very great political interest, must be 

~  as a. practlCal problem and f,he people whom we had hoped to give 
assistance m that way were people who had a practical interest in it. If 
there had been sufficient degree of interest and knowledge among sufficient 
elected Members of this House, it would certainly have entitled them to 
be preferred. But those who were selected were selected for a variety of 
re.asons. rr:he first ~  W!\s that they should all be persons of &8 
~  expeneJ?ce as. pOSSible 8Tld also that they should have a practical 
mterest. and, If pOSSible, a practical knowledge of the nature of the problem 
to be dealt with. The second condition was, that the point of view of 
pa,rents w?uld ~  to find representation, that is to say, persons who 
~ sons p;lther m the army itgelf or in the Indian Military Academy. The 
pomt. of view of the parents, provided thfl.t he or she was'o person of ,wide-
practical experience in the world generally, would, in the circumstances t 
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have tried to explain to the House, have been  invaluable. The third desi-
deratum was that touched upon by my Honourable friend, Captain Sir 
Sher Muhammad Khan. It must be remembered that 50 per cent. of the 
'.>fficers of the army, with whom we are now dealing, are drawn from tbe 
ranks of serving soldiers, and any Committee which was dealing with their 
prospects and might possibly make recommendations which would siter 
them in any way obviously must include persons who knew them, their 
capacities and their ways of thinking. That accounts for some more. 
Finally, it was desirable that some at least of the members of the 

Committee should have educational experience as the educational side of 
t.his problem enters into the maLter also. Lastly, it was desirable that 
the, should not come from one part of the country but that north, south, 
east and west should all be represented, at least, to BOme degree. While I 
am on that point, I may refer to a rema'l'k of my Honourable friend, )(t. 
Gadgil, in which he reproached the Government for recruiting only from 
the alleged martial classes. This refers to recruitment of officers lind ~  

of men and, at any rate, there is no question of any class whatever receiv-
ing preference, a'S far as the vacancies for open competition are concerned. 
I may say in passing that the Government do not recognise the term 
"martial classes". 'l'he term they use is "enlisted classes". Government 
do not say and never have said that some classes only enioy the monopoly 
of courage and the military virtues. What they do sa'Y is that recruits 
in large numbers, in bulk, can best be obtained from certain clas88s. As 
regards officers, everyone has an equal chance for the vacancies for open 
competition whether they come from the enlisted classes or not and ;n 
fa'Ct most of those who are successful do not come from the enlisted 
classes. 
Now, Sir, another aspect of the problem before us which I may mention 
-it is very difficult to talk about BO difficult a matter in the short spaoo 
of time that is allotted to me-is the enormous differences in the race and 
the country of those who now serve side by side in the same regiment and 
live as a family in the same mess. Twenty years ago I make bold t() say 
that few people, perhaps none whatever, would have said that a Parsi 
officer can command Pathans or a ~ officer could command Jats. 
That has been proved not to be the case. These boys from the varioul 
parts of the country coming from homes, not only geographically widely 
separated, but separated in practically everything, in language, tood and 
customs, habits of social life are being welded together into a homogenous 
body of officers and that is an achievement of which we may well be proud. 
The fact that it is being done BO extremely successfully should Dtlt, I think, 
detract from the splendid nature of the sucooss achieved. Honourable 
Members who compare this country to little places like Nepal and Afghan-
istan are surely wide of 'the mark. 
Finally, I would be entirely straightforward and say that it is no use at 

aoll anyone asking for the abolition of British officers at this stage. We 
are here asked by a large portion of the Members of this House not only to 
stop all further recruitment of British officers, which in itself would be a 
most drastic step and one which ha.s ~  been contemplated, but to 
dismiss all British officers in less than.......,lt does not say how much less 
than-fifteen years. time. ~  the committee ~ to. ~  with that as a 
premise, I agree, Sir, that It would be much ~ If It IS torpedoed, for 
otherwise it would be a complete waste of time'. W ~ are not considering 
any such policy. What we are considering is that laid down in the tet:ma 

• 
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of' the :Resolution, which ia, whether the progreu of ~  of the 
Indie.Dia&tion of the officer ranks could De accelerated. That is all I have . . . 

to .... ~ . 
•. ¥. S. Aur.: Sir, I hpe liatened, to the reply of. the ~  

the ~ ~  with the utmost attention QIld •. as ~  It 18 
Burely cliaaI!pow,tWg. SU, the cut motion is iDt&nded to bruag proDllDeDtly 
to the notice of the House two things, that the appointment of the Com-
mJttee by ilie Government does not comply with the demands which the 
Howw wanted to make when it adopted the Resolution on the subject last 
tima. The. first. prominent point was thlit a majprity of the Memb8l"8 of 
the Committee should be. the elected Members c4 this Bouse, and the 
seeoBd pojnt, which casu&lly came in, was the time with,in which this 
~~  of Indianisation of officers could be. reached. Now, Sir, ~  

HOQ.oqrable friend, the Defence Secret.ary, apnutted that tbe ResolutIon 
~  admitted in principle. }'or the sake of showing that his admission 
in principle is completely viI-.dicated by the sort of Committee that he 
haa.appointed he read out to us the paragraph from the Sandhurst Com-
mittee'a rep,art to which reference is mlide in the Resolution. I would 
~  the Honourable the Defence Secretary to carefully note the fact 
that the Resolution before the House is to be understood in the light of 
the remarks and observations made by the Honourable Member who moved 
it and by those who supported it. Is it pOBBible for the Honourable 
the Defence Secretary to say that he has not heard anything like that· in 
the debate, that when the House really insisted upon a majority of Mem-
bers of £hat Committee to be from the elected Members of this House, 
it did not really want that objective of Indiuuisation to be reached within 
certain definite time limit. I know in his speech he did not make a refer-
ence to the question of time limit. 1 may accept his explanation for the 

~  being. But when the Honournble the Leader of the Opposition spoke 
ufter him, he emphasised thut point, and when the terms of reference 
were prepared by him, the speech of the Honourable the Leader of the 
Opposition was before him and he knew that it was the speech of the 
most. responsible Member of this House. It was the speech of the Lender 
of. a Party which is the majority Party, not only in this House but which 
virtually represents the  Indian nution as a whole. So, the observations 
which he was making in asking the Government to implement that Resolu-
tion were intended to ~  to the Government of India and, parti-
cularly, to the Army Department, that the  Indian nation would not be 
satia6ed, merely by the appointment of a committee without any objective 
at all, but that they would be satisfied only if it be coupled with the 
definite objective of reaching the goal within a certain time. If these 
observations are nO$ read by him inw that Resolution, I take it that he 
con,siders the debate in this House BS entirely useless and it is not as if 
there was nothing for him to conaider at all in the various observations 
that are made whenever a particular question is debated in this House. 
The Honourable. the Leader of the Opposition wanted the Defence Secre-
tary to know a.nd the Army Departm&nt to know that the Indian nation 
was DO longer in a position to be s&tiafied with mere. promises of efforts 
being. made by the Government to, gradually make the experiment in tbe 
~  ~ ~  of the army ~ ~  within what. perioci 
this· Indiullsl/tloa might be completed. ThUi kmd , of. inde6Ditenesa in 
the tnatter of defence was the bane of the policy which the Government 
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of India have been pursuing in this matter. That is ,the realIGn way thia 
que_ion is repeatedly brought on the floor of the Bouse and the nttention 
of t.he ·Government of India is repeatedly drawn to this question, 
I -thought that:in view of tIbe great ·ehanges in the internatianal situation 

the attitude of the ,Go'VeNlment of India probably might be under.g\liDg 
BOrne kind of change for the 'better 8nd that ,he Government ef ~  
might, at leaBt, ,ehange its oWBouttook and see that .he 'defence of .aDy 
country could not be left in the hands of foreign officers for all time to 
come. 'They must know that a nation must be capable of defending 
itself and that if a programme like that is to be carried out, ther-e mUlt 
be a weH-thought out plan. These aTe the days of planning and in this 
matter YOIl cannot say that you do not know how this can be doe. If 
you can plan out everything you should also be able to plan out .. ' aebeine 
for training Indians in the art of ~  If things are allowed to dzift 
as they do at present, it is impossible for us to conoeive any period :at 
all in ~  the Indian nation can be fit to ofticer the Indian Jirmy. It 
means that there is a determined attitude on 1ibe. part tIf the Govemment 
of India to maintain this army officered by foreigners as fang 88 they ean. 
The Defence Secretary definitely told us that if this idea of1lime limit 'is 
to be B matter to be considered by the committee they rrray s4J0pt8eir 
worK at once. That is the very reason why the most r.esen\amre 'Part 
of this Rouse thought it fit to dissociate itself from the committee. The 
very thing that the nation has repeatedly heen bringing to the notice' of 
Government is treated by the Government to be entirely Unworthy of 
their consideration, That is the position. The representative part of this 
J:louse WIlS perfecfly jURtifled in telling the Government of India, un8'1ui-
vocally, that they will have nothing to do with a committee like that. 'It 
is the attitude of this kind which makes any kin-i of progress t.owaM.S 
nationalism in this country impossible. The attention of the ~  

Secretary was categorically drawn by my Honourab'e friend, Mr. Chettiar, 
to the stlltement that he himself gave out, expressing the opinion during 
the last debate, that the Indian officers who have been admitted have 
proved very useful and very capable and he also admitted that there is a 
possibility of getting more officers and that the further difficulty wasth.t 
of tapping, etc. These observations he tried to explain away. As re-
gards the difficulties about tapping he tried to fasten the blame pn the 
parents of boys and the manner in which they are brought up and that 
sort of thing. My Honourable friend, Mr. SriPrakasa, rightly told him 
that you could hardly expect these boys to know a thing before you taxe 
them to the thing itself. You are keeping them away from the army and, 
At the same time, you complain about their ignorance of the army. That 
is a peculiar position. You keep the army a sealed book from them. Army 
ila terra inoognita, to the Indians and still you sav that the ~  test 
of an army career is Ii knowledlle of the ~  How can ;vou expect 
them to know all these things when vou ht1ve kept these things a sealed 
book from them? I feel that the Britillh officers themselves were in-
capable of training anYbody at all; somebody muat learn without their 
assistance and then, if be prove1!l hill CIIopacity one day by beating them, 
then alone will they recognise that Indians have the capacity to lead an 
.anny and beat them. Tbat. being. the attitude, -people have ultiitlately 
~ ~ tio deapair of anygentiine efforlJs ~  ~ by ~  
~  afid they ate, th,erefore, thb¥;iji of making ~~  ill 

~  own way. 00)'10 .. 10" ~ ~ ~ ~  ~  
.t 
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in this matter. The Government probably feel that it. would be a danger 
if Indians once take to the military career. So they feel a suspicion and 
danger in this new growth and movement among Indians. It is that 
suspicion which comes in the way of Indians being admitted in the proper 
proportion. I really want to know what is the explanation which my 
Honourable friend has given of this abnormal state of things? 

In the peak year 1938, as he calls it, about· 825 or 828 applicants 
appeared before him and he says that in the year 1988, the number was 
~  or 128. I am quite sure that the Indian ~  of 1933 has not changed 
at all in the year 1988. If there was a change it was in those who made 
the selection and not in those who oRered themselves for selection. The 
manner in which their applications are rejected has in itself created an 
atmosphere of despair and despondency and no young man thinks it 
proper to oRer himself for admission when there is an atmosphere of dis-
couragement being created all round. And so, because there is a decrease 
in the number of candidates that is made a ground for saying that there 
is no proper tendency among Indians and some eRorts will have to be 
made to tap  the proper sources and, therefore, this committee is now 
appointed to find out if there is a possibility of having any resources at 
all to tap. If your experience of five years does not ena.ble you to see 
that I am quite sure that vou can carry on that kind of experiment 
for a hundred vears more, as there is no real desire to make anv progress 
at all in this direction. I, therefore, think that this House will be well 
advised in adopting this motion not t.hat we hope to get anything in return 
immediately but at least it would be a good reminder to them that the 
existing state of things is not one which commends i\;self to this House 
and they hope to get nothing out of the committee of which so much has 
I>een made by the Defence Secretary. Sir, I support this motion. 

Kr. M. AI&f.All: Sir, I rise to support this motion. Originally I did 
not desire to intervene in this debate at all but, after the Defence Secre. 
tary's speech which appeared to me to be more or less a sort of red 
berring, I feel that I must say a few words. Permit me, Sir, to draw the 
att.ention of the House to the real origin of the Resolution, on the basis 
of which this cut motion has been tabled. That Resolution originated 
in a recommendation which was made by the Skeen Committee in these 
words: 

"Our colleaguea, the Honourable Sir Phiroze Sethna, Mr. M. A. Jhmah, Diw8n 
Bahadar Ramachandra Rao, Major Zorawar Singh and Major Bala Saheb Daile, while 
agreeing to the principles upon which the suggested Bcheme of Indianilation i. 

~  ~  that the culminating point of the scheme, that is to say, the 
IndlaDllatlon of 51? per cent. of the cadre of officers of the Indian army, .honl.! be 
reached at an earher stage, namely, after 15 yearll in the case .of Mr. Jinnah. Diwan 
Bahadur ~  ~ and Major Zoraw,:r Singh, and after go years in the Cilse of 
the .Honourable Sir Phiroze Sethna alJd MaJor Bala Saheb Dafte, and that the inter. 
mediate stages subsequent to the establishment of the Indian 8andhur.t IIhould De 
cotrellpOndingly accelerated." . 

Then comes what gave rise to the Resolution in this House: 

"It, ii, howey-er,. ~  agreed that, whether the .lower or the nOft rapid 
~ of PX:OPUIOIl 11 ~  adopted, the Icheme actually in operation aho1Ud be 

reViewed In.I938. :rhat II to say, five year. after the inauJuratloll of die IndiaD 
S3tdhuret WIth a VieW to coDiidering whether the IUCcess achieved i. not lQft\ciontly 
~ ill to .'Wal'rIUlt • ~~  ~  of the rate of prop ..... 
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Further acceleration would mean. not 15 years or 20 years, but some· 
thing less. naturally; that is to ~  what the Skeen ~  really 
recommended was that in 1938 the whole position should be reviewed b,. 
a committee which should determine whether the pace of Indianisation 
should not be accelerated further beyond the limit which they had in view 
at the time because they wanted to re-examine all the faots. Now, that 
Resolution  carried a certain amendment with it; and, if I remember 
aright, the Honourable the Defence Secretary not merely agreed with that 
Resolution, as amended. in prinoiple, but he did not raise the voice of 
protest against the amendment which was intended to tie the hands of 
the Government. The House said that they must have a majority of the 
members of this committee from amongst the eleoted Members. The 
Government did not even so much as challenge a division for the purpose 
of suggesting that they could not possibly give effect to the amendment. 
That being so I really cannot think how they can. come now and say that 
they accepted the Resolution at the time merely in principle and the,. 
did not agree to the amendment which in a way restricted the field of 
their choice. Even in respect of that Question I think I may draw atten-
tion to the composition and personnel of the Skeen Committee. If I 
remember aright. excluding the official member, Lieut.-General Sir 
Andrew Skeen, nearly one half of the members of that committee were 
from amongst the elected Members; and if I count 0.180 Sir Ziauddin 
Ahmad, who at that time happened to be a member of a provincial council 
as an elected member, then the elected Members were certainly in a 
majority ..... 

JIl. O. II. G. Ogilvie: There were four Assembly Members. 

Mr. II. A8af.All: May I count them again? Pandit Motilal Nehru-
elected; Mr. Jinnah-elected; I do not count Sardar J ogendar Singh; Sir 
Phiroze Sethna-elected; Diwan Bahadur M. Ramachandra Raa-elected; 
Sir Abdul Qaiyum.-elected; and Sir Ziauddin Ahmad-elected. It 

~  to me that in 1988 the Government are taking a backward step. 
If you look at the personnel of this committee, you will find that there 
are only two elected Members out of another legislature on the whole 
of this committee; and only three Members from this Legislature were 
approached who declined to serve on this committee on the simple ground 
that the Government· were not prepared to give effect to the desire of 
this House, to have a majority of the ~  of this committee from 
amongst the elected Members. If the Government had really intended 
to give effect to the desire of this House I can assure them that they 
would have had the cooperation of those whom they had approached and 
we would have had some sort of report from this committee which might 
have oommended itself to the acceptance of the House. After all, the 
Report will come to us and they must remember that if they persist in 
the attitude of getting more or less a nominated committee to produce a 
report, I can assure them straightaway that the fate of a report of that 
nature is already sealed. They need not proceed with that committee at. 
all: they might just as well dissolve it. 

Mr. Ogilvie, in the course of hiB speech, has made reference to a 
number of things. I shall refer to just one or two points. First of all, 
I want to remind the HOUBe that today in the army there are no lesl thaD 
7,000 and odd officers (interruption), r am ref8lring to the whole of the 
army in India and not only to the Indian Army. I see no reaSOJ;l why 
I ahould not take into consideration the Briti.h Army in India wgen I 
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-am thinking of atl the otlicel'tl because, after all, it is lniiawho fa,' 
.for them. As I 8&Y, there are 7,000 odd officers. We want ,eYerJ ~ of 
them to be replaced by Indians and we want that to be .done WIthin the 
ahorte&t possible period, because we feel that it is our !ligbt iIbat all -ihe 
:British officers of the Indian Amly and the British Azmy in lDdia should 
be replaced by Indians at as early 1\ date as p088ible. .That being our 
objeotive, I see no res son why the terms of referencewmeh 1Ihe GooIem-
ment have in view should not have been infinitely wider than -they are .at 
present, because we have to go much further thaD the tel'lD8of reference 
of the Skeen Committee. The Skeen ~ at the 1iaeilhey were 
oonsidering these questions, were only thinking 'of -haMg 60 -per 08Dt. 
"Indian officers in the Indian Al'lIlY. But this Houae wama all tBe ofticers 
-in the 8!my to be Indians and none elee. 

Mr. Ogilvie had a tale of woe to _relate to this House. He felt that 
there was lack of enthusiasm nnd lack of interest &,mong the candidates 
wlao presented themselves for selection as officers in the Indian Army; acd 
he could not explain it in any way whatsoever: he could not understand 
it. My answer to that can be fairly long; unfortunately, I shall not be 
here tomQlTOW to enter into an argument on that point but I shall seek 
another opportlJl1it.y of having my say. Today we have got to divide the 
House in about two minutes and I shall not be able to go through all 
my points in reply to Mr. Ogilvie. But I can sum it all up in one 
sentence. Mr. Ogilvie feels that there is lack of enthusiasm and interest 
among Indian boys. I wonder whether ull the other non-Indian boys 
whom he has met elllewhere were actually bom with machine guns and 
dreadnaughts in their hands and whether they sucked nothing elae but 
the milk of clauswitz at the hreust of their mothEll's? If that eon be 
true, it is a different matter altogether; but I believe hays are boys all 
the world over; and whether you go to England or to India you find they 
have got exactly the same outlook. I have known English boys playing 
bobbies and army officers and naval officers and 80 do the Indian boys; 
-but while they piny in that fashion they do not always become either army 
or naval officers or even policemen. So the complaint of Mr. Ogilvie 
seems to me to be absolutely-I do not know how to characterise it-futile, 
!et me say. 

Finally, I should like to ,ay one word more and I have done. One 
of the reasons why Indian boys of the right class, as coneeiv811 by the 
Commander-in-Chief of India or perbaps by the DefeMe8eeretatj, are 
hot alwa:vs 'forihcoming-end I hope Mr. Ogilvie and the Government of 
India will make a note of this-is entirely that .nice in the Judian Rrmy 
today isnoi; cORSidered a patriotic service. You h .... e to ereate c.onditions 
inw-bloh Indians may ~  to lo<>k upon the Illdian army 8B 8 patriotic 
~  andtben you Wil! ~  80 marly fortheoming thut perluJpS you Will 
not be able-tie make pro'\llSlOD for t1\eDl. That really ill theesscmoe til the 
whole thmg. With ·these few wordl, :8ir, I support the 'cut -motion . 

.... JlaJwllqbl. M-eQdlen: Sil', the oqv.eetiOil ~ DtWI be put. 

1Ir._ ~ (The Honourable SIr'MtiUr Bebhn) ~ Tlk?cauerlican 'la: . 
~ _the 'quutiolJbe -DOW ,put." 

~  ~  Wa.' ~  
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Mr. PllIlden' (The Honourable Sir Abdur Rahim): The question is: 

.. That the demand UDder the head • Eucutive CoUDOil ' be reduced by R8. 100 ". 

The Assembly divided: 
~  

A'bdui Qaiyum, Mr. 
Abdullah, Mr. B. M. 
Abdur Rasheed Chaudhury, Maulvi. 
Aney, Mr. M. S. 
Asaf Ali, Mr. M. 
Ayyangar, Mr. M. Ananthasayanam. 
Azhar All, Mr. Muhammad. 

Kailalh Bahari  Lal, Babu. 
Lalchand Navalm, Mr. 
Maitra, Pandit Laklhmi Kanta. 
Malavira, Pandit Kriahna Kant.. 
Manga  Singh, Sardar. 
Manu SUbedar. Mr. 
Milra, Pandit. Shamhhu Dayal. 

Bajoria, Babu Baijnath. 
Banerjea, Dr. P. N. 
Basu, Mr. R. N. 

Mudaliar, Mr. C. N. Muthuranga. 
Muhammad Ahmad Kazmi, Qui. 
Paliwal, Pandit Sri Krilhna Dut.ta. 

Chaliha, Mr. Kuladhar. Pande, Mr. Badri Dutt. 
Parma Nand, Bhai. Chaudhury, Mr. Brojendra Narayan. 

Chettiar, Mr. T. S. Avinuhilingam. 
Das, Mr. B. 
Dellai, Mr. Bhulabhai J. 
Deshmukh, Mr. Govind V. 

Raghubir Narayan Singh, Choudhuri. 
BaDga, Prof. N. G. 

E8sak Sait, Mr. B. A. Sat.har B. 
Io'azl-i-Haq Piracha, Khan Bahadur 
Shaikh. 

Rao, Mr. M. Thirumala. 
:&za Ali, Sir Syed. _ 
Saksena, Mr. Mohan Lat. 
Sant Singh, Sardar. 
Sant.hanam, Mr. K. 
Sat.yamurt.i, Mr. S. 
Sham Lal, Mr. 

Gadgil, Mr. N. ;\1'. 
Ghia8uddin, Mr. M. 
Gupta, Mr. K. S. 
Hegde, Sri K. B. Jinaraja. 

Siddique .Ali Khan, Khan Bahadur 

Hoamani, Mr. S. K. 
Ismail Khan, Haji 
Muhammad. 

Chaudhury 

Nawab. 
Singh, Mr. Gauri Shankar. 
Singh, Mr. Ram Narayan. 
Sinha. Mr. Satya Narayan. 
Bom, Mr. Surya Kumar. 
Sri Prakaaa, Mr. 

Jedhe, Mr. K. M. 
Jehangir, Sir Cowaaji. 
Jogendra Singh, Sirdar. 
Joshi, Mr. N. M. 

Subbaraylloll, Shrimati K. Radha Bai. 
Varma, Mr. B. B. 

NOEs--.16. 
Abdul Hamid, Khan Bahadur Sir. Lillie, Mr. C. J. Wo. 

~ Nawaz Khan, Major Nawab Mackeown, Mr. J. A. 
Sir. Maxwell, The Honourable Sir 

Aikman, Mr. A. Reginald. 
AYTar, Mr. N. M. Menon, Mr. P. A. 
BaJpai, Sir Girja Shankar. Menon, Mr. P. M. 
Bewoor, Mr. G. V. Metcalfe, Sir Aubrey. 
Bhagchand Soni, Rai Bahadur Seth. Miller, Mr. C. C. 
Bhandarkar, Mr. K. Y. Mukherji, Mr. Basanta Kumar. 
Boyle. Mr. J. D. Nur Muhammad Khan Bahadur 
Bus., Mr. L. C. Shaikh. ' 
Chanda, Mr. A. K. Ogilvie. Mr. C. M. G. 
Chapman-Mort.imer, Mr. T. aahman, Lieut.-Col. M. A. 
Dalal, Dr. R. D. Row. "Mr. K. Sanjiva. 
Dalpat.. Singh, Bardar Bahadur Cap- Scott., Mr. J. Ramsay. 
tam. Sher Muhammad Khan, Captain !ar. 

Frampton. Mr. B. J. dar Sir. 
Gidney, Lieut..-Colonel Sir Henry. Rirear, 'Dhe 
Gorwala. Mr. A. D. Nripendra. 
Gr!l8r, Mr. B. R. T. Sivaraj, Baa Sahib N. 
Gngg, The Honourable Sir James. Slade, Mr. M. 

Honourable Sir 

Hardman, Mr. J. S. Spence, Mr. G. B . 
• Tames, Mr: F. E. Stewart, The Honourable Sir Thomas. 
Jawahar Singh, Sardar Bahadur Sar- Bukthankar, Mr. Y. N. 
dar ~  Sundaram, Mr. V. S. 

Kamaludd1n Ahmed, Shama-ul-mema. Zafrnllah Khan, The Honourable Sir 
KUlhalpal Singh, Baja ~  Mah"",wad. 

The motion was adopted. 

The Assembly t.hen adjourned till Eleven of the Clock on Wednesday, 
the 15th March, 1989. 
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